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(Secretary)
Clause S.

4. Page 1-^
/or clause 3, substitute:

“3. Unlawful possession of rail
way stores.— any person is
found, or is proved to have been,
in possession of any article of
railway stores reasonably suspect
ed of being stolen or unlawfully
obtained, and cannot account
satisfactorily how he came by the
same, he shall be punishable with
imprisonment for a term which
may extend to five years or with
jftne or with both.”

MOTION RE REPORT t)F  STATES
REORGANISATION COMMISSION

’ The Minister of Home Affairs
(Pandit G. B. Pant): I beg to move:

“That the Report of the States
Reorganisation Commission be
taken into consideration.”
The motion that I have just made is 

non - controv ersial......
Shri Algu Rai Shastri (Azamgarh

pistt.—East cum Ballia Distt.—West): 
You are moving it in eclipse.

Pandit G. B. Pant: I, on my part at
least, have no desire to evoke any con
troversy or to indulge in it unneces
sarily. My purpose today is only to
request the hon. Members of the House
to let the Government have the benefit
of their views on that Report. This
Report is of great significance. The
occasion on which we have started dis
cussion today may similarly prove lo
be one of historical importance.

The Report was published about nine
weeks ago and at the very outset I 
should like to place on record the
appreciation of the labours of the
members of the Commission, on my
behalf, on behalf of the Government
and, if I may say so, also on behalf
Of this House. The members were
eminent men who had attained dis
tinction in various fields of activity

and who were widely respected and
trusted for their experience, conscious
ness impartiality, intelligence, ability
and L. ipetence to handle difficult and
intricate issues. The Commission had
an ex-Judge of the 'Supreme Court as 
its Chairman. The recommendations
made by such a Commission necessarily
carry great weight. The country has
given the best thought to that Report
and the principles on which it is based,
the specific recommendations that it
has made and the proposals that are
embodied in it for the implementation
of the recommendations in every way.

Naturally the attention of the coun
try has been rivetted on the Report
since its publication. Not only in the
cities but in the remote comers too it
has aroused considerable interest.
Even far off and far flung States like
Manipur and Tripura have been re
sounding with its echoes. In some
places, it has given rise to passions,
heat and even embitterment of senti
ments. That too is not altogether a
strange feature because the issues with
which this Report deals, touch the life
of the people intimately and closely
and it is not at all unintelligible that
some persons, because of their tem
peramental differences or because of
their very strong convictions, have not
been able to exercise such restraint as
the consideration of a matter of this
type deserves and demands.

The Report, as had been repeatedly
stated here and also outside, has to be
considered and examined dispassionate-
1y and calmly and in a rational way.
Any other approach will be leading
almost to conclusions which will
neither be sanguine nor helpful.
Though the Report has attracted consi
derable attention and people every
where have given their best thought to . 
it, on the whole,« life has been running
its even course and except in one or two
places there has been no ripple at least
on the surface. It is regrettable, how
ever, that in one of the foremost citi^
of our country, there were some vloleiJt
out-bursts but they were confined only
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been the case upto this time. It shall
be my endeavour to discuss this report
as calmly as possible without bring
ing in the question of party or of
group or of any region.

2^86

down and accepted what had been
demanded. That was a very very bad
precedent set and the Government
could have been careful to see that no
such impression was created.

In order to understand this fully,
has to look to the genesis of this

Commission: how it was appointed and
why it was appointed. The House will'
remember that this Commission was
appointed after the separation of
Andhra. * The separation of Andhra
and its formation into a State was
preceded by certain tragic events.

A good man with the best of inten
tions went on fast unto death in order
to expedite the formation of Andhra
State. He was allowed to make a 
martyr of himself. This had repufcus- 
sions in Andhra and there was looting
and arson; lives were lost and crores
V'orth of property wag destroyed. This
had a lesson for the Government. If
the Government had given effect to
the report of the Jawharlal-Vallab- 
bhai-Pattabhi Committee, all these
ugly events may not have happened.
Why did the Government not give
effect to Jawaharlal-Vallabhbhai-
Pattabhi report? Government demand
ed a condition which it was impossible
to fulfil. That condition was that
thiere should be an agreed solution
about the boundaries of the two pro
vinces of Madras and Andhra. How
ever, Government realised that this
was not possible and proceeded with
the work of separation of Andhra.

Two conclusions flowed from this.
One was that the Government realised
that there could be no agreed solution.
In the absence of an agreed solution
there were two alternatives left to
the Government. One was to impose
its own solution upon the country and
another was to appoint an impartial
committee to go into the whole matter.
The latter course was adopted by the
Government.

People also leamt a lesson from
what happened in Andhra and it was
a very bad lesson that they leamt.
They thought that as soon as confu
sion was created, Government came
491 L.S.D.

The Commission was appointed.
What was its task? Its task was. to
examine all the relevant facts in con
nection with the re-drawing the map
of India, collect evidence, sift it and
give its recommendations. The terms
of reference of the Commission were
not that the map of India was to be
re-drawn on a linguistic basis. If that
had been the case, their task, however
difficult, would have been easier. Bui
it contained other matters also. Thif
was proper because India, though it is
a federation, is a unique kind of fede
ration. The federating units never
existed as sovereign States. Whatever
federal elements were added to the
unitary Govemmetit o f India, were
for administrative convenience and
afterwards as a measure of devolu
tion of power. Therefore, to make
language as the criterion for the re
drawing of the map of India would
have been neither scientific nor would
it have been helpful.

The terms of reference contained
the condition that the units should be
viable—not in terms of current bud
gets but in terms of an expanding
economy. Then there was the ques
tion of administrative efflciency and
geographical contiguity. The Com
mittee was also to consider the cost
Gf social dislocation that would result.

Pandit Balkrlshna Shrnrma (Kanpur
Distt.—South cum Etawah ^Distt.—
East); To which Committee is the hon.
Member referring?

Acharja Krlpalatti; The Commission.
Then of course the wishes of the
people also could not be neglected.
Above all there was. the question of
the unity of India on which depend
the prosperity and defence of India,
With all these terms of reference, I
submit it would be impossible to
satisfy the different and conflicting
claims of all the areas or groups. I 
must also submit that when thii Com-
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[Acharya Kripalani]
mission was aoDointed. no objection
was raised to its personnel. The Com
mittee began its work—wherever 1 
say Committee, it means this Com
mission.

The Commission began its work by
inviting opinions. It got a plethora of
memoranda. It moved throughout the
length and breadth of the country,
and collected evidence. I am afraid
the memoranda that they received
were not very helpful to them because
many of them contained partisan
claims, put forward by interested
parties.

Not only this. Often there was agi> 
tation wherever they went. About
this, the Commission says:

“The States, whether they are
reorganised or not, are and will
continue to be integral parts of a 
Union which is far and away the
more real political entity and the
basis of our nation-hood. Second
ly the Constitution of India recog
nises only one citizenship, a com
mon citizenship for the entire
Indian people, with equal rights
and opportunities throughout the
Union. It may seem that we have
merely stated what should be
obvious to all. It is, however,
patent that if the implications of
these important facts had been
fully appreciated and generally
accepted, the question of territorial
distribution would not have de
veloped into a major national
problem of diaquieting proportions.
It has been most distressing to us
to witness, during the course of
our enquiry, a kind of border
warfare in certain areas in which
old comrades-in-arms...... (Remem
ber this comrades in the battle
for freedom) have been pitted
against one another in acrimoni
ous controversy, showing little
appreciation of the fact that the
States are but the limbs of the
same body politic and that tttii- 
torial readjustments bi^twetn
them should not assume the form
of disputes between alien powera.
Deliberate efforts to whip qp

popular frenzy by an appeal to
parochial and communal senti
ment; threats of large-scale
migration; assertions such as that,
if a certain language group is not
allowed to have an administra
tive unit of its own, its moral, ^
material and even physical extinc- ^
tion would follow as an inevitable
consequence; «nd finally incidents
such as those in Goalpara. Parla- 
kimedi, Ludhiana and Amritsar;
all point to an acute lack of pers
pective and balance.”
This is the opinion of the Commis

sion about what happened during the
course of its tours. With this back
ground I submit that the leaders
should have been more careful in ex
pressing their opinions about the
work of the Commission and its
recommendations. At least the leaders
in the Government should have been
more careful because they had ap
pointed the Commission; but, I am
sorry to say, that this was not done.
The authorities gave certain opinions
which opened the doors for discussion
and agitation. It was said that some
of the recommendations of the Com
mission were astounding, they were
surprising, and yet what was surpris
ing in those recommendations was not
stated. The result of this was that if
anybody had a pet scheme that had
not been accepted by the Commission
it was thought that that was the sur- ’
prising portion of the Commission’s 
Report. This created confusion, a 
confusion which need not have been
there, which need not have been creat
ed. If anybody wanted to say that
certain proposals of the Commission
were astounding he should have de
finitely stated what were the astound
ing recommendations of the Commis^
Sion. To make a general statement
like that was very disconcerting.

Not only that. There is another
thing !for which I must blame the
Government. Instead of giving
opinions II they had called a meeting
of the leaders of groups and taken
counsel with them, it is quite possible
there would have been no agreement,
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to a day or p«rhapi a few more after
noons. In another place, obecure and
hardly well-known, there was an utfy
Bcene. But for these incidents, on the
whole, the people have maintained
their usual self-control and dealt with
the problems that they have to face
from day-to-day without being swerved
from the riffht path. The activities in
the constructive field have not suffered
in any way even on account of the
various issues brought to the forefront
by the Report affecting diverse groups.
12 Noon.

The Prime Minister has, ever since
the publication of this Report, laid
foundations of a number of big indus
trial projects. It is a testimony to the
innate nature of our people that though
the issuss involved in the discussions
are intricate and delicate, and though
in some places passions have been
excited,- they have nonetheless behav
ed with dignity and attended to the^
duties in a calm, peaceful and unruffl
ed manner. Not only have we noticed
this even course of things going on in
an undisturbed way but we had,
during this interval since the Report
was published, the privilege of wel
coming some distinguished guests who
have travelled all over the country
and have been received everywhere In 
a very cordial way. People have
shown their capacity to do the right
thing and to see everything in a correct
perspective. What is needed today is
a balanced approach towards the prob
lems with which the Report deals. So
far as the public is concerned, it hai
shown the way that should be adopted
in matters of this t3rpe. Millions are
affected by the Report, but they have
been following the course of their
everyday life with grace and have been
giving due respect to those who deserve
it. '
- The last few weeks have synchronis
ed with the visit of distinguished states
men from Russia and also the King of
Saudi Arabia. Everywhere, In spite
of the discussions that we have been
continuing, they have received cordial
welcome. I had the pleasure of read
ing this morning the statement that
has been issued by the leaders of our

country and Russia. They refer there
*> in to the policy which we have accept

ed, to the principles which are em
bodied in that sacred doctrine of
Panch Shila and the methods of settle
ment by negotiations even in inter
national field, to which we have com
mitted ourselves. It seems to me a 
proper reminder of the way we must
settle our own problems. Even where
we are concerned with issues which do
not come within our domestic sphere,
we arê  determined to solve and settle
them by negotiations and by means
which should be peaceful. It is all the
reason therefore, why we should settle
all our problems b.y a;;reement. That
is our hope, and that is our desire.
The decisions will bear upon the lives
of a large number of people in the
various States that exist today or that
will be carved in.the manner sugg^-
ed by the Commission. It is necessar.> 
that proper atmosphere should be creat
ed so that the new Slates may start
function in a fruitful way. If they
have to begin their work in inflamed,
embittered conditions, then the future
will not be as bright as we would like
it to be; at least some time will be
wasted. Yesterday this House passed
the Constitution (Amendment) Bill
unanimously. That indicates that this
is a national endeavour, and all hon.
Members are determined to reach satis
factory solutions and to see that con
crete shape is given to them within
the minimum time possible. The back
ground seems to me to be sufficiently
propitious. So we can go forward with
hope and courage.

I came across some suggestions which
have appeared in the pages of some
papers to the effect that this Report
should be put in cold storage and that
no action should be taken on it for 10, 
15 or say 25 years. Some people per
haps would like it to be buried com
pletely. I do not at all suspect the
motives of the parsons who have ex

. pressed this view. They think that
this tteport mky create trouble in the
country, that we may not be able to
carry out the programme of reconstruc
tion to which we are pledged and
wedded, that other hindrances m u
be created in the process of re-draWinc
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of the administrative map of India.|^I
think that is a counsel of despair. I ‘ 
also feel that that is not in the series
of events which have led us to this
stage. This is not a document which
has been sprung on us unexpectedly.
The demand for the rationalisation of
the administrative'toundaries of States
In this country is an old one. It was
made even more than forty years ageu v 
The Congress accepted the principle in
1920 and Congress provinces were * 
carved on that basis shortly thereafter.
It is admitted that the provinces that
were formed during the days of British
imperialism had hardly any rational,
cultural or economic basis; they were
determined by the vicissitudes of the
fortunes of the British in this country.
They were only interested in main- 
kaining their strangle-hold and they did
not take any particular care in seeing
that the cultural, economic and other
aspects were kept In vlsw In demarcat
ing the boundaries of the Statea.

This fact was realised even by the
British administrators themselves. In
the Report of 1919 which was Issued
by Chelmsford and Montague, it was
suggested that the States should be
reorganised. After that when another
Commission came here that view was
further ratified. But, sp far as the
Congress is concerned, it had been
repeatedly reiterating its faith In the
cultiiral redistribution of the States so
that the people and the administration
might come closer, and facilities in the
matter of education might be ration
alised. In other ways also, for example
ill the matter of trade, business etc.,
persons living within a State might
have full facilities so as to be able to
transact their business In as simple and
straightforward a manner as might be
possible.

The question was further considered
when the Constituent Assembly was
formed. The Dar Commission was
appointed to examine it especially with
reference to certain States such as
Karnataka, Kei'ala etc. Andhra was
then a part of Madras Presidency.
That Commission went into the question
and it laid down the principles which
should be kept in view In the forma

tion of new States, It laid emphasis
on the point that while language was
an important factor to be kept In
view, there were other considerations
which ought not to be overlooked and
which deserved, on all such occasions,
a very correct appreciation and
appraisement. It is only by balancing
the various factors that sound decisions
would be reached. But, that Commis
sion earnestly advised the Constituent
Assembly not to break up the States
as they then existed, at that stage of
our political development.

Later on the J. V. P. Report
published. As hon. Members are
aware the Congress appointed a Com
mission consisting of the foremost
leaders of dur country. That Report
dealt with the problem In a very piece
meal way and it again reiterated the
canons which one should keep in view
in determining issues of this type.

After that, again in accordance with
the recommendations of the J. V. P.
Report, the State of Andhra was
tormed about two years ago. A
declaration was made on the floor of
this House* by the Prime Minister and | 
in pursuance of that declaration that
State was constituted. ’

Now, that did not, however, put an
end to the wishes, the longings and the
urges of the people who had been
pressing for the formation of what
was then styled as linguistic pro
vinces*. The Gk)vernment then decid
ed to appoint a Commission to go
through the entire ground. They
realised that piecemeal settlement of
these problems would not be satisfac
tory. In fact, the States are so related,
inter-connected and inter-Unked that
changes made in one would react on
ihe other, and those on the other on
Inc next neighbour. So, in order to
settle all these outstanding issues in a 
satisfactory way at one and the same
time this Commission was appointed*
and I venture to submit that it was
not appointed a day too soon.

Those who now ask for the shelving
of the Report ignore the history o f  the
problem and the various stages which
have led up to this consummation. It
would leave the issues hanging, pcoleag
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the suspense which uncertainty brings
and cause greater damage than the
difficulty which seems to be involved
today in the discussion of these issues
and in their peaceful settlement. It
also betra3TB in a way the lack of faith
In the Parliament and in the people
of the country. We have to our credit
great achievements. There is no
reason why there should be any feeling
of nervousness. We want to settle all
problems and the more difficult they
are the greater the challenge, and we
are prepared to take any challenge with
which we may be faced. We want to
leave for posterity a greater, stronger,
smoother, advancer and prosperous
India than it is today. We would
not willingly and deliberately postpone
any issues simply because of the diffi
culty involved in their solutions. The
Parliament itself has handled many
difficult matters. The Hindu Sucees- 
sxon Bill is under consideration these
days and it has already passed through
one House, The Untouchability Bill
was passed the other day and so was
the Companies Bill. Many other
achievements have been attained. In
the international field the country has
reached a status which can only evoke
a sense of pride and jubilation in every
citizen of the country. The principles
and the policies that have been en
unciated by our Prime Minister have
been adopted by most advanced coun
tries. He has given a lead to them;
hii words are listened to with respect
and attention by the leaders of other
<;ountries which are known as great
powers. 1 was reading today the re
marks that appear to have been
made by one of the distinguished
v̂isitors to thiis country that India

deserves to be the leader of the comity
of nations and that there is every
reason why she should be given as 
distinguished a place as any other
nation might be occupying in the
World Counsels today. So, with all
these advantages, with all its achieve
ments, we can certainly afford now to
deal with the domestic issues too. 1 
personally have no feeling ef diffidence
nor one of dismay. I am certain that
♦e will be able to stick to our pro-

^amme and to do so with the goodwill

and co-operation of all sections of
cpinion in this country and to launch
the new States in accordance with the
decisions taken by Parliament in the
first week of October next. That li
our wish and that is our hope and we
are determined to see it through. That
can, however, only be possible if all
of us combine together and apply our
selves to this difficult and intricate task
in a co-operative spirit

The proposals of the Commission are
known to the House. I am thankful to
the Lok Sabha Secretariat for the
analytical summary and a map that
they have prepared, That will give
in a succinct from the contents of the
Report which, as hon. Members are
aware, can be roughly divided into
three parts. The first one deals with
the principles on which the recom
mendations are based. Those
principles were, to some extent, indi:
cated in the resolution that was issued
and in the statement that was made
on the floor of this House when this
Commission was appointed. First and
foremost importance was to be given
to the unity and security of India.
Other considerations, those relating to
language, culture, financial viability,
economic self-sufficiency, administra
tive convenience, etc., were also to be
borne in mind in solving the problems
which had been referred to the Com
mission. The position that we occupy
is related not to the States but to India
as such. We have the privilege of
belonging to« a great country but a 
country cannot be great simply because
it has a huge population nor because
of its ‘big nation* size. It is ths unity
of the people and it is their pursuit
of common ideals that give a country
the strength that raises It in the eyes
of others and enables us to order life
in the manner it considers best. So,
that is undoubtedly' the main condition
which must be fulfilled in any scheme
of reorganisation that we may make.
The unity of India is not a new fangled.
political notion. It has been there from
times of yore. In the midst of the
rich variety that we see in our country,
there has been a fundamental unity
that has sustained the people, theJr
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gynthetic culture, and contiibuted to
their advancement. We have to ^ ard
against flflsiparous tendencies, against
disruptive forces that are still at work.
So, it becomes all the more necessary
that while dealing with this question
of reorganisation of States no bitter
ness is aroused and no new cleavages,
are lomented. It is essential that
these problems should be viewed in a 
balanced way and with a determination
to maintain, preserve and promote the
imity of this great ahd ancient country.
Anything that tends to disturb that
unity will do greater harm than any
advantage that might accrue from the
rational reorganisation of the States:
and this unity has to be not only
political but ilso emotional. Persons
living within the same State or in the
neighbouring States have to realise
that the salvation of all lies in the
sweetness of their relations and in
their being imbued with the genuine
spirit of fellowship and comradeshit^.
After all, our Constitution recognises
only the citizen of India. Our citizen
ship is not related to political or other
reasons. One can enjoy the rights
only as citizen of India and all other
divisions tnust be viewed in that light.
They should not in any way impair
that basic sense of citizenship. Some
times, in the discussions and controver
sies that have been provoked by
these proposals people seem to forget
the elementary fact that though float
ing on the surface, this is more
important than anything else that we
may do. We have also to remember
that t|>ere are still adverse forces In
terest^ In aggravating our diiHculties.
The problem of Goa is before us. Our
neighbours in the East and the West
are not as friendly as we would like
them to be. So, let us not be involved
in petty Quarrels and let us be deter
mined to solve all domestic issues in a 
becoming way with dignity, with
suavity and with grace. Without a 
spirit of accommodation and determi
nation to maintain the prestige of the
country w t  only in the eyes c f our
own people, but also outside, we may
not be able to achieve all that we
desire. 9o, we have to bear all these

various principles in mind while taking
decisions.

Language decidedly is a very
important factor which is intimately
and inextricably connected with cul
ture. It reflects the mind and also to
some extent the spirit of the people.
Language can be a uniting factor; but,
if viewed in a narrow way, linguistic
divisions can also be sources of danger.
For, if we are to be caught up in
isolated islands separated from each
other, then the strength of the country,
instead of being enhanced bv these
arrangements, will be further impair*
ed: We reconcile ourselves to this
demarcation of the boundaries of the
States, only with a viiw  to raise the
strength of the cjountry. It is to giye
the greatest satisfaction, to prepare
the ground to satisfy the wishes and
the appetite of the people, so that they
mdy live together in friendliness and
conceiltrate on the real task of recons
truction. After all, what we need 1» 
the growth, the development of every
single citizen in this country. We
want everyone living in this land to
have the fullest scope to rise to the
maximum height of which he is
capable. So, whether we be in one
State or another, we have to create
conditions which will conduce to the
fulfilment of this aim. Anything short
of that will not give us the combined
strength which we desire. So, while
emphasising the efficacy and even the
potency of the linguistic principles, we
must also admit that it has its limita^
ticns. The Commission has said that
the principle which was advanced by
yome about ‘one language, one State’
is impracticable. It is obviously so. In
our country, though therefare linguistic
groups in majorities in certain areas,
still people speaking the language of
that particular area also live in other
States and in other regions. In fact,
I have examined the figures and I find
that even in States which must be
regarded as unilingual States, the
minorities exist in large numbers an<3 
in substantial proportion. In Assam,
almost 30 per cent, dre non-Assamese
speaking people. In other States that
are now to be formed, the percentage
o f the people whose language will be
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diiTerent from the language of the
majority varies from 6 per cent, to 30 
or 35 per cent. So. we have to see
that in forming these States, no
pspect is given undue importance and
no relevant factor is ignored. If things
are viewed in that light, I would hope
that there will be no difficulty in
reaching agreed conclusions. We all
wish to promote, to foster the growth
and development of every language.
Fourteen languages are mentioned in
the Constitution; but there are even
others which do not find a place there.
There are, I think, about 2 or 3 crores
of people in our country who do not
speak any of these 14 languages. Yet.
they have a right to unfettered growth
as much as those who have the
privilege of belonging to these recog
nised linguistic groups.

The suggestions made by the Com
mission are worthy of respect. They
have dealt with the matter with great
care. They travelled all over the
country from one end to the other.
They received thousands and thousands
of representations, met numberless
deputations and also examined hun
dreds or perhaps thousands of indivi
duals. The Report bears the stamp of
their objective, balanced, unprejudiced
and impartial approach. The recom
mendations of the Commission are not
the last word and it is open to the
House to make such changes as might
be considered necessary and likely to
produce better results. But, we
should not lightly tamper with those
recommendations, because, none of us
has given as much of time and thought
to the problem* as the Commission
had the opportunity of doing.

Thê  Commission, as is known to
the Members, has suggested the.aboli- 
tion of the institution of Rajpramukhs.
It has also proposed that there should
be only one class of States and the
different classes, such as A, B and C 
should not continue hereafter, and that
there should be States and Centrally
Administered Territories. The number
of States that they would like to see
after formation comes to sixteen and
the Territories that they have suggest
ed are no more than three: Manipur,

Delhi and Andamans and Nicobar.
The States that they have suggested
are, as I said, sixteen including
Jemmu and Kashmir. Some of the
suggestions relate more or less only
to the readjustment of boundaries.
Not that they are unimportant. In
the case, for example, of Bihar and
Bengal, the area is pretty large and
there are strong sentiments which
have even led to emotional upheavals
on both sides, ^ut, the proposals
relating to the adjustment of boun
daries are of a nxinor character and
it is not necessary, I think, for this
House to give too much of time to
that. Some of them will certainly call
for consideration.

[Mr. Deputy'Speaker m the Chair]
But there are a few others which,

if not trivial,, are of a minor character ' 
and can be well left out of discussion
here.

Some new States are proposed to
be formed such as Karnataka, Kerala,
the Bombay State, which, according
to the Commission should continue as
a bi-lingual State. Then, there is the
State of Vidarbha which is to be
tormed out of the existing Madhya
Pradesh. As a result of the splitting
of Hyderabad, there will be the new
State of Telangana which if combined
with Andhra will resxilt in the birth
of Visal Andhra as it is called. There
are other States which are affected
more or less. But, some of them.
I think, are of a non-controvergial
nature.

The Press has given considerable
attention to the proposals. The reac
tion p^Dduced by the rej^ort was, I
think, satisfactory. The suggestions
made by the Commission have bee® 
almost accepted in many cases. I am
leaving aside the border disputes fier 
the present. But, the bigger questions
have been to a large extent fuettled.
There are two or three important, far- 
reaching and complex issues, however,
which have got to be fully resolved.

The Commission has suggested the
formation of the bi lingual State of
Bombay.
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The Karnataka districts are to be
taken out of the existing Bombay
Presidency or State, Marthwada from
Hyderabad is to be attached to it in
the south and Saurashtra in the
north. That is the suggestion of the
Commission. When I read the report
I was personally greatly impressed by
two of the proposals contained in it.
One is about this bi-lingual State of
Bombay. It seemed to me to be a 
very wholesome sort of a solution of
a baffling problem. The city of
Bombay, which is the gateway of
India and the commercial capital too,
has well occupied a conspicuous place
not only in our industrial and com
mercial, but also in our public life.
So, it would continue to occupy that
place in a big State without being
severed from the other parts with
which it has been combined for many
many years. That seemed to me to be
an original idea. Anyway, it had not
struck me. I felt really greatly re
lieved when I saw this. But, it has
not commanded itself to all those who
are interested in the matter. We
want a satisfactory solution. The
Congress Working Committee has
give an alternative proposal. I will
not discuss the merits of these pro
posals. Our endeavour is to bring
about a peaceful settlement which
would satisfy all concerned and ensure
the progress and the maintenance of
the prestige of Bombay and of every
part that is at present comprised in
the State of Bombay.

The report also recommended that
Telangana might, for the present,
remain separate, but it could decide
after five years, by a two-thirds
majority, to join Andhra. It would
perhaps be better, according to some
people, if such a merger or unifica
tion were made now, so that all
might concentrate on the work of
reconstruction from the day the State
is reformed and no one might be
harassed by the idea of later changes
coming after an interval of 5 years.
About the State of Vidarbha there

was the question whether it should
remain separate or join Maharashtra
or the bi-lingual State of Bombay.
These points were considered to the
extent we were able to do so upto
this stage. And there seemed to be,
a difference of opinion in this regard
too. We hope that it will be possible
to compose all differences so that
what emerges ultimately may not only
be acceptable but may give complete
satisfaction to all concerned. •

There is the proprosal in the Report
about the merger of PEPSU and
Himachal Pradesh in Punjab. The
people of Himachal Pradesh seemed
to be*anxious t© concentrate on their
development for a few years more
without merging their identity in any
other State. That question too has
to be considered. In the Punjab,
all the other issues have been raised;
the problems are complicated, and
they are not purely of a linguistic
character, but are coloured by other
sentiments, and perhaps political
aspirations or ambitions. So, the
question of Punjab needs further
attention. .

These are the main States to which
the Report refers. I need not say
anything more about them. But
there is one part of the Report which
seems to me to be of considerable
imoortance, but which has not yet
received the attention that it deserves.
That part relates to the safeguards
that linguistic minorities should have
in the predominantly linguistic States.
As I have said a few jninutes a ^ , it
is necessary that there should be
elbow-room for every citizen, what
ever his language, and there should
be unfettered scope for advancement
for every citizen. In order that
everyone living in a Stpte, whatever
his language, may have equal oppor
tunities of self-expression and self
realisation and self-development, it
is necessary to provide adequate safe
guards. I shall not go through them,
but they deserve very careful consi
deration, for if proper and effective
safeguards are provided, that will
reassure people who are at present
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concentrating' and laying empbasla on
the linguistic aspect; lurther, if
every person has the opportunity of
growing to his full stature, whether
he speaks one language or the other,
the problem is simplified to fl̂ ome 
extent.

There are at present several res
trictions in the matter of employment,
in the matter of education, and in 
some places in the matter of posses
sion or enjoyment of land. They do
not fit in with the spirit of our
Constitution according to which, every
citizen of India should have the oppor
tunity of enjoying all rights, privi
leges and amenities in every part of
India. But it has not been so every
where, and the Commission have
drawn special attention to that aspect.
There have been some complaintf
about public appointments. So, the
Commission have made some sugges>
tions about appointments to the
Public Service Q)mmission8. I may,
however, stale here that these pro
posals were discussed with the Chief
Ministers, but some of them did not
meet with their approval. Still, the
Parliament is seized of them, and it
can express its views in the way it
considers sound and proper.

Then, there is the question of the
procedure to be adopted and followed
after the decision on the formation of
these new States has been taken. The
new States will be formed, let us
assume in October. So, some interim
arrangements will have to be tnade;
some sort of Legislatures will have
to be provided, unless, the President
takes over the administration every
where, which does not seem a feasible
proposition. Se, Parliament will
have to take a decision as to how
these interim Legislatures should be
constituted. Similarly, there will be
other matters relating? to the reorga
nisation of services, the division of
assets and liabilities etc. on whidi
will depend the formation of the new
Stales. Ail these will have to be
looked into and considered. They
may come at a later stage, but I wish

that the House may be pleased to
give thought to all the parts of the
Report and not to the proposals relat
ing to the reorganisation specifically
of certain States. Those proposals
are of great significance especially to

.those who will be directly affected by
them, but the basic principles and
the safeguards are of general applica
tion, and must be viewed in that light
as being of still greater importance.

I started by saying that the Report
dealt with matters which did not
come within the limited purview 0/
any party. In fact, within every
party, I think, there are different
trends of tliought, and different
groups too. So, the problem has to
be considered in a national spirit.
It is only thus that sound conclusions
will be reached. And I hope that
when the House has debated the sug
gestions that are contained in this
Report, we will have made one lur- 
ther advance towards our goal. It
will serve as a milestone in the road
which we have been traversing and
which Is steadily leadinjc us on to
realms of prosperity and spiritual,
moral, ethical and cultural self-ful
filment, not only of individuals but of
the nation.

/
1 P.M.

So I would appeal to the Members
to set an example again. Some
people say that we are on our trial,
that the nation is on its trial. I do
not myself share that view. The
nation has accomplished many t^sks
which were more complicated and 
more intricate. We had only a few
years ago 600 States in this country
which had a different form of ad
ministration, which were scattered all
over the length and breadth of this
land. Yet by the genius, the orga- 
lysing capacity and the unique skill
of Sardar Patel, all those States were
reorganised. There wag not any insu
perable difficulty. What we have to
do now is, in a way, not more but less
difficult, because here we all are now
used to a particular form of adminis
tration. The cultural affinities arc
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there binding us all together/ We
all realise the importance of nAin- 
laining the great prestige and reputa
tion of our country, and the issues,
in a way, arc simple. So I appeal
to all Members, to everyone in this
House, to deal with the 'matter in a 
becoming, graceful, calm and dispas
sionate way that the credit and
tlie reputation of this great House
may be further enhanced and raised
and we may be worthy of the trust
that has been reposed in us by the
people of our great country.

Mr. Speaker: Motion moved:

“That the Report of the States
Reorganisation Commission be
taken into consideration” .

Before we start with the discussion,
I should like to know from the hon.
Members who have proposed amend
ments as to whether they would like
to move them. Dr. Lanka Sundaram
has tabled two amendments.

Dr. Lankft Sundaram (Visakhapat- 
aam): I beg to move:

(1) That for the original mption
the following be substituted: ^

“This House having considered
the R ^ r t  of the States Reorga
nisation Commission, regrets that
the Commission—

(a) has rejected the linguistic
principle as the sole criterion for
the reorganisation of States'; and

(b) did not make its recom
mendations to ensure a suitable
balance of power between the
North and the South; and '

in consequence, this House re
quests the Government to remedy
these two defecta in the recom
mendations of the Commiision
fore it proceeds with their ixnple*
mentation.**

(2) Thai for the original motion,
the following be substituted:

*‘This House having considered
the Report of the States Reorga
nisation Commission,—

(a) regrets that the Commis
sion has not adopted a uniform
set of norms in their proposals
for creation of the States by mak
ing their recommendations for the
creation of Vidarbha and Telan- 
gana (Hyderabad) States side by
side with the new Madhya Pra
desh State and the suggested re
tention of the present Uttar Pra
desh State; and

(b) consequently, this House
requests the Government to pro
ceed forthwith with the creation
of Visal Andhra, Samyukta Kar«
nataka, Aikya Kerala and the
Punjabi-speaking States, besides
appointing a series of Boundary
Commissions to settle once and for
all disputes relating to border
territories and bi-lingual areas
etc.”
Shri Madhao Reddi (Adilabad): I

beg to move:

That for the original motion, the
following be substituted;

‘‘This House having considered
the Report of the States Reorga
nisation Commission, approver
of the recommendation contained
the^in about the formation of a
separate State of Telangana which
willsbe known as Hyderabad State
with the following modifications:—

(1) this State should consist o f
nine Telugu speaking districts,
Tandur and Kondangal Tehsils of
Gulberga district and Alampur
and Gadwal Tehsils of Raichur
district of the present State o f
Hyderabad; .

(2) the multi-lingual district of
Bidar should be divided and Ibm 
Telugu speaking area should be
merged with this State;
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(3) a Boundary Commission

should be appointed for suitable
adjustments of the borders of this
State; and

(4) it should be provided that
the* unification of this State with
Andhra should -be made possible
if the Legislature'of the residuary
Hyderbad State formed after
the general elections likely to be
held in or about 1957, expresses
itself in favour of such unifica
tion /’

Mr. Speaker: Amendments moved:
(1) That for the original motion,

the following be substituted:

“This House having considered
the Report of the States Reor
ganisation Commission, regrets
that the Commission—

(a) has rejected the linguistic
pxinciple as the sole criterion for
the reorganisation of States; and

(b) did not make its recom
mendations to ensure a suitable
balance of i>ower between the
North and the South; and

in consequence, this House re
quests the Grovemment to remedy
these two defects in the recom
mendations of the Commission
before it proceeds with their im
plementation."

(2) Thnt for the original motion,
the following be substituted:

“This House having considered
the Report of the States Reorga
nisation Commission,—

(a), regrets that the Commission
ham not adopfted a uniform set
of nornis in their proposals for
creation of the States by making
their recommendations for the crea-

, tion of Vidarbha and Telangana
(Hyderabad) States side by side
with the new Madhya Ptadaib
State and the suggested retention

of the present Uttar Pradesh
State; and V

(b) consequently, this House
requests* the Government to pro
ceed forthwith with the creation
of Visal Andhra, Samyukta Kar
nataka, Aikya Kerala and the
Punjabi-speaking States, . besides
appointing a series of Boundary
Commissions to settle once
for all disputes relating to border
territories and bi-lingual areas
etc:*

(3) That for the original motioa,„
the following be substituted;

 ̂ “This House having considered
the Report of the States Reorga<
nisation Commission, approves of
the recommendation contained
therein about the formation of a
separate State of the Telangana
which will be known as Hydera
bad State With the following modi- 
ticationfi:‘  -

(1) this State should consist of
nine Telugu speaking districts,
Tandur and Kondangal Tehsils of
Gulberga district and Alampur
and Gadwal Tehsils of Raichur
district of the present State at
Hyderaoad; '

(2) the multi-lingual district of
Bidar should be divided and the
Telugu speaking a i « a  should b a  
merged with this State;

(3) a Boundary Commission
should be appointed for suitable
adjustments of the borders of
this State; and

(4) it should be provixleci that
the unification of this State wMi
Andhra should be made possible. 
if the Legislature of the residuary
Hyderabad State formed after the
general elections likely to be held
in or about 1957, expresses itself
in favour of such unification.” ‘

The discussion wtll, of course, be
common to the Report as well as the
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[Mr. Speaker]
Before we proceed further, I would

like to say a few words giving hon.
Members my mind about the conduct
4>f this debate. There is a lot of
material and lot of points, and if the
debate is to be useful, we should try
and channelise them so far as possible.
After I had made an announcement
on the 9th instant in connection with
the debate on this Report, I have
received a very large number of com
munications from hon. Members stat
ing the various points that they
•desire to urge Euid the names of the
hon. Members who would like to
speak with reference to those points,
•or otherwise participate in the debate.
I am sincerely thankful to all the
Members who have taken pains to
send me their communications. But,
if  I may say so, the communications
have taken a line different from what
I had in mind and what I had suggest
ed. I had desired to have names of
speakers representing a particular
view or set of views with points
involved in those views. Instead, I
have got a very large number of
names of Members who would like
to speak on the various points.
Obviously, in spite of the best desire
of the Chair to give everyone a
chance, it may not be possible to
accommodate such a large nvmiber of
Members as have communicated their
names and points.

Shri T. B. Vlttal Rao (Khammam): 
What is the number?

Mr. Speaker: Two hundred. I am
more anxious to have before the
House and the Government the
various views, and not necessarily to
igive an opportunity to every Member
io  say something in respect of what
has already been said once by repre
sentative speakers. All the same, the
Chair will try its best to adjust, as
far as possible, to give opportimities
to as many hon. Members as possible.
By the very nature of things, the
debate cannot be arranged with strict
demarcations of the subjects or the
points for discussion or the sequence
o f  those discussions. All the same,
I think, if hon. Membcys are agreeable,

we can have a rough outline of the
debate, both for the points as also
for the sequence. Some points or
references are bound to be overlapping
and it will be impossible to have a 
clearcut division in respect of each
subject or each point. All the same,
if hon. Members are inclined, we may
adopt some such procedure as I state
hereafter for division of those points
and speakers as also for sequence of
subjects.

I may again say that the Chair does
not want to lay any rule about this.
We shall be able to evolve some better
method as the debate proceeds. The
anxiety of the Chair is to ensure that
every point of view is given an
opportunity to be stated on the floor
of the House. The Chair has visualised
the following broad aspects, aspects
which it may call general aspects
arising from the Report, such as 
principles of reorganisation, whether
language should be the only factor or
otherwise, how far considerations
about economic conditions of a pro
posed State, its viability etc. should be
taken into account—this discussion of
the aspect will not include any specific
proposals about formation of any
particular State— ; considerations of
the imity of the Union and its defence,
the economic progress of the entire
country and the various schemes of
economic betterment in the form of
river valley projects etc.

I am stating the general points as
have struck me:—the most desirable
size of a State, both with reference
to the area as also to the population;
whether there need be only one State
with reference to one language;
whether there could be composite
States, and safeguards in connection
with proposals for composite States.

Then there are specific issues with
regard to concrete proposals about
various proposals of the Commission.
These mainly refer to the following
points:—composite States of Bombay,
Punjab and PEPSU; abolition of
Part C States where there are legis
latures—this will  ̂also include the
question of proposals regarding
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Centrally administered areas which
have no legislatures, such as Manipur
and Tripura, and their future—; the
creation of Visal Andhra or a separate
State of Telengana; revision of some
States in respect of some border
districts which are proposed to be
taken from one State and ndded to
the other; for example, proposals in
respect of Bihar and West Bengal and
Karnataka, at present part of the
Bombay State; creation of new pro
vinces of Madhya Pradesh. Vidarbha,
coupled with the disappearance of
some existing States like Madhya
Bharat and Himachal Pradesh and
Dthen.

Besides  ̂ the above, there are a 
number of other points which are
either incidental 01  ̂of a minor nature,
though important. To my mind, it
will be better if we could organise the
debate in such a manner that we first
discuss the general aspects and then
the cases of specific States such as 
the present Bombay State, case of
Vidarbha, case of Maha Punjfib and
the case of Visal Andhra or Telen
gana. I have already referred to the
areas which are either PartC States
or Centrally administered. We may
then go to the question of border
States which, to my mind, need not be
discussed in detail at the present stage.
However, it may be necessary to give
broad indications as to why the
boundaries should be settled in a
particular way and not in a certain
other way. Hoh. Members will
appreciate the difficulty that every
Member will get only one chance to
speak and if any Member tries to
cover the entire topic each of them
will have to be given so much of time
that there will be hardly any time
for other Members to put their case
before the House. With a view to
give as many Members as possible an
opportunity to present their views on
the various aspects and to avoid
repetition, I request hon. Members
desirous of speaking to be as brief as
possible and not to repeat what has
been said before. My idea at present
is to give the House an idea as to
how my mind is working In the

direction of conducting the debftte
There is no finality about it as w e
shall be reviewing the position as thr
debate proceeds and adjusting accord*

. ing to the needs of the discussion and
the general wishes of the House.

Shri S. V. Ramaswamy (Salem):
There should be a time limit.

Mr. Speaker: I have already stated
when I made the announcement that
half an hour will be the limit. But
I think, even if I say so, if we could
have a representative speaker from
a group, he may have to be given
some more time, not very much more,,
but as he represents a group—not to
the sense of Parliamentary parties,
but group means sharing the same
views—he may have to be given some
more time. The hon. Members will
have to remember that. Otherwise
some hon. Members may not get an
opportunity and though I Will be sorry
I will be helpless about it.

Shri N. Sreekantan Nair (Quiloa
cum Mavelikkara): This is a very
important subject on which every
Member of this House wants to speak.
So my humble submission is that the
time that may be allotted to each
speaker may be according to groups.

Mr. Speaker: That point was con
sidered by me and in view of the
conlplicated nature of the problems
I felt that it will not be possible to
split up the time in that manner.
Every Member who gets some time
must just confine within that time.
Rather than partition time amongst
the Members, I am desirous to see
that it is partitioned for the purpose#  ̂
of representing as many views
there are existing on the report. That
is how my mind is working.

Shri Radha Raman (Delhi CUy) :
You should devote separate days for
separate aspects. '

Mr. Speaker: The hon. Member,,
when he makes a suggestion, should
see that if I adopt that I must allow
some Members at least to spea^ twice
or thrice in the debate. That la 
neither desirable noi proper.



2̂ 579 Motion re: )4 DECEMBER 1955 Report Of S.R.C. 2580

(Mr. Speaker]
Shri Matthen (Thiruvellah): Among 

ithe proposals that you have discussed 
1 do not see a proposal for Dakshina 
Pradesh. *

Mr. Speaker: I am not referring to 
that because Chair is not concerned 
with this or that. The Chair is only 
giving directions about the merits. I 
am merely stating the line as to how 
the debat I' should be conducted. If 
the hon. Members who participate 
want to raise such points, they ought 
to raise such points.

Pandit G. B. Pant: In the case of 
the observation that you just made, 
you have not referred to Part IV 
relat ing to linguistic minorities. It 
has been left out.

Mr. Speaker: I have not mentioned 
it prominently. But I have stated at 
one place •'safeguards*'. That is what 
I have said. But I am thankftU that 
the attention of the House is invited 
by the hon. Home Minister to this 
aspect.

Dr. Lanka Sandaram: The discussion 
is spread over a period of two weeks. 
What is the position with regard to 
the amendments? Will it be taken 
notice of from this moment or wiJl 
they be moved at every stage?

Mr. Speaker: I think, constitutionally 
speaking, I should not prevent any 
amendments coming in. But the 
practical difficulty will be that the 
Members who have already taken 
part in the debate will be deprived of 
the opportunity of having their say 
in respect of the new amendments, 
r should, therefore, appeal to the 
Members not to file any new amend
ments. But it is a matter ,of their 
choice if they want to do so. I may 
tell the difficulty. If the debate goes 
on for 9 days I do not know how many 
amendments will be coming in from 
day to day. But I do not mind if any 
amendments are coming in.

Shrlmati Renu Cbakravartty (Basir- 
hat): The real difficulty will be for 
those who would be called upon to 
vote when movini; the motion. I

would like to know whether once a 
particular amendment is put to the 
vote and it is negatived by the House 
at this stage, will it mean that in the 
future when the Bill comes up the 
opinion of the House will be regarded 
to have been categorically reflected by 
this vote?

Mr. Speaker: That point also is a 
point ioi' the hon. Members to bear 
in mind. I had an idea of inviting 
attention to this point when the time 
for voting came and not at present. 
It may be that the idea of an amend
ment is to invite pointed attention to 
a particular aspect in the form of 
amendments. But it will be a difficult 
thing to say as to what will happen 
if the House negatives the amendment. 
As I^have said in my first announce
ment here, my idea is not to come 
to any particular decision now. How
ever, we will discuss it later on.

Shri Kamath (Hoshangabad): Is it 
not the position that according to our 
Rules when a matter is decided, it 
cannot be raised only in the same 
session?

Mr. Speaker: The hon. Member will 
see the propriety of the point raised 
by Shrimati Renu Chakravartty. 
Surely, anything that the Government 
will do for the implementation of this 
measure is not coming up in this 
session. But it will be rather 
awkward and embarrassing; but the 
Government should have consideration 
for the views expressed by this House. 
That is more important than the right 
of the individual Members to move 
amendments. That is how I think. It 
is a matter of propriety.

Pandit Thaknr Das Bhargava (Gur- 
gaon): As a matter of fact, this
opportunity was given to the House 
for expression of opinion on this 
report. We are not discussing this 
point in respect of the Constitution 
(amendment) Bill. The States will 
also be consulted for this purpose. I 
think that the motion should be that 
; ‘the report will be taken into con
sideration for ascertaining the views'’. - 
There is no question of any amend
ment being put to the vote of ibm
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House now. I would, therefore, rather
appeal to those who have moved any
amendments to take back their amend
ments. This opportunity should be
^tihzed only for the purposes of giving
ilieir views.

Shri N. C. Chatterjee (Hooghly):
I thought that it was the g tn m )
desire of the Business Advisory Com
mittee that this stage should be
utilised for the purpose of pin-pointing
the more representative opinions on
the diiTerent important aspects in the
reorganisation scheme throughout
India and it is riot the stage when we
.^ould press anything to a division
so that on some important matters
Government might be willing to
accept our views having regard to the
rcogency of the arguments. But if an
amendment is negatived in the House,
-then it may imperil the legislative
Judgment or the final judgment of
the House and may preclude the
possibility of its inclusion in the
IteorganisatioD itself.

Mr. Speakar: There is also another
aspect to it, namely, that the State
Legislatures have not yet fully
expressed their opinions in all cases.
The Government are receiving them
and it will not be proper for this
House to come to any decision without
knowing the opinions in the States.
But these are all matters of propriety
and I cannot bar a Member from
tabling an amendment; I can only
appeal to Members not to have any
amendments. Pandit Thakur Das
Bhargava has already done it. Every
Member will have that right and
whether he should exercise it or not
Js a different matter.

Dr. Lanka Stmdaram: I have given
notice of two amendments and I . 
would like to say a word before
requesting the House to allow me to
withdraw ,them. The object in my
giving notice of the amendments was
to pin-point certain aspects of the
matter and the.right of withdrawal is
there in respect of a motion. If it is
the decision that they should not be
on the Order Paper, I am prepared
to withdraw them.

Mr Speaker: 1 am not going to
give that decision, because M affects
a fundamental right. I am not going
to decide that it shall not be on the
Order Paper. As I explained at f\rst,
t would appeal to Members not to
t^ble amendments to this.

Shri Lokenath Mishra (Puri); In 
your analysis, you have made an 
omission about the boundary disputes
in which Bihar and Orissa are in< 
volved. Why is it that Orissa is a 
State which has nothing to say in the
matter of this boundary dispute? I
would suggest that discussion may go
cn State-wise so that we may put
forth our claims definitely before the
House. Otherwise, I am afraid the
lair claims of Orissa will go by mere
lapse.

Some Hon. Members: No. no.

Mir. Speaker: The hon. Member
will see the difficulty whiteh I pointed
•out. Though we are dividing the
points into general and specific, it
will be difficult to have a particular
scheme or particular divilsion of the
subjects. That is my diffiqulty which
I have already exx>lained to the House
Whatever I have stated here is not
exhaustive, it is only illustrative. I* 
am not touching all possible poî nts 
that are likely to be taken up. I^t
us see how the debate proceeds and 
adjust things.

Shri N. C. Chatterjee: We are
perturbed by the expression repeated
by the hon. Home Minister—minor
boundary adjustments. But that iii 
a very important matter, a matter of
life and death for a poor State like
Orissa and also for a poor State LOce 
that to which I belong. What I am
now pointing out is that I am very
earnest that there should be no
amendment moved. and no amend
ment voted upon. May I appeal to
Dr. Lanka Sundaram to set the pre
cedent and to withdraw his amend
ments?

Dr. L a n k a  S a n d a r a m :  I have declar
ed my point very clearly. It is nac
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meant Ifor taking a vote on it but
It is only meant for pin-pointing
certain aspects of the .matter in the
discussion. I beg leave of the House
to withdraw my amendments.

The amendments were, by leave,
withdrawn.

Mr.. Speaker: There is still one
other hon. Member, Shri Madhao
Reddi.

Shri Madhao Reddl: Before 1 with
draw my amendment I would like to
submit that this is an unusual pro
cedure that we are adopting. We are
discussing the matter and leaving it
without giving any directives to
Government in framing the Bill. As
no decision will be taken by the
House, there is no point in giving any
amendment.

Mr. Speaker He may bring out
those points in his speech. As I
said, there is this question about the
propriety of the House taking any
decisions before the reports or the
proceedings of all the legislatures
are available to hon. Members and
to Government.

Shri Sivamurtht Swami (Kushtagi); 
‘rose—

Shri Madhao Reddl*: 1 have already
agreed to withdraw my amendment
and beg leave to withdraw it. »

The amendment was, by leave,
‘withdrawn.

Shri Sivamurthi Swami: May I
know from the Chair v/hether when
once the decision ha.«? been taken by
Parliament w*»th regard to BeUary in 
regard to the boundary dispute, it
will be open for the S.R.C. Bill
again to change the decision of the
Hopse. •

Mr. Speaker: The hon. Member is
raising the same Doint which I ex
plained twice. Mv first appeal that
there should not be any amendment
and there should not be any decision

now was made for the reason that
if once a decision is taken, it will be
placing this House and Parliament in
a very embarrassing , and awkward
position. The Members’ view point#
may be stated in their speeches.

Shri C. fe. Nair (Outer Delhi):
May I make a request to the hon.
Home Minister who in his opening ad
dress has remarked practically about
every State and its position, but
omitted the Centrally administered
areas, about which we_ need fscme 
clarification? .

Mt. Speaker: What he said need
not be considered at this stage. He
may reply when he gets a chance to
speak. *

Acharya Krlpalani (Bhagalpur eum
Pumea): I have listened to the learn
ed speech of the hon. Home Minister.
I am very glad that he ended with an
optimistic note that the discussion on
this Report will be carried on in m 
calm atmosphere. The subject that we
are discussing today is so controversial
and it has so powerfully excited the
emotions of the people that it becomes
rather difficult to say anything which
will satisfy everybody.
[Paotit Thakur Das Bhargava in the 

Chair]
Whatever one may say, if it goes
counter to the preconceived interests
of a group or a party, one is suspect
and one is likely to annoy dear friends.
Under such circumstances it will be
the path of wisdom to remain silent
But even this advice of perfection is
not open to us when vital issues con
cerning the welfare of the nation are
involved. Therefore whatever the
consequences to individuals, one has
got to speak.

The Report that is based upon in
vestigated facts and sifted evidence
by a group of impartial persons, if It
is to be fruitfully discussed, must be
discussed in a dispassionate, calm and
reasonable atmosphere free from emo
tion, passion, prejudice and preposses
sion. But I am afraid this has not
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but it is also quite possible that these
Jeaders might have issued directions
for the conduct of agitation about the
recommendations. This at least the
leaders, if they had been called to
gether, would have considered as their
a minimum duty. Even this was not
done. Why? Because, it' is consider
ed that Congress is the country and
there is no national problem which
cannot be solved by it, in which any
body else need be consulted. Even on
an innocent thing like the Ambar
Charkha the Congress met as if no
body else has anything to do with
Ambar Charkha. Everything is to be
decided by the Congress, all national
issues, without reference to any other
party. Nothing would have been lost
if a few leaders belonging to other
groups had been called and there
would have been consultation of bow
at least the agitation in the country
was to be directed.

Shri N. C. Chatterjee: Prestige.
Acharya Kripalani: My friend Shri

N. C. Chatterjee says, it is a question
of prestige. Prestige is a very old
thing and we thought it disappeared
with the foreign rule from India.

Babu Ramnarayan Singh (Hazari-
bagh West): Reborn again.

Acharya Kripalani: Now, let us see
the objections that have been raised.
I am sorry to say that the objections
that have been raised are not based
on linguistic considerations only.
Wherever a group or a region has
found it to its advantage to repudiate
the linguistic idea, it has repudiated
it. For instance, with regard to
Kerala, there are people in Malabar
and in the rest of Kerala who are
against an Aikya Kerala based upon
language.

Shri Velasrudban (Quilon eum
Mavelikkara-Reserved—Sch. Castes):
Question. I do not think so.

Acliarya Kripalani: Well, I am talk
ing about what I think and not whit
the hon. Member thinks.

Shri Velayndiian: Think about
Uttar Pradesh.

Acharya Kripalani: I will come to
Uttar Pradesh.

Why do the pepole of Kerala agi
tate? They want a south-western coast
State and in that they do not think of
language at all. Why do th ^  want
that? It is because they think that
it will be more viable and because
there will be future development. So,
the language question dpes not come
in so far as agitation in Kerala is
concerned.

Then there is Visal Asdfara. As
long as the recommendations of the
Commission had not seen the light of
day, every Andhra whether he was
in Hyderabad or in the new State of
Andhra stood unanimously for a Visal
Andhra; but as soon as the recom
mendations were made by the Com
mission that there can be a State of
Hyderabad the Andhras have for
gotten their linguistic affinity towards
each other and they want that there
should be two Andhras: one Hydera
bad and one Andhra that already
exists. Why? They tell you very
frankly that the coastal people are
clever and they will swallow the
Hyderabad people.

Dr. Lanka Sundaram: Who told you?
Acharya Kripalani: It appears’lhati^

as in the Government services so in
all walks of life, cleverness is a dis
qualification; the less intelligent tha
people the better.

Dr. Lanka Sundaram: That is why
you migrated to Bihar?

Acharya Kripalani: Then ifiere is
Samyukta Maharashtra which has
never been popular so far as the
Marathi portion of Madhya Pradesh
is concerned. In spite of the common
ness of language they want Vidarbha
and if ever Vidarbha is obliged to go
into one linguistic State of Maha
rashtra it will not be because it wants
to go but because Congress thrusts it
upon them. It will be a question of
party discipline and not because the
people want it. Therefore, I say that
this language question has become a
cloak under which p^ple want to
have certain advantage. It is not • 
real issue.
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[Acharya Kripalani]
Not only that. .There is a oockct

In Rajasthan which has very little of
Punjabi speaking population. After
the partition the Punjabis migrated
there and even today also it has about
20 per cent. Punjabi speaking popula
tion; yet the Punjab of Sikh concep
tion must have this pocket also.

Ab Hon. Member: It is Ganga
Nagar.

Acharya Kripalani: 1 did not re
member the name; it is Ganga Nagar.
That portion is wanted by Punjab of
the conception of our Sikh brothers.
So. the question of language is not
paramount even according to the
contestants.

Sardar Hukam Singh (Kapurthala-
Bhatinda): That has been given up;
that is not wanted.

Aeharya Kripalani: That is what
you say, but it is written in the Re
port. The Report says that the Sikhs
wanted it.

Sardar Hukam Singh: The Report
fays that it has been given up.

Acharya Kripalani: Then, in this
hot atmosphere, in this hot
house of provincialism, new speci
mens are being evolved very
quickly. We have never heard that
there are people like Harianas.
With due deference to our Chairman,
we had heard of Hariana bullocks.
Of course, bullock is a very sacred
animal in India even today. Many
of the Members present here owe
their seats to the sacredness of this
animal I If all of a sudden, new
specimens of humanity are evolved,
then it will be very difficult to satisfy
All the claims.

Another difficulty arises from the
fact that many of the contestants who
want linguistic provinces equate
language with culture. It would
appear to me that this is a very
superficial, artificial view of things,
because, in India, culture was never
Identified with language. It was
never identified with political unity,
it was also not identified with

complete identitv of interests. The
word ‘culture’ means a basic values
of life in the political, in the economic
and more so in the social, spiritual and
moral fields.

Jsft ^  ^  ^  WfT

Acharya Kripalani: Yes; but India
has been existing with a single
culture in spite of various languages.
To equate culture with language is 
not only a wrong view, but, if I may
say so, it is a perverse view. The
so-called provincial cultures are only
varients of one Indian culture. The
sources of Indian culture are the
same practically everywhere; they are
not different. The sources are tirsi
ol all Qur sacred books, the vedas, the
upanishads, the Gita, the Ramayana,
the Mahabharata and the law
books. All these are common to
the whole of India. Can anybody
say that there is a Maharashtrian
Gita, .a Gujarati Gita or there is a 
Tamil Gita and a Telugu Gita? It
would sound nonsense, but this
nonsense is being talked of from day
to day in our country without under
standing the meaning of the word
culture.

Shri S. S. More (Sholapur): Is not
the Bible common to the whole of
Europe and yet they have different
cultures in Europe?

Acharya Kripalani: They have
different cultures. You will please
hear me out, and then you will know
why I say this. Not only this, but
there are other sources of Indian
culture, the contribution to this
country by Islam, and the contri
bution made by the West, which
gave us the ideas of democrnv^
and freedom. These are common in 
all parts of India. Not only this,
but our great men were all Indians.
Can anybody say that our great men
from the most ancient times, from
the times of Buddha and Mahavira
were provincial or that they belonged
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to a particular province? Take the 
case of the Acharyas. Will anybody 
say that they belonged to particular 
provinces? Then there were our 
great saints in the middle ages—Guru 
Nanak, Kabir, Tuka Ram. All of 
them belonged to India. They never 
belonged to a province. You cannot
»ay that a great man of France 
belonged to England. You cannot 
say that a great man of Germany 
belonged to, say, Czechoslovakia or 
^ny other country in Europe. So I 
say that this is a unique country in 
which there has been one culture 
throughout the ages and one culture 
remains. I submit that these so- 
called provincial cultures are merely 
varients of one culture which is 
called Indian culture and it is the 
same even now. In respect of our 
modern great men, is it possible for 
anybody to say that Raja Ram Mohan 
Roy or Tagore or Shri Ramakrishna 
Paramahamsa or Swami Vivekananda 
or Arabindo Ghosh or Maharshi 
Ramana or the great Tilak or Gandhi 
were all provincial people? Not
only this. I venture to say that 
ê ven in this House there will not be 
many people found who will know 
what the birth-place of the great 
Sankaracharya was.

An Hon. Member: Kerala.
Acharya Krlpalani: You say Kerala.

I ask the man who has said “Kerala” 
to tell me where Vallabhacharya 
was born. Let him tell me. Let
him tell me where Swami Dayanand 
was born. He will not know. We 
do not know even this.

An Hon. Member: Gujarat.

Acharya Kripalanl: I submit that 
even the educated people do not 
know these things. I challenge any
body to say where Vallabhacharya
was born. A few of you may know,
who may be Vaishnavites, but most 
of you do not know. We have never 
thought in these terms. I say every 
great man in India produced in any 
part of the country is a great man 
of India. This is not so in Europe 
to which Shri S. S. More referred.

This is a unique case. You have to 
deal here with a unique phenomenon 
here; and I say you are going to take 
away, detract from the culture of 
India by thinking that there are such 
things as provincial cultures. I tell 
you that if you bring in this question 
of different cultures, you will produce 
confusion in India, as is the case 
where they are fighting against each 
other.

Not only this. I tell you that 
when a foreigner comes to India, he 
does not And so many different 
cultures. He finds only one Indian 
culture represented in all parts of 
India with its variations. This is a 
big country, and on account of 
geographical conditions, on account of 
environment, some minor customs 
and institutions differ, and they may 
not be the same, but ba^cally, qur 
culture is the same. Therefore, to 
equate culture with language, I 
think is a very short-sighted policy 
and is a very dangerous policy.

Then you must understand that in 
India, throughout the ages, there hn 
been this culture and it has not cared 
for political unity; it has not cared 
for the different languages. It is 
one and the same. But supposing, 
even granting, that the provincial 
cultures are really different cultures 
in ihe scientific sense of the word.

Shri Algu Ral Shaatri: They are 
not. ‘

Acharya K r^ la n i: They are not.
But /ranting, we have different 
cultures and languages, I suBmit, 
they are all bound with the overall 
unity of India and they are based 
upon our common interests. We 
have common interests and we cannot 
forget that. Even if we forget 
everything else, we cannot forget that 
we have common interests in spitfe of 
the fact that some people deny that 
we have a common, culture. We have 
different languages, of course, which 
is a matter of consideration in the 
question of education, in the question 
of administration, etc., but language 
is not the sole consideration on which 
the unity of India need be disturbed.
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[Acharya Kripalani]
2 P.M.

Then there is a more dangerous
talk. People begin to talk of theij
homelands*. It takes my breath
away when people do not take a 
lesson from what happened as a 
result of partition. What was the
Muslim League talking about? It
was talking about the homeland for
Muslims. What happened as a 
result? The result has been
disastrous both for the Hindus and
the Muslims. If we talk in the
international language of 'homeland’, 
thiain there can be no minority in any
provihet. You will have to shift
your population or vou will have to
take guarantees from each other. A
Bihari cannot go to Bengal and a 
Bengali cannot go to Bihar. A
Marwari cannot go to Calcutta and
South Indians cannot go and flood
Bombay and Calcutta as steno
graphers and typists. Supposing
even that is possible, is it possible
that bilinguism can be avoided? As
I have stated, there will be minorities
everywhere. This minority question
is a very important one. I want you
to realise how this minority question
arose. It arose during the British
days when the country was conquered
piecemeal and those who became
enslaved first became the masters of
their brothers, because they had
acquired the knowledge of the English
language quicker. They had taken
to foreign education quicker and they
went into the administrative services
and they were put incharge of their
neighbours. It became an imperial
ism under an imperialism. This is
one of the defects that we inherited
from foreign rule, but need we
perpetuate this defect? Unfortunately,
that defect has been accentuated.
The Report itself savs:

“Unfortunately, the manner in
which certain administrations have
conducted their affairs has itself
partly contributed to the growth of
this parochial sentiment. We have
referred earlier to the domicile
rules which arr? In force In certain
States, govemi^ir eli^jibHity to Stat«

services..... When such devices as
domicile rules operate to make the
public services an exclusive pre
serve of the majority language
group of the State, this is bound to
cause discontent among the other
groups, apart from impeding the
free flow of talent and impairing
administrative inefficiency. We
were greatly concerned to observe
that in one State for instance,
domicile rules were applied not
only to determine eligibility for
appointment to the public ser
vices, but also to regulate the
awards of contracts and rights in
respect of fisheries, ferries, toll
bridges, forests and excise shops.
The conditions to be satisfied for
acquiring a domicile in this State
are also generally sucn as to
deserve some notice. These condi
tions are___”

I must say that some of those
conditions have not been included by
us even in our Citizenship Bill:

“ (a) Ownership of a homestead in
the State’ —we have not mentioned
it in our Citizenship Bill*

“ (b) residence in such a home
stead for ten years”—this also we
have not put in our Citizenship
Bill:

“ (c) a clear intention to live in
the State till death”—even that
condition has not been put in ou r
Bill.

“ (d) renunciation of ttie old
domicile which is to be established
by such circumstantial eviaence as 
whether the applicant has landed
property or other interests in his
native place, or whether he pays
frequent visits to that place ”

These are some of the domicile
rules prevailing in some States.
They are clearly against our Constitu
tion which prescribes common rl ĵhts 
and common privileges for every
citizen. It is not <or everybody to
go to the Hii?h Court to establish
these common rUhtf. It shouki bm
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the duty of the Central Government
to see that no harm is done to the
minority groups and to see that no
individual in a minority group is
denied the common rights. This
is not a question . of linguistic
minority alone. If there is a region
which is less developed, then that
region which is more developed
begins to exploit it. Let us not
confuse ourselves and think that the
minority problems are purely and
simply linguistic problems. I agree
with the Home Minister that the most
important part of the Report is the
safeguards for minorities. The
Commission has made recommenda
tions about this minority question.
They have suggested some very valu
able safeguards. In the heated
controversies that have been let loose
over the details of reorganisation, the
highly instructive section of the
Report has altogether been lost sight
of. The Commission has rightly
pointed out that it is impossible to
rearrange the States in such a way
as would leave no minority groups
in any area. In providing safe
guards for minorities, the Commis
sion says that “We have to see that
minority consciousness is not
perpetuated” . The Commission has
made various suggestions like
education of the minorities through
their mother tongue, use of different
languages within a State at different
levels of administration, a common
Public Service Commission for more
than one province, and 50 per cent,
of the entrants into services to be
outside the State. I hear that the
Chief Ministers had met together and
raised objection to this recommenda
tion. '

Pandit G. B. Pant: Not to this.

An Hon. Member: It was * for
common cadre of services.

Acharya Kripalani: They have only
cut their noses to spite their faces.
They do not know that there are
certain talents that cannot be fdund
within the confines of one province.
The Commission has said tint

third of the Judges of the High
Court should be from outside the
province; a permanent body to go
into the alleged neglect of backward
areas whether linguistic or otherwise;
formulation of a clear policy about
location of industries and distribution
of development expenditure and the
Governor to have power to inform
the Centre if any injustice is done to
the minorities. All these, I submit,
are very valuable rights. The
Commission has also said that steps
should be taken to see that the
domicile rules* made in some States
do not infringe upon the idea of
common citizen. This is the most
important part of the Report, but it
has received very scant consideration
on account of the heat created by the
proposals for redrawing the map of
India.

As far as this minority problem is
concerned, let us be self-analytical
and find out who have created this
minority problem. I say, Sir, that
we, the politic^ns and educated men
have created this. So far as the
poor people are concerned, only when
we excite them do they fight. If
we do not excite them, there is no
question of minority at all. They
have their own gfeat problems to
solve and these problems are hunger
and ignorance. I was recently in
Bihar in connection with the Bhoodan
movement. I moved in the area
which is considered to be a disputed
one; the dispute is not that it should
not be in India but whether it should
be in Bengal or Bihar. Both people
are dear to me. With Bengal I 
have very sweet relations.

r " s M [  Algu Ral Shastri: You are a
Bihari.

Achftry Kripalani: I am a bihari,
I have lived there; not only that, I
have served Bihar; not only that, 1
have been in the jails of Bihar, a 
thing which some of the new
Members cannot boast about.

Mr. diatrmaa; Both were deae to
you; why should there be diapulev
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Acharya Kripalani: So far as 1 am
concerned^ I have never felt a
stranger in any State. This is a 
certificate given to me by Gandhiji
himself. He said, “Kripalani is a 
person who, when he is in a province,
identifies himself with the people of
that province/’ As I said, I have
very sweet and delicate relations with
Bengal. I was in Gujerat for years
and I may tell my Maharashtrian
friends here that all my higher
education 1 had in Bombay and
Poona.

Some Hon. Members: You have for
gotten U.P.

Acharya jKripalani: I shall tell you
about U.P. I have lived the best part
of my life in the U.P. But, one thing
about U.P. Having lived so long,
the hoh. Home Minister will excuse
me, I have not been able to understand
the language that is used in U.P. What
do they say? When they say No. do
they mean No or Yes? When they say
Yes, do they mean No or Yes? They
will tell you is first per
son singular, first person plural 'snq-'
is second person singular, second per
son plural; ‘fTTT* is third person
singular, third person plural. If you
ask them, *

thej will sajr,

“ ■TFT ^  TT
ir n ir  i  ?" f i ”

That is the language used there.
Therefore, they make the best politi
cians. Where language has no mean
ing, you will get the best politicians.
You can- get tne meaning you want
from any words you use.

Let us be serious. I submit that we
the educated have created this
minority problem. As I said, when
1 was on the borders of Bihar, 1 went
to the disputed areas called Manbhum
and Singbhum. I heard the language
that the villagers were speaking. It
was a langui^e which was neither

Bengali altogether, nor Hindi alto
gether. It Was a village dialect.

An Hon. Member: BhojpurL

Acharya Kripalani: Bhojpuri. It is
a village dialect which perversely both
the parties claim to be a derivative
of Bengali and Bihari, forgetting that
both Bihari and Bengali are the
children of mother Sanskrit. They
forget this fact only to get a little
territory to themselves. How to them
selves? Are not the Bengalis brothers
of the Biharis? Whatever might have
taken place in the past, are we
not living in one country? I say, we
the politicians, we the educated are
responsible for the divisions that are
foui\d in India so far as the miporities
are concerned. The poor people do
not know these things. Do you know
the ignorance of the poor people? You
will not believe me, but I tell you the
truth. This is what happened before
the chief workers of Bhoodan in Bihar.
I asked the people, do you know by
whom you are being ruled? They
neither knew the name of Shri Sri
Krishna Sinha nor did they know the
name of Shri B. C. Roy. It is a matter
of indifference to them whether they
starve under Shri Sri Krishna Sinha
or Shri B. C. Roy. How does that
matter to a starving man? Then, I
asked them, what do you understand
by the ‘vote*. They said, we do not
understand anything about the vote. I 
asked, ‘why did you give vote*? They
said, somebody came and asked. Who
is that somebody, I asked. The reply
was, we gave the vote because the
Government wanted it. I asked, who
is the Government? 'flysFTRvl’T t
Will you believe me, they ’ told me.
you are the Sarkar. ‘ '^n^TT f  I*’

I can only say, if I were ihe Sarkar,
they will not have to give this answer.
“Suppose a Minister dies, unfortunate
ly /’— (fortunately for the aspirants), I
made bold to ask them, “who will be
the Minister?” They told me, his son
or his brother will be the Minister. In 
Bihar, I asked, have you heard of
Rajendra Babu? The reply was, No.
I asked them, have you heard about
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Jawaharlal Nehru? The reply was,
No. Only in one place a man got up
and said, “He is the King in Delhi’*. I
know that this world flgure who is
known throughout the world, not
known to the poor villagers when you
go into the interior; 1 am not exag
gerating, 1 am not in the habit of
exaggerating. Only one man got up
and said, “yes, Jawaharlal, is our Raja
in Delhi.’* This is the democracy you
have got. Universal ignorance; uni
versal vote.

So far as the poverty of India is
concerned, it is absolutely galling. You
have got to see that. I say, so long as
we have one hundred and one interests
in India and they are different apd
conflicting, we will be fighting amongst
ourselves. Only when there is one
supreme problem which we must solve
or perish, will we be united. Such a 
supreme problem was that of national
independence before it was achieved.
Then, we stood united. We never ask
ed for the freedom of one province.
If I had asked for the freedom of my
province Sind, that exists no more.
But, I asked for the freedom of the
whole of India. So did many of my
colleagues here. Today also, we have
a supreme problem if we will recognise
it. It is the problem of the ignorance
and poverty of the masses. Both
these are inter-related and the fate of
our democrat:y, even of our common
culture, depends upon the quick solu
tion of these problems of poverty and
ignorance. The Father of the Nation
recognised this even before Independ- * 
ence was achieved. It was because of
this that he propounded his schemes
of constructive work. He often said
that there is one supreme interest in 
the whole of India and that is the
interest of the masses, and that any
interest that is in conflict with this
must yield place to it. If this interest
Is made supreme in the lives of the
political leaders and the educated,
there will be no communal, caste or
provincial interests; there will be no
difTerences; there will be no conflicting
interests; there will be one supreme
Interest, an all-India interest to which
we must all address ourselves. May

we, Sir, have the strength and the
wisdom to recognise this supreme
interest and work for it, to the good
and glory of our nation.

^ .

Shri A. K. Gopalaa: (Cannanore); I
am glad that I am speaking after the
hon. Member Acharya Kripalani be
cause I am placing before this House
certain views that are slightly different
from those which have been expressed
by my hon. friend.

Today we are discussing a subject
which, in my opinion, we should have
discussed 8 years ago when the Con
gress came to power. There are seve
ral issues on which there may be
differences, and there are differences.
But, even today, the difference is not
as far as the redistribution of States is
concerned. The difference is about
what are the main principles on which
there should be redistribution. As far
as the question of redistribution of the
States is concerned, a case for redis
tribution is there. That is the reason
why I say that this redistribution of
States and the principles on which
redistribution must be made, ought to
have been discussed before when the
Congress came to power. The case
for redistribution of the States is al
ready established, because the struc
ture of the State today is not based
either on geographical or economic of
linguistic or any other basis. It is by
accident with the growth of the Britisb
Power in India that the present struc
ture of the States has come into be
ing. If there was any object in hav
ing the boundaries of the States as 
we see today, it was to create disunity
among the people of India and also
to create disunity between one State
and another. On the question o£ 
redistribution of States, certainly there
is no difference; I shall deal with the
other point, what' are the main princi
ples for the redistribution of the
States.

I am one of those in this House who
even today believe that the redistribu
tion of the States must mainly be on
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(he basi& of language. If this princi
ple had been accepted and the redis
tribution of the States had been on the 
linguistic basis, taking also into con

' sideration the other aspects that had 
been explained, 1 am sure that the 
quarrels that have come up here to
day and also the other disputes may 
not have been there. It is possible that 
there may be some quarrels and dis
putes. But we would have been able 
to eliminate the quarrels, and settle 
the disputes, if we had adopted langu
age as the basis of the redistribution 
of States. I want to prove that. 1 
want to show how till 1947-48, the Con
gress Working Committee, the Con
gress leaders and, as my hon. friend 
Acharya Kripalani has pointed out, 
even the Father of the Nation, were of 
the view that the redistribution of 
provinces must certainly be on the 
linguistic basis. Till 1947-48, this is 
what vhe Congress had adopted both 
in their Working Committee’s resolu
tions as also in their election mani
festoes. It was only when the Dar 
Commission was appointed, that a 
violent departure from this principle 
was made, and It was only after that 
that all these troubles started. I shall 
presently show how from the very 
beginning, that is, from 1905 onwards, 
in the formation of the Congress pro
vinces, the main principle of the re
distribution of provinces was the 
linguistic basis, and how a departure 
was made after 1948. In fact, even as 
late as 1st February 1948. an article 
written by Gandhiji appeared in the 
Harijan in which he had stated: *

"The Congress Working Com
mittee had been discussing the 
question of reconstitution of the 
provinces on a linguistic basis. The 
Congress had already adopted the 
principle and had declared its in
tention to give effect to it consti
tutionally as soon as they came to 
power, as such a {redistribution 
would be conducive to the cultural 
advancement of the country.”
He had also written in the same 

aritcle:
•'The redistribution of the pro

vinces on a linguistic bails wai

necessary, if provincial languages 
were to grow to their full height 
A linguistic redistribution should 
give an impetus to education and 
trade."
I have quoted this only to show that 

the main consideration all along has 
been the linguistic basis, but it is only 
afterwards that a departure has been 
made. I do not say that there should 
be no other considerations at all, but 
I say that this should be the main 
consideration.

We find that in practice also, this 
principle had come into existence. In 
1905, there was the partition of Bengal, 
and it was on the linguistic principle 
that that partition was opposed. Even 
as late as 1945, the partition of Bengal 
was opposed on that ground, because 
under the partition the Bengalis who 
were speaking one language were to 
be divided. Indirect support was lent 
by the Congress to this, and so we 
find that once again, it was the linguis
tic principle that was at work. The 
Congress had accepted this principle in 
1908 when the Congress Province of 
Bihar was created, and again in 1917 
when the Provinces of Sind and Andhra 
were created. From the point of view 
of administration, and also for the 
convenience of the Congress organisa
tion, the Congress said that Sind must 
be a separate Province, that Andhra 
must be a separate Province and a’ so 
that Bihar must be constituted into a 
separate Province. Though the Con
gress was not in power at that tJme, 
yet this was a departure from the pre
vious pattern, for the formation of 
these Provinces was not based on the 
boundaries of the existing Provinces.

It was only in 1920 that the Con
gress had declared at its Nagpur ses
sion for the first time the linguistic 
redistribution of the Provinces as n 
clear political objective; and that was 
adopted also by the Congress for the 
purposes of its organisation. So, we 
find that for the first time the Con
gress had accepted the linguistic princi
ple for the redistribution of the pro
vinces, and had also declared that 
whenever new Provinces were to be
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Xormed for the jwrpose of administra
tive Convenience and the organisation
of the Congress, the linguistic basifl
must be the main consideration.

Then, there was the All Parties Con
ference in 1928. I shall quote certain
extracts from the proceedings of the
All Parties Conference which will
clearly go to show that definitely it
had been stated that the main con
sideration for the redistribution of
Provinces must be language, and the
other considerations, though they are
there, must be bypassed. I am reading
only certain portions, which are of
very great importance.

**What principle should govern
this redistribution? Partly geogra
phical, partly economic and finan
cial; but the main consideration
must necessarily be the wishes of
the pepole and the linguistic unity
of the area concerned.**

So, they did not say that economic,,
financial, and geographical' considera
tions were not there; they said that
those considerations were there, but
they added that the main considera
tion must be the wishes of the people
and the linguistic unity of the area
concerned.

Then again, they said:
“A democracy must be well in

formed, and must be able to
understand and follow public
alTairs in order to take an effec
tive part in them. It is inconceiv
able that a democracy can do this
if a foreign language is largely
used. It becomes essential there
fore to conduct the business and
politics of a country in a language
which is understood by the masses.
So far as the provinces are con
cerned, this must be the provincial
language.”

Then, they go on lo say •omething
more about the language ^Ufition.
Next, they say:

“Another principle which must
govern the redistribution of the Pro
vinces is the wishes of the people

concerned. We who talk of self
determination on a larger scale
cannot in reason deny it to
smaller areas, provided of course,
this does not conflict with any
other important principle or vitsil
question. The mere fact that the
people living in a particular area
feel that they are a unit, and de
sire to develop their culture, is an
important consideration, even
though there may be no sufELcient 
historical or cultural justification
of their demand. Sentiment in
such matters is often more im
portant than fact. Thus, we see
that the two most important con
siderations in rearranging pro
vinces are the linguistic principle
and the wishes of the majority. A
third consideration, though not of
the same importance, is adminis
trative convenience, which should
include the geographical position,
the economic resources and the
financial stability of the area con
cerned. But administrative con
venience is often a matter of
arrangement and must necessarily
bow to the wishes of the people.**

From all this, it is clear that the
All Parties Conference definitely said
that the main principle for the redis
tribution of Provinces was language,
and that administrative convenience or
financial viability was only a secondary
consideration.

Between 1928 and 1947, the Congress
reaffirmed its adherence to the linguis
tic principle on three occasions. The
first occasion was during the Calcutta
session in 1937, when it recommended
the formation of the Andhra and Kar
nataka Provinces. The second occa
sion was when a resolution was passed
at Wardha in 1938, giving an assur
ance to the deputation from Andhra,
Karnataka and Kerala. The third
occasion was in 1945-46. when the Con
gress issued its elation manifesto say
ing that administrative units should be
constituted as far as possible on a 
linguistic and cultural basis.

In 1945-46, for the first time, there
was an attempt at qualifying the
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Linguistic principle. It was in 1948 
tnat the first violent departure came.
The Dar Commission was appointed in
that year, and they made a violent de
parture from what had been stated
before. They listed the following as
Ihe tests which a linguistic area should
satisfy before it could be formed into
a province, namely, financial self-suffi
ciency, administrative convenience, the
‘̂apacity for future development, and
also the new slogan, the unity of India
and the security of India. So it was
In 1948 that the new slogan unity and
security of India shadowing the prizici- 
pie that the redistribution of the Pro
vinces must be mainly on the basis of
language, was adopted.

I should like to deal with this ques
tion of unity and security of India
somewhat in detail, for very often
there is an attempt to confuse the
whole issue with this slogan. My hon.
friend Acharya Kripalani said only d 
little while ago that if these redistribu
tion of the States were on a linguistic
basis, then a Bihari would not be able
to go to Bengal, that a Bengali would
not be able to go to Bihar, and that a 
steno-typist from the south would not
be able to go to any other place. But
[ would like to point out that redistri
bution of the States does not mean
partition. If some boundaries for the
different States are fixed, saying, up
to this it is Kerala, up to this it is
Bengal or up to this it is Samyukta
Maharashtra, then that does not mean
that the people who speak in a parti
cular language and live in a particular
State should not go out to the other
States where a difterent language is
spoken.

During the time that the foreign
rulers were here, they bad kept cer
tain boundaries. As I said before,
there was no principle at all in arrang
ing the boundaries—whether one
boundary must be changed on this
ground or another boundary must be
changed on that ground. There was
absolutely nothing like that. Today,
it is only a redistribution of the.
boundaries; it may be that sometimes
more placeg may be Included or some

areas may be excluded. So to say that
if there is redistribution of States on
the basis of language, culture and
tradition, certainly there will be
trouble is not right. If people speak
ing a common language want to Join 
together and form one State, that does
not mean that the unity and securUy
of India will be disturbed. If by any
action—not only by the redistribution
of States—the development of India is
hindered, then certainly we shall have
to consider that.

So it was on the basis of language
—which principle was accepted in 1918 
—that the State of Andhra was formed.
In the terms of reference of the
Commission, the main stress was on
the unity and security of India and
not language. 1 will try to show by - 
reading some portions in the SRC Re
port that the main consideration be
fore the Commission, according to the
terms of reference given to them, was
not the redistribution of provinces on
the linguistic basis but on some other
basis. It was on this basis that there
was confusion. But take the State of
Karnataka which is proposed to be
formed. What is the basis? I say
the basis is language. The basis is
the basis of langiiage. So Karnataka
State is formed. Kerala is formed.
Tamil Nad is there. All these States
are there. The basis is the basis of
language, although they say it is not
so. As for as the other considerations
are concerned, as far as financial viabi
lity is concerned, as far as the econo
mic question is concerned, I will show
where they differ. But here let us take
the point about the preservation and
strengthening of the unity and security
of India. Bengal is there. That pro
vince is formed on the basis of langu
age. U.P. is there; there also they
speak one language. So before the re
distribution of provinces, Bengal had
been there, U.P. had been there. They
are reniaining there even today as 
linguistic States. Has this gone against
the unity and security of India? When
people having one language talk of a 
common language, culture an̂ . tradi
tion, does that go ageinst tbc unity
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and security of India? That onlv 
strengthens the unity and security of 
India. So when we say that the princi
ple of redistribution of States should 
be the linguistic principle, you counter
poise it by saying that if there is a 
linguistic State, there will be disunity 
among the people, there will be 
danger to the security of India and 
so on. That is not correct.

As far as the unity and security of 
India is concerned, I want to draw the 
attention of this House; to what is 
stated in the SRC Report. They have 
referred to one view which they heard, 
which must also be understood.

“ It will be unrealistic to dis
regard the patent fact that there 
are in India distinct cultural units; 
the unity of the country, therefore, 
should not be sought in terms 
of an imposed external unity but 
a fundamental unity recognising 
diversity of language, culture and 
tradition of the Indian people” .

We say we want unity. Without 
unity, we will not be able to achieve 
anything. We want unity to preserve 
our freedom and independence. We 
want unity to build up our country. 
We want unity so that as far as the 
colonial forces are concerned— p̂laces 
like Goa and others—we will be able 
to drive those forces away and make 
those places parts of our country. We 
want unity for everything. Without 
unity, nothing can be done. But when 
we have unity, do not forget also that 
there is something that is inherent in 
that—there is a small diversity. I do 
not say that this diversity must be 
strengthened to such an extent that it 
jeopardises our unity. But. as the 
Commission say:

“ It will be unrealistic to dis
regard the patent fact that there 
are in India distinct cultural units, 
the unity of the country, therefore, 
should not be sought in terms of 
an Imposed external unity but a 
fundamental unity recognieing di
versity of language, culture and 
tradition of the Indian people'*.

We have a common tradition, a com
mon culture, which is opposed to the 
culture of other countries. But even 
among ourselves, there are different 
languages; there is also difference in 
culture; there is also difference in 
tradition. The dress of a Bengali, the 
dress of a Punjabi, and the dress of a 
Malayan are different. The food of a 
Malayan is different from thnt of a 
Bengali or a Punjabi. Therefore the 
food is different, culture is different, 
tradition also is different. So within 
the common tradition, common culture 
and common unity, there are these 
small differences. We must certainlj  ̂
be able to strengthen those small cul
tures, those languages and those tradi
tions that are there within the larger 
unity of India. They must be streng
thened in such a way that the over
all unity of India is developed and 
strengthened. So we do not say: *Come 
on. Let us now separate. There are 
different cultures’, as Acharya Kripa- 
lani said. We do not say *India is not 
one; there are different languages; so 
let us fight with each other*. It is not 
that. If there are people in an area 
who speak a common language, who 
have Rot one culture and tradition, 
instead of dividing them and making 
them fight against themselves, let them 
combine themselves together and that 
combination, that unity in culture and 
tradition will be a small unity within 
the larger unity of India, the larger 
culture of India. So far as the unity 
and security of India is concerned, 
what we say is that there must be 
some unity among the people speaking 
the different languages within the 
larger unity of India.

But what is the position today? T/ike 
the people who speak Kannada. They 
are now divided into four regions: one 
part is in Hyderabad, one in Bombay, 
one in Madras and the o^her in 
Mysore. The development of th«! 
people living in the Kannada-speaking 
areas of Madras is different from the 
development of their counterparts in 
Hyderabad or Bombay or Mysore. So 
in order that they may have one unity 
and one culture, there has to be ■ 
redistribution of the States concerned 
to bring them under one State. But
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wrhat is the position today after the
SRC Report? One State says: ‘No, this
part is ours. We want it*. The other
State says: ‘No, this is ours. We will
not leave it.* That is not the question.
The question we have to consider is
the development ot India and the wel
fare of the people of India as a whole.
Some adjustment must be there on the
basis of the principle of linguistic unity
for the redistribution of States. Each
state must help its brother states.
This is essential for the welfare of the
Sta-tes as a whole. As far as the ques
tion of unity is concerned, there are
some States which are deficit and
some which are surplus. The SRC Re
port says That area has no financial
viability. It is a deficit area; so that
cannot remain separate*. Then they
say, *Vidarbha is there. That is a 
surplus area. So it must not be added
to Sam3Tukta Maharashtra*. Unity of
India demands that each State must
help the other. If Vidarbha is a sur 
plus State that is the very reason why
it should be merged with Samyukta
Maharashtra so that the deficit as well
as the surplus States may join together
and contribute to the development of
the whole portion. That is what unitj
demands. Otherwise, each State will
consider itself as sovereign and the
surplus State will say to the deficit
State: *I am surplus. So I will enjoy.
You will have to suffer becans* you
are deficit*.

So as far as the unity and security
of India is concerned, there are cer
tain recommendations made in the
Report which go against these two
principles. Suppose a part of Bihar to
day  ̂goes to Bengal or a part of Bengal
goes to Bihar, how does it affect the
unity and security of India? The quar
rel is about certain parts of Bengal
and Bihar. Suppose it is decided that
a certain part of Bihar goes to Bengal
or certain > part of Bengal goes tx) 
Bihar how does it affect?

Another question is about Hyder
abad. Hyderabad is broken. There
are pec^le speaking 3 or 4 languages
and it will consist of the people speak
ing those languages. The breaking up
of Hyderabad will mean that there will

be only one unit speaking one langu
age. It is the breaking up of Hyder
abad that creates unity and it is not
the keeping them together that makes
for unity.

As far as Delhi is concerned, it had
been said that power had been given
to the people; they had been given the
power of voting. If it is kept under
the Central Government without tak
ing away their fundamental right of
election, the right of voting and the
Assembly is taken away, how does it
strengthen the unity and security of
India? There was already an Assemb
ly there and the pepole had power and
that power is being taken away. By
taking away that power and saying
that it will be directly under the Cen
trê  will it encourage the unity and
security of India? I am sure that so
far as the unity and security of India
is concerned, it does not help.

There are certain principles on
which, we believe, the redistribution
of the States must be done. They are
common language, common culture
and the desire of the people of the
area, the contiguity of villages and so
on. If the redistribution of the States
is taken on this basis, there would not
have been such quarrels as we see to
day. I do not want to say more about
language because I have already dealt
with it and it has also been said by
the hon. the Home Minister. As far as
trade is concerned, as far as the work
ing of the Legislature is concerned. It 
has already been shown that in the
development of democracy in this
country and in order to make the
people also partners in it, reorganisa
tion is certainly necessary on that
basis.

Coming to the SRC recommendations
shall point out certain things in the

report. I do not blame those who
made the recommendations because
certain terms ^  reference were given
to them and on that basis they have
done a very good piece of work. There
are certain good features. Everybody
in India welcomes that.

The first feature, as it has been
already pointed out by the hon. Home
Minister is the abolition of the Rajpra-
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mukhs. The Princely States are not
there. They had been developed by
the foreign Government so that the
industrial progress and other develop
ment of the country may be hindered.
So, one form of hindrance in the de
velopment of our country, that is
feudalism and the rule of the Rajpra*-
mukhs, is not there. That is a very
welcome feature of the recommenda
tions.

The second is as far as the distinc
tion between Part A, Part B and Part
C States is concerned, it is not there.

Whatever may be the reasons,
certain States have been proposed.
The Karnataka State is proposed to
l>e formed; Kerala is formed and also
Tamil Nad is proposed to be formed.
It may be said that the formation of
these States i*s not based on the lin
guistic basis—^because the terms of
reference was not that—but on some
other basis. Whatever it may be,
we know that it is on the basis of
language that these States are formed.
These are the recommendations that
are welcome to the people.

But, there are certain recommenda
tions which have caused bitterness
as far as the reasons for those re
commendations are concerned, I am 
sure, no principle had been followed.

First look at the recommendation
about Bombay. As far as Bombay
is concerned, it is said that Bombay
could not be a part of Samyukt
Mlaharashtra and must be separate.
What are the arguments that are
brought forward? The argument is 
that Bombay is not only one of
the cities in India but is essen
tially a cosmopolitan multi4ingual
city. It ia not only Bombay, but
Calcutta is also big, Madras is also
big. They are also not only big
cities of India but also cosmopolHan.
The second reason is that the finan
cial interest in Bombay dty would
be affected by the sudden change of
Government. (Irvterruptton). It is
also said:

**Some expert evidence was also
led before us to show how the
commercial and financial kiterest
or the Bombay dty and of India

as a whole would be affected by
a sudden change in the form at

' Government in Bombay.”

1 want to know what would be the
sudden change of Government in 
Bombay if there is Samyukt Maha
rashtra with Bombay. Has Samyukt
Maharashtra got any separate consti
tution? , It is the Constitution of
India. I do not know what is the
sudden change. There will be abso
lutely no change of Government, no
sudden change when the Central
Government is there and the other
States are there. Samyukt Maha
rashtra with Bombay will also be
there. I see no reason for a change
in Government except for a change
in the Cabinet; instead of A being
there, B will be there. It will be
the majority of one group or the
other or it may be the majority of
both the groups with a slight diffe
rence of one or two. It will be some
thing like that. So, there will be
no change in the form of Grovemment.
The whole constitution of Samyukt
Maharashtra is not going to be
changed which has nothing to do with
other parts of India and the Consti
tution of India. There is absolutely
nothing like that. It will only be a 
change i(n the Cabinet; instead of A,
B and C composing the Cabinet, D,
E and F may be there. Thai will
be the only thing. So the view of
experts that there will be a big
change in the form of government
which will affect the whole country
is not there. Then it is said that ift 
has been built up by the labour of
all kinds of people and communi
ties. Every country and the whole of
India is built up by the labour of all
kinds of people and communities.
But there are others who ate not
recognised today for the building up
of Bombay. Who are the main per
sons that built up ' Bombay? Consi
deration must be given to them, to
almost 95 per cent of the worken
that are today there in Bombay, and
those who come to the factories.
Those are the people who Helong to
Maharashtrian area.
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AxiMher jyoint that is given is that 

the importance of Bombay will go.
I do ot want to explain in detail.
If Bombay is kept separate and is not 
includevi in Sam30ikt Maharashtra, it 
is then ihat the importance of Bombay 
will go. We cannot call Bombay a 
State; we can say it is a big muni
cipality. It will only be a glorified 
municipality and the Gateway of 
India whith is the attraction of the 
people from all over India as the 
hon. Home Minister said will become 
the ga'eway by which the people will 
not come but through which they will 
be going out of India. There will 
be no attraction left. I do not want 
to go into details. What will be the 
State of Bombay if il: gets a separate 
status? The other day I saw those 
buildings which have been built at 
a cost of Rs. 62 lakhs. As far as the 
importance of Bombay is concerned, 
nobody from other parts of India will 
go to Bombay and there will be no 
attraction from the villages where 
there are people of Maharashtrian 
origin. If the interest of Bombay, if 
the importance of Bombay and if the 
development of India as a whole is 
to be kept in view, the only way is 
to have Samyukt Maharashtra with 
Bombay. The business communities 
are there in Calcutta the business 
communities are there in Madras; the 
business communities, which the 
S. R. C. Report says, are there in 
every part of India and there should 
be absolutely no discrimination. When 
those people wiho have money and 
can go to any part of India—if they 
have the money, they have the busi
ness there—are there, there is no 
question of discrimination of the 
business communities. We see in 
other parts of India, there is no such 
discrimination. There is the indus
trial city of Calcutta; there is the 
industrial city of Madras. At the ' 
time of the formation of Andhra State 
there also this question was there 
and it was stated that in the 
case of the city of Madras as in the 
city of Bombay, there are businessmen 
and there are industrial mag
nates, but this question did not

come up when we discussed about 
the formation of Andhra. Here the 
question comes about the importance 
of the business community in Bom
bay, as if it is not important 
in the .case of Madras or Calcutta. 
All these reasons are given in 
order to sihow that Bombay must 
be separate. I say that this sepa
ration is certainly to protect the 
vested interests in that place and not 
in the interests of the people. As far 
as that question is concerned, there i*s, 
no principle at all, ard the points 
that are brought forward to show 
that Samyukt Maharashtra must not 
include Bombay are not correct. The 
first thing done by the S.R.C. Report' 
was that Samyukt Maharashtra must 
not be there, that Samyukt Maharash
tra with Bombay must not be there. 
As far as Vidarbha ite concerned, 
everybody knows that it Is a 
surplus area and as far as Maharash
tra is concerned, it is a deficit area. 
The argument is that we want to keep 
Vidarbha surplus because we do not 
want to trouble it. But that is against 
the fundahiental principle that is 
enunciated. Is it the development of 
Vidarbha only or the development of 
India as a whole that is contemplated? 
Even from the very pripciple on 
which the S.R.C. says tlhey have based 
the report—that is, the unity and 
security of India—I can say that that 
unity will not be there if you do this. 
It will be quite against that principle 
if you say that Vidarbha is a surplui* 
area, the peonle there have got more 
money and so we do not want to ado 
it on to Maharashtra. Where is Ihe 
unity then? That goes away.

The second point advanced is aboUi 
the question of land and tenancy. 
That the very reason why Vidarbha 
must share it with Maharashtra. If 
Vidarbha is added to Maharashtra, 
certainly all of them will have the 
benefit of the land and tenancy. Let 
everyone enjoy the benefit. In the 
interests of the people of Vidarbha 
and those of Samyukt Maharashtra, so 
far as the land and tenancy question i» 
concerned, Vidarbha must have been 
added to Samyukt Maharashtra ana
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Nagpur will be overshadowed by 
Bombaj;—I do not know how—and 
that is thfe reason why they say they 
do not want this to be added to Maha
rashtra.

I have only two or three mot« 
points to say. About the principle, 
wha« happened to Andhra? When 
we discussed about Andhra in this 
Parliament, we understood that the 
Government also was of the opinion 
that there must be a Vishal Andhra. 
Anyhow, the S.R.C. has said that 
after five years there will be the 
Vishal Andhra on certain conditions. 
What is happening today? There was 
the question of the capital of Andhra 
at Kurnool. Enough bitterness was 
created and enough disunity was 
created about the capital at Kurnool. 
So many crores of money have been 
spent on it. Instead, if the Vishal 
Andhra was already there, all this 
expenditure need not have been incur
red. The policy seems to be to first 
create differences about the capital and 
then go on' investing money into it. 
After five years, if Vishal Andhra 
comes into being, what happens to 
all this expenditure already incuiretl? 
All this money could have been used 
for other purposes, like the Ramapa- 
dasgar project. When Vishal And|;ira 
comes in, the capital will not be at 
Kurnool, it will be at Hyderabad, and 
so all the money that is invested in 
Kurnool for making it the capital will 
be wasted. Also the heads that have 
been broken there cannot be got back. 
The heads of people wer^ broken there 
and money was also s^ent and after 
five years you will have Vishal An
dhra. Why should there not be Vishal 
Andhra now. Andhra is deficit because 
there is prohibition there. Telengana 
is surplus because there is no prohi
bition there. Because five crores of 
money are in Telengana and Andhra 
is deficit, let the two come together. 
That is the argument. I do not find 
any principle in that point also.

As far as Punjab is concerned, that 
is another question. The linguistic 
principle is not applied there and ad
justment on the basis of that prln- 
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ciple, that is the puinciple of laft- 
guage, is not applied/ there .and we 
know what is happening Punjab.

On the whole, no principle was 
followed. The principle of unity if 
violated and of separation is encourag
ed.

I want to say a few words about 
the border districts. In many placet 
there are the border districii and 
what is the principle adopted in their 
case? As far as Kerala is concerned,, 
the principle of district is taken. If 
a village is takfn as the unift, theg 
the quarrels about the border areas 
will go because in contiguous area 
there are certain villages where the 
majority .«̂ peak one language. As far 
as Gudalur is concerned, the majority 
of the people there are speaking oq^ 
language. But this is not applied there. 
When it comes to Kasergode, the 
Karnataka people say that the whole 
of Kusergode mu$t oome. If there is 
the principle that the village must be 
the unit, then there will be no diffi
culty. There is a river there, and on 
me side there are two or three 
villages in the contiguous areas where 
Malayalees are in a majority. I UT 
that so far as the border question is 
concerned, there iis no principle 
adopted. ‘

I have only to make one appeal as 
far as the unity and security of Indie 
i.s concerned. Certainly it our 
duty now to see—especially of the 
Congress Government—thet we must 
adjust as far as the boundaries ar« 
concerned. I request the hon. Home 
Minister to- see that a spirit of ad
justment is reflected in the Statei 
on the S.R.C. Report. It is the atti
tude of the States that is causing 
trouble, each State' thinking that it is 
sovereign and does not went the help 
of any other State. I do not say 
anj^hing now, but I will inform the 
hon. Home Minister on the basis of 
the discussion as to what things ar<̂  
happening in some Stages.
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Let the States understand that no
State without the help of another
State ran devel6p. No single State
can develop by itself. The develop
ment it the people of India is all
together.
8 P.M.

Till this morning we have been
saying Hindi Rusi bhai bhai. Let us
say Kerala-Tamilians bhai bhai;
Bihar Bengal bhai bhai; Bihar janta
Bengal Janta bhai bhai; Indian janta
bhai bhai. Let us say that. Let us
try to solve this question on that
basis. Let us have that principle: we
are all bhais—Bengal bhai, Bihar
bhai, Kerala bhai, Karnataka bhai,
Tamil bhai—all bhai. All I have to
say is that the settlement must be
on a definite principle so far as all
the States are concerned. We have
tp look into the question without any
selfish motive, it is the question of
development of India as a whole.

The area of Kerala is 40,000 square
miles. India can certainly be proud
of her; 64 per cent, of Kerala’s popu
lation is literate or educated. We are

. producing not only stenographers as 
my friend said but also others—
people in other walks of litfe, who
are useful and who are doing their
best for the development of India.
But as far as industrial development
is concerned, it is the poorest country.
When the sister States of Kerala and
Tamilnad discuss about the problems
of redistribution of the boundaries,
let them take the condition of Kerala
and take also the contribution of
Kerala to the nation. It is on the
basis of each other's help that one
can progress  ̂ The Tamilian, Kar
nataka and the Kerala should n»ot 
fight with each other; they should
feel that they are a part of India
The principle may be language or any
other. There must be this one main
principle also—that of helping each
other and considering the position of
ttie other State and making adjust
ments.; If the Government takes lejid
in this and tells the State Govern- 

. menta—the Congress Governments—
that this principle must be obsenred,

there will be no difficulty at all. As
far as we are concerned it is thl«
principle of adjustment that we have
to place before the House today.

Shri Nesamony (Nagercoil): May ' I
ask one question?

Mr. Chairman: Seth Govind Das.
Shri Nesamony: Will the hon.

Member tell us by applying the prin
ciples which he has enunciated, to
which State Devikulam......

Mr. Chairman: Order, order.

Shri A. K. Gopaian: I do not want
to answer any question that will raise
passions and create trouble. .

Mr. Chairman: Order, order. Let
the hon. Member proceed.

^ î 3iT I f w
^  arr»if»r «n, t

^ tsrPTw f w T  VT r
a iw N i ^  JTOT? ^  Hl'n'Jq «r  ̂ m /

t .  s fw -

afHT vr I

^ fTT ^

^  I fTT ^  WTrtr BTO" fsr«TT ipf> *n3 cf*T

JTOT? tvthr I
fTT 3PRT i

^  3F«r ^ w'f yvTwK 
^  wiH ^  ar̂ n?«r »reT,

fsRT
sfsN n f d V n iv ? i ^
TTmn; ^  wifmr
^ arwt? »T? Vv ^ 5 ^  5tV I 
^  frtRT TfT Huhr 5^ ^an -
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^  apHft <rgrfft 
an îft aoTHr •ttt r?i<n —3ff*fT

^  Jm hr a n r ^

^ ^  f  I

j  ̂ ^  a rr -i ^  • r n i  ^

?r«r^y j f  ijTR atrafiT iV tn  aif?

^3  ̂ ^  jrffl'^T'T ?*n^ f  I
^  3rra----5nr ?rr sftiW t ' - w ^  ^
^ W=T etTW «n^ ^  *T15l?T 
•Nf, TT^ hnr ;nnr ?ir ?5»r ff î^rer
?5rsT »n«mT. ^ s t t ^ ,  ^
ifhŝ  W * « r f W - f , iT  ̂ f^uhr
’T3W ^  ^  ^
* r^ , «rfW) KWR d rf^ n rm  i

*M«flJl ?!>)' fwRTV
JTRm c; f w  iro n  «T?f a m r r t  <5?HT 

^  ^  *5?  ̂ ?W ? i f , g i r ^  » r f ^
I amr f ^

fV T p ft ^  ^  3TTPT an^fffTDT *1)77} ^  I 

»»>'in‘«  * m M  d tiT ff >-ft ^r?T(ft »ft, t iT ^

» tp M  4  tr̂ R « ra r 1

«r? 3^^ f irrarap HF?tf «
f̂WPO- j f  IRr^ ÊOV 4  ^  T i f ,  Iir^

p r ^ w<iqgî »  ?inr irfvM
5̂  ?TT aw  <e!?o ^ rfT jV  d
^Vhtt5t *f Hwmn T?r?rf ^ ^
^  w *in#v ?v*jT I »ifvfNft aril i» fR

h iw v  «̂ , ?rt arf? ^ *1̂
«>rfw jft I ^ ^

stiff 4 artV ^R T  PiTO? 

w p  ^
^  iran tifl 

=nff I ^ art? T5 P ro ?  ^nn f

^ art? ^ fr m y f «bV

^  *? <rf?w wrrf «fi VTi[‘a‘
^  5TTilhRr ?rr fimr. ^  m i M  ^
d tf «Rif57rr «T?ft a ifj s rfr^ V  if

^  ^ 1  in^ran ^
«IW ^  UOK rf ^ fHvw

*i;ff jsq- ?nr irw <(tso *i= vfiiSr
T̂TOT n Hnwnn m # ^ ^  f«ft-

«BF i W i  anft anft *if»ji5PT #  H m w ir

HT'Tif ^  irtr?p ?r»T*f5r f^sn 1 ^  w
,(T«P ^ j f  «fr irtmeR #  ir y w  c; P«
JiW ^ HFTlf ^  f'^RT WT hnfPV
2rhi #  I j f i r  * f  a jft ap^^ m?f ?rf

P’rfrJT t <T7  ̂ ^  fT?r »l̂
fs r iw  # an»| I anft 

5ft 5̂  ^ HWT !̂T ?rnrtr if
^  I fTS’ WITT ^ *T ^  <W<i i  I

MWT '(iT w^?r «i*^«r'
^  a ift ?TRr arprt»r f r r t^

^  ^  T̂fT *rar ^  :

“Culture in its general sense ia 
a social heritage of moral, ipiri- 
tual and economic values ezi»ret- 
sing itself in the distinct way of
life of a group of people living aa 
an organised community. It

covers language, habits, ideals
beliefs and even the vocational
pattern of society."

an r ^  vd'^W  »imT ibV 

WIST #  I r*T Hrnr ^  f t n iw
^ ?rt lP̂ ■ |TT?r

arî  g in iA  ij^ w r ^  

r?rf wirf ^  anr? «Bhf <(hr «ft «f
^  « V ^  î wT «ft I î iTHpft aim iA  

apptrrf ^  m?r <r^, ’ufr » ^ «<r TO
^ iT5?ri‘ WPT aJram ^ ^  m ir 

art^ ^1̂ 1 f v aiTtflci ‘ T̂T7 i f k  • tf I 

3 ^  ^ 51 > d M f 3 T T T  srftrvnvr
3nrm?f, ?[T^, f=r ^rr ^

^ f W t  TTsV f .
hrrrf f .  i  arfviw  ht t̂ ^
3mrtRRr ^ f?TT3 ^ art̂ TH httAv

I ajTT HTnnr*f ^ ?rf 
TTvjT̂r flPTTw ^  f  H  ^  ^  hnr
wiT3rf ^  trJFf arnf itfwH" *f pfhirr? 
fv m  1̂ , nJ *1 r«  MWrart* ^  m w a jf
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j(N- ?sre5ft
t  I <n5 ^nnr ^  atf?
Hfift <T ^>hf t ,  ^  fW ^

*n»rti I aniRTO ^  <iy)
T?r>mT hwt ^  ^  i
^  ^ ^ fa i t ^  <riV
vrurt ^Nf<! tji* iftr ^ »flff ^  I
h^tTiR 5̂  ^  «T̂  <rf?»n<rr ^  f ,

P*Tt;«tR ^ <jfnTm ^
^  I ^ ^  H V  ^1 ^ m i ^
>ftT V m  # * 1 ^  ^  I ^  9 T ^

flfirnr vn j^HmwR
tfRif ^ ,?nnf»r IVur vr i ^  >mwn
W R if «in- fsnrfor »r ihrr wf f « r  ^  * f

fhu ? p r  ^ ^  ?htT ?3R-
BF?rf if ariS«
*rif »iraT ^  w^ iNft i ajnr

^ ^ *W«4, aip»t
m fW n e Îfrsrtf, ^

vflW, ^fgf. ^  vfHW I iTfr?r
?T>tt w  oir«i4iti'i ^

d W ^ r  ni«g- ^ a r  f  \ a jp ^ i n ^  ^

mSIT f W  HWT * f  wffHfT VT. m f w -
»TO ^ 5T  ̂ mf»i?Rre
^  ftrar HWT ^  «rffmr vt ^

HWf ^  wJhw ¥t ^  ^ ife *  ^  ^
<nw!?f I ajfj ^  f W  5iT?f HWT ai^- 
Mif W>T ^ T̂IT ^
^  f n  ^  wn? »f  ̂ a n r y t  >»mT ^
T^iPT >n^ »f 3?i*? Hi'TiI * r  i j ^
if  a r fy v  >ii*(nl *1^ iT R if ^  f v y H
?PTT i f .  n r ^  ^ w iH<ii~ ^  

T̂^MT3l  ̂ i f ,  WTTT i f
^  w r  7t 4 tfiHT »n i 

nwi^iy W R if ^  ^  i f  aF^T
wref ^  «BTTTir fif w  ift. <TT̂ f5 *5 w rr:
'I V  i f  l f “ f i r  ^!T7^ W  h i  ^  * f  ifB Iift
?mrw ?ht ^ ^  « m  *»ft
finV^ ipjTPft IT n  I i f  arfr

tr^ if ?rfg «Pfr an^ îf ^
ar̂ n «r? # 4 «rt |iw
iT i^  «isV ^  ^  [̂?S5 tflPEft ap̂ r .upft

s=(̂  ^  I irpT. ■ «BT
^ 5 ^  if" arft ?iinji ^  njsr aiwR 

»nm 1 1 fsT'Hii if" Hutmn >n^ ^
m ?nnf«»> nrr c; i 

3TT «rt̂  arft f?r arp»l»r «i5 wtinhpr ^
î f̂ ^  ^ ytr iRT ^fNifi 5T
?<rtn il’ he ^ nwt ^ ap n̂n uF«f ««■ 
tViffsnr <in #  f ,  »»vT»f if ^  whr- 
ipT  if  MKIt ^ afTvlW <T? m»wf ^  f«WRPT 

aif? «̂>i # ? «jl <»P«f ^
^ r̂q• ^ itt\ ^  î aiT ,̂1 (T« <r*^ 4

if  4tf? ^;ittr 4 if  i
<T7R5 <nnift HTOT art*? >u«it, r r  ^
Hmaif ^  arrHT arw»T «ih ĉt iM  ^nw 
if  aiRiT I anr anr ^5"^ ^
sjTTHwrarf ^ ^ arr>ft

art*? Tinift ?rt firw  ap=?n
yTHisrarf" w «̂t«' if it 'i'll ^  'X'Ti*
'Tsn  ̂ ariV ^  # I «rsny>
HTSIT ^ HHV7 Hmn?rfWW

 ̂  ̂<HI  ̂ I  ̂tiTw'i
^  f i#  arrehr  ̂ arrf iriW r^ if

HHW
H  4idqi<i UTOi 4 an'tiT? <n ijajr 
^ I jf ^ iPTWT*f arenFT f  i 

if  «rt̂  fsnft 
^  tnrpn ?n. aif? H^nf 

^  inrwiyf m  #  j>nf ?rf g?r ?nrwT
«PT ^  1I I T T  7T?rr I ^ ^
aipmr :f fw  wrt ^̂ hisp r̂ #  

^  HTO ^ aimn ^  w vf w  fsfiw r 
it. «nn»f if  HWT ^ atwp t?

^  H P #  WT h v n ^  ^ r « i T  »r«n f  i 
fHffnj. «MT<rf?r iĵ H^. ^nrr |t t  
atw!<i ^ f*TOHr 3 ^  HW  if*
f^r T9- if  VT fir  pfn^T^ ^  w
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^  ?Hh I (T? <7̂
huiinif ^  aruhr h n p v  ^rf, *1  ̂
iH^tin i}' a n r ^  a r fw i?  ^ ^  sm

n ^
aji^ aiT # t ^̂ w fcrvni,

V #  f i r  ?t»Fkr ^ w y v  ? ¥  ^

r^ ^ flpr wnw iW ?^»e *t?
# 3TR|}»T ^ ^ w
fNrr ?*ftvR ^ t  i r>it ^

^ F 7 m 5 ;  f ? B ................

tnwnft («R i) W  IW f HRT ^
« n r T V  tn }2 ^  «F«»m ?

» il^ i^  v w : a»ft ?nnr rn ff

4tm t  T^ ^  ^  ^  ^
^rr^n r»T ^  ^  ^

^^h»n ^ ^ ^  httt^
<r!̂  r iN  t

^P7 a n r «n  ifl ^  a ira iir  ̂ ^

^ a iw ^  mr̂  f  i « H ^

«r? ^  I a»ra}»T a r r ft  f r r t^ w a r

# ^ ' m  3tt iiW r»T  fT«irf? ^
¥ W i <,y?,^vo f  I fqr? « w h r  <o«

w n f  n? w  a ift ^ 3 ^  ^>;,ooo *ft5r ^  

<tniT 3(M»ft '9iin<nî  ^  I«iJ ^  I 3W ^
arrr ^  q ;8 ^  W ? <t ^  fsrer a n ^  

5̂  |TRT #nr T5RI 3V, *iWr*T
t in 'l l )  1 ,̂ f t r 4  5^  *ft?r ^  ^rwT ^

5^. ari^ l^  w p rf iT ^  1 ,̂ ^  ^  

irtn ^ T ^  <n F T  ^  ^

5n»nn^ fa w  ? n i ^  ^n’TvrA  3 iw }*t

^ <mr »ft, ^
?r W7^ >a W  ?v? T*w r̂iVunN’

VT̂ IT ^T ,̂ ?rt ^IT ^ ^  WRT •f
ihft ?

^  ?TW  >r^ f V  ^aiT f * w  tn n r  

^  arnrf»T ^  fru f^

?hn ?rf ?w «Hn aw ^
<rfnrf«T ^ *rw ^  if gir ^ ^  ^
*nr 3T^W I ^ 3̂tT I 'nr^

sr > f  1 ^  f<rB3 MI f «  T f f  fm te^ » t  
^“bt w  W)«>i( »i f w i  wr«̂  I fw
arf f^siT w  ^  q fn n N '

^nf ?i*iT f*B ^  vj«  ^  ^  flin t' w  i t p  
*ra- 5  ̂ 5ipJ?n, ^ ^  f  I

r*r ^  ^  H  P w  « 7 n l  wrfwuf
^  ^  a im k M r^ iro i n w  w  1 «it w w > p w  
afrai?r i f  bng&i M  » W  T ^ r 4r #
s ^ fr^ r 1 ^  airerf?T fs r ^ w r  »n ff v
h W  rf, f i ^ T n i i  ^  ? ; i ^  itf, a f*5 W  ^
^  aift ^ j s r r t i  ^   ̂ I « f N f
? ; ; f W r s r  s w n  ^  am rtfr ^ hrer i t * t »
^  fflr^ T iK , W  J W ii  a p p m ft j T  3|ft  
f w  PTOT? ^ fH*M̂| «J?V<|«ir fll̂  .<3||qJ(<l«m 
«ft, T ? r i T ^  ^  *r? a m ih r 1 f t *  
an»rf»T ^  a t  f r #

an?', T ^ rr f >ft ^l' w r a f  ^
» t ?  ^  ar^rfir ?r*f^w pr «ir 1 airaf»T ^  ^  
f w i f r i f  ipftrsHTr ^  »fH, T^r^f r * r t  
^  TfrT*r ?

ly ^  u ra rfiv  m w  :• ^  “ a iw }ii"
Jnw! airar fv  ^«'ni muhr

f ?

ai»i:^ nm  ^ r̂»? f  I ftfur^
an^nt ^15**” ^ • a n vi*r
^  *1* apT? 'siiM

^  «n? <i;» ?W a f a n iw t
r « r f t  ^  ^  ??n? wr»f jf' »i7v n
ari*? f T F T  T f H T  a tw h r
«nn mww f  I 

anft a jra p f st a n r t n m  ^
* F ? r f « f ? r a i ^ ^  « r r ^
^  «BT ^ I^ t r r W  T fT  *T tf 5V * T O  I » f

^ !F»T  c ; V t ,
a n n n f  nrrsf ^  «it >n*t
«fTsr ^ #  I v̂  J inTgrf « t  «nr?mft f

p r  ^  j f  alW ^ #  aift f i r  jfsir ^
H?*T JlT ^ n  tfhlf" ^ arig^ ittt! 
V ^ 'i i  ^15 f  ari*j ^ n w  * f  wifHl
^nytt 1 * 1  ar»ft * P  sf ? w  w n p v  * f  «ri^
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^  fVfln <r̂  1 p r
TO <n aiRn^ Jree i fTRT ^
«i!T*r >TTr?r^ f W  ^ ^  aift H R w f
4 i f  f i H t  ^  in r fa m f lyvfen?
«nj Ilf *T*f f, ?5n3 ^

^  SnWWflTT !T^ ^ I

*1?̂  I ^ fw  a m ’T f  <rr^
^  i v f f f  iWT? ^  flfa*r^

^  w n i' «n ?iTi
^ | t  <inr ?rt f w  <r? r ’ f’
■3iRV̂  inf?'31

srr ?nr • i T f f  ^ ^  ^
W Rtf i }̂  <^^TT I *1  ̂ T O ’
^  'T? * f  r?T ^ ?*<l/ TIHT >T ,̂
^ HTflr ?W tjTB irrtp
^ ^ ?rr?r itpv arft wft

in f*Rsr itVv , annh *^n5r
^  sETCir JiF?r ^ TO #  I
fTTT ^0 H M lf ?*TR <T? 3tFli»T
4  <e. mj?rf yHiffiyr^  ^  ^  1 a i^
<w 5W  *T«r inf?r ^  ?THRf f ,  ^
f i r  T O  T? w'i f *Twr vntv ^
Pm; Jigi»f»iivi' ^ i'h'«
^ JTOT7 ^  *hrt?V>T dtpnT)
VT. HW: apT ^  f«|i«n

iniT ? i  airahr ^  arrw^ ^  y m r^
*Rrai MI 9lf? ^ 5  fs^n? srrst ^
<ttto ; I TsrW  ^
Tnnjpft ^  TO' 5T  ̂ <nr^

ITF̂ r > d T HT Mr f t
TO ^5  ̂ #  I » i'n'M ^  ?Ti'

<t»l >3 "Tiff
«ft I F?  ̂ H3n?r ^
w ^  arftWi *ii'ini it,, fTP'f
<T7 jf" ^

n̂ff HWT I i^nw >w
W R 3115̂
w*T8 it, •̂ n?r 4 ><Vv w
V w T  f  ariV <r?f tn >ft Mrrff«mft r j i  f

art*? 3 i r  J T t u M ^  * i f t  f i n f  it  
a f  ajw f'ii< ii n  f5T ^1  i^n?r f ^ i w
f r ’Rn 1 *1*̂ Hw> ^  *̂11 '^n ni 
fsra- I r a n  ^  «B!7iT « i r f W  ari^ ^

* f  M^, 's tt j w p  ^
f« -  ^ 5?«R f W  i i w u ^

5^^ m jft 5T^ #  I vilW^HIJT

a r p f ajft JTwam Vv
N*iit'«^I ^  !̂TI fliti ni 1̂

? i r  ^  ^ f ’ pihr fh r r  ^  f ^ r
t r r  m I ' i Tti< H ^ ) T  ^ ^  ^*<J 3ift

VT4  *(̂  WÎ  ^«4KI ^

r * T  3 T R  ^  JIF?T aif?
a r r t  »ir<Tnf«f 4  ^ n rfo r ^  t f  
^ ari  ̂ :r«f ^3RW? ^  i i w
^  ^  I p r  T O  «BT f w v f m .t  f<5 

? r ^  MWT JTWT TT^ WT ?»<Mfu[
T F  i f  aift ^  * n ^ ?TEr ^  ^  ? rr

Tf J I ^  5hlT. T® ^ ^
w n  i r ^  J i ^ fgrrr
T7 jrt^T w v rf 3lft | V  ^ I

3F?r ^ * f  3TRT »W Jr ¥RF5T ^i>sf «

i i T  arrahr 4  m  w m h r
w r m  c ; r f f ^ n  f j p f t  «n?r 
’stTfTtT 5;  f«B amrf»r ^  n t^ H T = r 4 “ ^  n tff

^ ^  îI'ht RPHT
3im <ro #  I

Dr. Lanka Sundaram: As I listened 
to this debate sd far, the impression 
has gained upon me that today, in 
this Parliament, we have come to 
experience a new atmosphere of ap
proach in the most complicated and 
difficult piroblems involved in the re
distribution of the country on a prtif 
dominantly linguistic basis. Tlic 
House will recall that on the 7th and 
12th Ju ly , 1952, immediately after our 
elections to this House, there was a
debate on the linguistic States orga
nisation. I am quoting from page 
3692 of the proceedings of the 12th 
Ju ly, 1952. On that day, the Speaker 
had the following to say:

“ I think this practice of talking 
and taking the whole debate so
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iightly as though we were staginf
something by way of drama or
5ome theatrical- performance is 
really deprecable” . '
1 salt! a minute a|̂ } that 1 have

come to sense a new atmosphere of
approach to this problem and for this
1 am certain that the hon. Home
Minister whom unfortunately I do
not see here—because of the luncheon
interval perhaps—is personally res
ponsible. He has attempted to spread
an atmosphere of sweet reasonable
ness, He is a pastmaster in the art
oi understatement, an understatement
even to convince people who are
violently opposed to him in his views
and policies.

After that. I heard the most re
markable speech, which in portions
has taken us back to the Gandhian
jpirit, of Acharya Kripalani, and
then aUo I have listened to the per- 
iervid eloquence of my hon. friend
Shri Gopalan and the torrent of Hindi
•oratory of my dear old friend, Seth 
Govind Das.

An Hon. Member: Not old.
Dr. Lanka Sundaram: I would like

to make two preliminary comments
on the opening speech of the hon.
Home Minister as he moved the
motion today. I have carefully
listed down the words and I am sure
the official records wittl bear me out.
fie has studiously avoided, in his one
liour and five minutes* speech, any
reference to linguistic redistribution.
On the other hand, the hon. Pandit
3. B. Pant used the word—a peculiar
word, or phrase: “cultural distribu-
:ion*’ . (Interruption). I would beg

of the House to allow me to pro
ceed. I have listed down the words,
and they would bear veriflcation. It
struck me as something extraordinary;
extraordinary because it comes from a 
man of a senior status—a statesman—
for whom I have the greatest personal
i^gard. Then, at one place in his
speech—again I noted down the words
here—he spoke of the “so-called lin
guistic provinces” . I think in be
tween these two phrases which the
Home Minister has chosen to employ

while moving the motion for consi
deration in regard to the S.R.C. Re
port, you will find, shall I say, the
drama and tragedy of the problem
of India of the past few years. I 
wish he has unashamedly resorted to
the old classical phrase, ^'linguistic re
organisation of India” which has been
bequeathed to us by Bapu—Bapu to
all of us, to every one in this coun
try— Mahatma Gandhi, and who, for
30 long years has made this concept
not only famous all over India and
the world but made us believe pas
sionately in its consummation.

The second point I would like to
make about the Home Minister's
statement this morning is in regard to
another phrase he used, namely, that
this debate of subject is non-contro- 
versial. I wish it is non-controversial.
Then he said it is national issue. I
wish the Government is in particular
have considered this as a national
issue. I do not belong to
any party as the House very well
knows and I may here say this, with
out any qualification at all, that the
entire method of approach of the • 
Government so. far as the linguistic
States are concerned, has been defec
tive from the beginning. Why should
they not consult the other political
parties before they arrive at decisions?
In fact, .1 had occasion to talk over
it with the Speaker in another con
nection. I said, the Commission was
appointed by an announcement in this
Parliament. They' have submitted
their Report and the Report has
come before the Parliament. But
before that, the Working Committee
of the All India Congress Party has.. . 
announced certain “decisions’*—mark
the word, Mr. Chairman, "decision**.
In other words, all that we will be
discussing in this honourable House
from today till the 23rd of this month
will be of little or no avail, once the
Working Cbmmitte^ is going to stick
to its decisions. I want an assurance
from the Government benches in the
course of the reply to this debate that
we will not be merely asked to
rubber-stamp the decisions of the
Working Committee. You talk of tbim
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sovereignty ot the Parliament. {In
terruptions). I have hbted down
another phrase of the Home Minisftet—
“it is open to the House to revise,
reject \jr modify the recomniendations
of the S.'k:c}\ It is only a constftu- 
tional qu:to‘ble. Here the Woi^king 
Committee 6f the ruling party has
ahnbunced its decisions on a large
number dt issues; one or two stfll
remain. I am most -anxious today
that we will not be asked merely to
rutiber-stamp the sfo-caHed decisions
of the Woiiting Commi t̂tee on some
of the main recommendations of the
States Reorganisation Commission.
'I'hese are the two preliminary points
I wanted to make.

I am here to say th at' this is a 
histohc OGcasito and I am sure that
«ach one of us {tsaembled in this
^ouae is pledged before Ood and man
that w€ will rededicate ourselves for
the greater glorification of this coun
try with the reguH that the atmos
phere <^hioh prevniled in this House
in July, 1952 when the lingui&tic
question came up lor the first time
is no loagcr there. There is a sweet
rea3onabieQess prevailiixg now.
hon. friend Mr. Gkvelan has said that
none of us are willing to imperil the
seouHty of the people ryt India, even
t̂hough each one of us is passionately

attached to certain issues to be de
cided in one way or the other. I am
bound to be slightly autobiographical,
and I am sure the House will bear
with me. For four long years, I have
been the subject of calumny in this
pouniry, being the President of the
All India Linguistic States Conference
for four years. I ‘have got the re
cord ^here—one hon. Member of this
House called me lirtgu*3-maniac;
another Member during the general
debate called me Vibhishan, as Stab
bing the Prime Minister of India, my
elder brother, in the back. T)iese
two gentlemen, curiously ehough, were
translated to the other side almost
within a few hours of the debate in 
July, 1952. It surprises me now that

two ^gentlemen âre among the

principal protagonists of the Vidarbha
movement and the* Karnataka move
ment. In fact, I have i>een calieu
“Jinnah No. 2” , as though 1 did some
thing wrong by trying to bring all
the political parties on the same plat
form. I had the pleasure of working
with the lafte Syama Prasad Mukher- 
jee, Sucheta Kripalani—Acharya
Kripalani was nOt here in this House
then—and Dr. Rama Rao Deshmukh
of the other House, people connected
with all political parties. What the
Congress told the country in its ele- 
tion manifesto in December, 1951, has
now been completely forgotten, with
the result that it has been given to
some of us here to carry forward the
movement after the election was over
the Congress forgot that it had said.
The ppledge taken in 1920 about the
concept of linguistic redistribution
has been forgotten. I am glad that
we are here discussing today in an
atmosphere of understanding and co
ordination in the approach of one
party to another—both the Opposition
and the Government. We have come
to a stage where once and for all this
vexed question of linguistic redistri
bution will be solved. If it is solved
that will be the happiest moment in
my liiPe and I hope that it will be the
happiest moment for all the other hon.
Members in this House also.

Mr. Chairman, I am sure everyone
of us Should behave as an Indian
first and last. I am an Andhra, as
the House will remember, and I do
not want repetition of instances like
the martyrdom of Potti SriramuUi.
Again, a few weeks ago, there were* 
threats df fast till death M certain
parts of the country. I am sure
everybody will agree that we will not
gain anything by this sort of threats.
I am here speaking with a sense «ff 
responaibllity. Take the question rff
Andhra arid Tamil Nad. For thii'Tv 
long years there was almost b^ter
enmity between Andhra and Tamn
NUd, but that hats now been compl^tmv
forgotten alter the separation rl
Andhra, I want the House to recognisr'
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it. Of course, each one of us will
consider our clainw genuine, but once
dgfOTiopg are taken, they must be
reepected. 1 am -not going to discuss
every racommendation of the S.R.C.
R ^ r t ,  but 1 am sur« the House will
permit me to deal with one or two
important points. The House will
permit me to say with my knowledge
of Indian History for the past .,5,000 
years—both recorded and unrecorded—
one thing. As an old Urdu phrase
9«ys: fT w "
Delhi is always distant from the rest
oi the country. During these 5,000 
years, the Centre became weak and
the o u tly ^  portions of India have
been changing from time to time
with changes in the Government. I 
am sorry the States Reorgani
sation Commission has not said a 
word about the decentralisation of the
Government of India and the disper
sal of >ome of the Government de
partments to various parts of the
country. In these days, of course,
there is no lack of communications
but, without the decentralisation of
the Government of India and its dis
persal to various States, it will cer
tainly not be possible for this country
to look to the future for which we
are planziing. I am only saying it
as an illustration, but I do not see
any reason why our Army Head
quarters should not be m o^d to
Hyderabad. I mean, a certain
amount of decentralisation is absolu
tely necessary. I regret to say—and
I say it very emphaticaUy and un
ashamedly—that the balance of power
between the North and the South is
not properly set up in the recommen
dations of the S.H.C. The Commis
sion has made a recommendation for
a Vidarbha State and a Telengana
State side by side with the retention
of Uttar Pradesh, that leviathan of
India whose limbs cannot move and
a bigger leviathan in the shape of the
proposed Madhya Pradesh. I want
only to direct .the attention of the
House to this basic point, namely,
that there is no parity between the
North and iihe South. I am most
anxious that on this solemn occassion
when we are discussing together the

ieorgani*p*»^» of this country on a
linguistic basis, we must be clear
about one aspect. The South haa
always been distant from the North;
let us bring them together. 11 they
are not brought together now, it will
be too late tomorrow. I am sorry
I have to use the term ''balance trf
power” ; but what I meant was the
concentration of political power in
the North. There is no parity be^
tween the North and the South.

Shri Lokenath Mishra: From
where do you begin South?

ar. lJUika Sunteram: 1 am not op
posed to Hindi; Hindi as the langu*
age of the nation, Rashtra Bhasha, is
sometliking different. But I am tak- 
iir  ̂ of the political implications of ther 
manner in which the system of Gov
ernment is set up. I am sorry to say
that ao long as UP. is left untouch*
ed, there will not be parity between
the North and the South. The
House will remember that for the
greater part of my life, for 20 long,
years, I have been living in the Nortiv
though my constituency is in the
South. I have been in the North
and I have seen the manner in which
the North has been dominating over
the South. It used to be said, ''India^
that is Bharat, that is U.P.” These- 
are cl^u?trap slogans in the market
place. I want to point out to the
House that the manner in which the
Government of this Country is orga- 
riFed will have to be reconstructed,,
so that North and South could have
parity.

An Hon. Member: From where do
you begin the south?

Mr. OtuOnnan: Order, order; let
him proceed in his own way.

Or. Lanka Sundacam: I would like
to say xuUy a ^uple of words, about
the Commission, its terms of refer
ence, the .manner* in which it
gone about its work and about one
or two of its recommendations. I had
occasion to say in Ambala on the 30th
of Ajp»ril this year, as the President
of the Linguistic Convention; that I
was iTot happy that the manner in 
which the Commission has done the
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work. Each one of the three Commis- 
tioners—two of them are my perso
nal friends for more than 30 years— 
iiave declared and taken up posiftions 
as such against linguistic States,—I 
4:an quote records—before and after 
the time when the Commission was 
actually investjigating. That is a 
small point. The real point is that 
the manner of recordkig evidence, of 
collecting people to give evidence was 
really wrong. I speak as a witness. 
1 protested in writing and verbally to 
the Commission. No record is kept 
Of Ihe statement o f the ♦witnesses. 
The stenographer sits in a corner and 
he writes a summary. I spoke for 1 
hour and 40 minutes, 1 remembei*. 
1 do not know what was put in my 
mouth. I asked for a copy of the 
record; it was not given to me. I 
think that is the experience uniformly 
of all the people, with the result that 
the report is like the proverbiiil 
curate's egg, good in parts and some> 
thing else in some other parts. 
Finally, I do not like the manner in 
'Which a man of the standard of 
Sardar Panikkar should have per
mitted himself to say in Madras a 
tew days ago that the intention of the 
Commission in making a recommen
dation about Visal Andhra 5 years 
hence was, it could be had to
day, not five years hence. I 
cannot understand the Jogic. He 
said so in Madras the other day. 
Here is one example of the slip- 
thod mwner in which the Commission 
has set about its work. You will find, 
regarding Telengana, they say that 
It is a surplus State and if you add 
H to Andhra, which is a deficit State, 
H will not be viable and so on. Be
fore the year is out, by 1956 or 1957 
or somewhere about that, there will 
be total prohibition iri this country, 
Five crores of rupees represents the 
excise revenue out of Rs. 17 
crores of Telengana. If Visal Andhra 
cannot come into existence for another 
year qt two In any case. If this excise 
revenue is not available, which Is 
deficit, which is surplus? Actually, 
to my mind, as a student of economics 
and financial affairs, it occurs to me

that today money has no meaning in 
this country. Wifth a target of 
Rs, 4,000 crores in the Second Five 
Year . Plan, and Rs. 2,224 crores 
sought to be spet in the First Five 
Year Plan, with 40 to 60 per cent 
of the budget of every State support
ed by Central subventions in so many 
ways, money has no meaning. I hope 
that this sort of specious argiiments 
will not be permitted to come ill 
such numbers and that uniform norms 
will be laid down for all cases.

I agree with Pandit Pant that suffi
cient attention has not been bestowed 
on Chapter IV of the Report of the 
States Reorganisation Commission. 
There is a subordinate type of citi
zenship available to certain important 
linguistic minorities in various parts 
of the country. As an illustrative 
list, I would like to mention the 
longstanding dispute between Bengal 
and Bihar in respect of Singbhum and 
Manbhum and Saraikella. That has 
got to be solved. I am perfectly 
aware of the psychological atmos
phere of a Bengali when he looks at 
this question with reference to these 
areas. Bihar’s individual needs must 
be reconciled with those of Bengal. 
Secondly, there is a dispute between 
Andhra and Orissa with respect to a 
number of places. We have 11 lakhs 
of Ar^^hras in that area. We have 
been denied that, a point which 
Pandit Pant spotlighted. It has got 
to be solved. There are Andhra areas 
in Madhya Pradesh, in Bastar and 
Chanda There is the dispute between 
Andhra and Kannada, Tamil Nad 
and Kerala, Maharashtra and Gujarat, 
for example in respect of Dangs to 
give a solitary example, between 
Rajasthan and Bombay as regards 
Mount Abu. I can go on adding. My 
greatest difficulty with this report is 
this. Nothing has been said so far 
as to the manner in which these 
boundary disputes and inter-State dis
putes are going to be solved. There 
is no provision made ^  far. I do 
hope that by the time the Government 
makes up its mind with regard to the 
draft Bill, a suitable machinery a 
boundary cnmmission or a series of
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boundary commissions will be made
available so that all these points are
completely solved on an hcnourabie
b^is.

Two words about Visal Andhra. I
want Visal Andhra now. As an
Andhra, I am bound to say that. I
have no more arguments than weie
used by the WBrking Committee
its policy circular to the various
Members of Telengana who have been
brought here several times in the past
month or two. I want Visal Andhra
today. The unification of the 3i
crores of Andhras who ilihabit ttfe 
Krishna-Godavari basin, whidi is the
r;ce bowl of India, cannot be delayed
any longer. The second point is, all
the boundary disputes, some of which
I have spotlighted, whether it is iti
legard to Kolar Gold fields or Chingle- 
put district in Madras, or any other
place,—Orissa has to get certain
areas from Andhra—have to be refer
red to a series of boundary commis
sion. Thanking the House for the
Indulgence shown to a lone Member of
this House—I belong to no party—I 
would like to say, let us re-dedicate
wrselves to the ' cause of reconstruc
tion of India to the greater glorifica
tion of India. Let us state our case
with zest, even with passion, but
within limits. Let everything be
done in a manner which not only in
tensifies the patriotic feelings of the
oeople of this great country, but also
which.will go to the strengthening of
the fabric of this nation. If India
perishes, none of us in this House or
outside can live. .

8hri S. S. More: I am thankful to
you for giving me this opportunity to
speak in this very important debate
at this early stage. I need not refer
to the disputes which are prevailing
between different sections owing
allegiance to , different languages in
this unfortunate country. Acharya
Kripalani, in his very long speech,
propounded some propositions to
which, as a student of political
science. I could not subscribe. He was
trying to be very original. But, if we
look to the scientific literature on this
point, language and culture, we find

that language is closely associated
with culture. Language has deep
roots in the past. It flows like a river
carrying a certain amount of soil and
the tradition of the areas and ages
through which it passes.

I feel that in this country, the unity
idea about which Acharya Kripalani
was talking, is a recent creation and
a creation of the Britisher. Why did
he unite India? The country was
under feudal influence. So many
dynasties had come into existence.
They were fighting like two cocks. All
along we were having small pockets.
The whole country was split into
different pockets. It wm the Britisher
who came to this country with a uni
fied system of administration. He
thought it necessary to give it one
uniform system of administration be
cause that was the only way by which
he could exploit the country. Along
with a unified system of administra
tion, he gave it some political unity
and that political unity was responsi
ble for creating a body like the
National Congress, which could
harness that political ' unity for
furthering the cause of national
struggle, ^ e  must thank the
Britisher, as Shri Daddaboi Naoroji
and Shri Ranade have thanked them,
fcjr creating this political unity. Does
that mean that we are united in our
social conception? Does that mean
that we are united in our traditions?
Does that mean that all the heroes
for wh»om I have the greatest rever
ence are the same all over the coun
try? I am pained to state that in this
great country, the difference between
an «A.ssamese and a man who comet
from the lowest tip of the country w 
as wide as the difference between
average Englishman and an ave^nw
German,...

Some Hon. Memben: No, no.
Shii S. S. More.. ..and as wide as

the difference between an average
Englishman and an average French.

Shri V. G Deshpande (GuHa> 
That is wrong Question.

Shri S. 8. More: It Is a questlw
by a Hindu Mahasabhaite who lookii
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upon religion as the basis of one
naiion.

&hrl V. Q. JMmande; Yes.
Siiri 8 . S. Mere: I am not subscrib

ing to that view. I was referring to
the past. In order to solve our pre-
•ent problems, we have to look to the
future as well as to past. In looking
to the past, we look to the growth of
sentiments of the people. These senti
ments have to be taken into con
sideration if we want to have a solu
tion for the future. If you go in a
bureaucratic manner, if you go in an
autocratic manner, to iron out differ
ences created by the past, you will
come to grief. .The Britisher in 1857 
tried to bring some of his very
advanced ideas to this country, but he
did not take into account the prevail
ing sentiments of the people; and the
rebellion of 1B57 was the result. Then
they started soft-pedalling the coun
try and gradually introduced so many
social reforms. Now also, this country
has to 50  the same way.

My submission is that if you want
to solve all these differences and take
this country not only to a political
unity, not only to a sort of adminis
trative unity, but to a unity which
shall be social in its conception, to
an ^econoixiic unity based on imiform
development? and to a unity based on
the socialist pattern that we want to
go to, then you will have to earn the
confidence of the people. You will
have to demonstrate that you are
going ahead in a progressive way with
the consent and support of the people.
If any section of the people get the
itnpression that there is some machine
located at Delhi  ̂ which is out to flat
ten down all differences, iron out all
differences, then you would create a 
spirit of antagonism. And parti
cularly, I can speak for Maharash
trians.

The Maharashtrians have done their
best during the past. They have done
their best during the spread of the
natiosoal strvggle, and I say that l^ey
are yet prepari^ to do their best for
the future of the country. But the
MAararihtrian mind is a peculiar
mind. You have to apprbach the

Maharashtrian, and you must under^
stand the mental make-up of the
Maharashtrian. «

Sbri ML S. OnruMiaawamy (My*
sore); Volatile.

Shii S. S. More: if you flatter the
Maharashtrian and  ̂ approacn me
Maharashtrian mind in a very appeaa- 
ing manner, then nobody can bent
him in his generosity, and he will be
prepared to part with the last raj? on
his back. But if you try to deal with
^ e  Maharashtrian with bullets and
cfther coercive things, then I say that
you are playing a dangerous game
with forces which are more devasta^
ing than the average atom bomt> 
which has been invented now

I have already made my submis
sion in \^iting to the hon. Prime
Minister and other Members on the
question of linguistic redistribution of
the States. I do concede that thia
demand for linguistic reorganisation,
of the States had some relevance, had
some proper import, concept, and
foundation during a certain phase of
our life. Today so many people are
describing this linguistic demand as a
mischievous demand. But I would like
to say that even this demand was
voiced and encouraged by the Con
gress itself under a certain set at
circumstances. But things have
changed, political conceptions have
changed, , and the entire political
structure in the country has changed^
And what was suitable under one set
of circumstances will not be suitable
under the new set of circumstanoaa.
If seasons change, w« ohaiM^
our clothes also. Similarly,
with changed conditions we have to
change our ideas, slogans and
demands.

Why did we say that linguistic pro
vinces should be created? We said w
because the linguistic affinity of the
people had to be harnessed for trie
national struggle; and then, we ex
tended so many promises. But with
this ConsPtitution coming into exist
ence on 26th January 1950, a Consrt- 
tution not of a federation, bu  ̂ of -n 
unitary government— raised tl»e*(e
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constitutional issues on one or two
o^casiofis heî e, aind Shri Biswas him-
<ieil admitted that ours is a unitary
Constitution, and even yesterday,
Pimdit G. B. Pant was frank enough
to say that ours is a unitary State,
and the so-called States are not
federating or sovereign units, but only
agents of the Central Government
which is brought into existence under
a particular Constitution for social,
econofnic and political justice—it
must be the pleasure of the Central
authority, it must be the convenience
of the Central authority, that must
prevail in re-dfawing the map of
India. When you say that a unitary
State has come into existence which
is trying to give social, political and
economic justice to the people, I
would say that I am prepared to rest
content with what has been promised
by the Central Government, provided
their kindly eyes reach every nook
and corner, even the most backward
areas and territories in this country.
You must go on on a basis of uni
formity. If you do so, then I am pre
pared to tell the Maharashtrians to
rest content with what has been given.
1 know to what depth the mind of
the Maharashtrians has been agitated.
They met with a very heavy defeat
in 1761 at Panipat, and I think the
sense of frustration, the sense of re
gret, the sense of dissatisfaction, that
is preva^ing now in the nooks and
corners of Maharashtra—I shall warn
the Government to take notice of it—
is as deep and as grave as the sense
of frustration, or the sense of regret
or the sense of something mixed with
wrath, that we experienced in the
18th century after the defeat at Pani- 
pat.

So far as the Maharashtrians are
concerned, the Commission say that
they have tried to satisty their aspi- 
ra*tlons. fiut how? fiy paying us a,
compliment that we are virile and
valiftnt people. But I would like to
say that these three men are not
needed to give us any compliment.
All the annals of history, all the
pages of history made red with our
blood, are there to bear eloquent
lejfMmony to us about our valour.

But what have the Commiasian
done? They have recommended the
creation of a small State of Vidarbha
and they say that this will satisfy the
mind of the Maharashtrian, or the
ambition of the Maharashtrian. The
three-man Commission must have
known the mind of so many other
people, but I am sorry to say that
they did not know at all the mind
of the Maharashtrian. Otherwise, they
would not have said that a small tiny
S a-c, economically feeble and politi
cally fneffective will be the be-all- 
and-end-all of all the ambitions of the
Maharashtrians.

All the same, what is worrying me
Is, what are we to do for the future.
Are we to stage a bitter fight? Are
we to stage a bloody fight, of which
some rehearsals ĥ v̂e taken place in
Bombay? I am not going to blame
anyone for that. So many people have
lost their precious lives and spilt
their blood there. My only anxiety Is, 
warned by what has happened, what
are we going to do for the future.

I am not convinced by the argu
ments of unity ancji security advanced
by the Commission, because I know
that the Maharashtrian will be the
first man to defend the country if Its 

. unity and security come into dimger.
And even our enemies are quite sure
that they cannot do any damage to
the unity and security of our country,
because they know that the fightinr
Maharashtrians are there, that the
fighting Sikhs and Punjabis are there,
and that the other fittin g  elements
are there.

¥to
tfK ^ B i> '
Shirt S. S. IH«re: I accept that, I

am not ptepared to see that in this
country there should be martial races
and non-miirtial races. Even that
distinction has to be removed. Every
one must be mad^ figh  ̂ for the
country’s Ause. But now only a few
have taken upon themselves-the res
ponsibility of amassing wealth...

ghrl B. D. Pande (Almora Distt.—
North-east): Not to fight for Bombay
only.
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Shri S. S. More: ___while the many
are left to the duty of fighting, to the
duty of being labourers in the fac
tories in order to enrich the country.
Even this difference has to be re
moved, if we really stand for unity
and uniformity in this country.

As far as my personal views go, I 
am not in favour of the three-State
formula which has been evolved by
the Congress Working Committee on
the recommendation contained in the
resolution of the Gujerat Pradesh
Congress Committee.

4 P.M.

Will it solve the problem? I fear
that it will complicate the problem,
it will Hring more diflElculties in our
way than solving the problem. Then
what next? Of coJrse, I stand, along
with every Maharashtrian irrevocably
for a Sfimirukta Maharashtra with
Bombay a>* the capital of that State.
But I am nrepared to have a com
promise. In A democracy, in a parlia
mentary democracy, we have to go
by compromises. Compromise; at
every stage, compromise, compromise,
compromise. Debate, discuss and then
£ome to a comoromise—that is the
order of a parliamentary democracy.
Staging battles in the feudal way will
not be any solution for the country’s 

‘ future problems. Therefore, I would
suggest this. Let the Prime Minister
take the lead. Why should he sit 
only at the Working Committee meet
ing and keep away from people who

. may not belong to the Congress? Let
the Prime Minister, who stands for
the Geneva spirit, who stands for
world unity, who stands for peace

 ̂ between America and Russia, let him
bring those high sentiments into play
within the country, let him under his
sobering influence bring the different
warring elements in the country to
gether. I can assure you that under
his sobering Influence, nobody—
whether of the Congresd| or outside
the Congress—will have any courage
to take to extreme views. Let him
bring them together at sort of^round
table conference. At present the sore- 
spots are, particularly, Punjab and
Bombay. Let all the elements come

together. We say that we are trying
to have a world federation. But there
cannot be a world federation, there
cannot be a national federation unless
the federating spirit is there. If the
people have not got the federating
spirit, no Constitution, by itself, can
bring into existence a federation. It
ought to be a federation of the heart
and not of the physical bodies auto- 
cratic%lly huddled together. If this
fusion of the hearts of the /Gujerati
and the Maharashtrian in Bombay
and the Hindu and the Sikh irl the
Punjab is to take place, then some
sobering, some towering personality,
who is detached from the flflth of this
provincialism must stand up as the
guiding deity and find out whether
a solution is possible or not.

We talk about the Geneva spirit.
Why should we not have the same
spirit at Delhi? Why should not have
the same spirit at Bombay? Or is it
that the Geneva spirit has to remain
perpetually out of this country? Is it
that there cannot be any Geneva spirit
at Bombay? Is it that there cannot be
any Geneva spirit at other places? My
Gujerati ‘ friends are fearing that if all
Marathi-speaking people are linked
with them, they will be reduced to a 
hopeless minority. But can there be a
permanent majority of linguistic
groups? What we are agitated and
what we shall be agitated about will
be economic problems, and on econo
mic problems, the *haves* from
Gujerat will have the solid support
of the ‘haves’ from Maharashtra.
Then linguistic differences will not
come in the way. Then there will be
a solid front of the *haves-not* from
Gujerat and the Tiaves-not’ from.
Maharashtra and other territorieai
The distinction on social and ecotio-

‘ mic problems will be not Gujerat! rs.
Maharashtrian, but the ‘haves' vs. the
‘haves-not*, the progressives vs. non- 
pjrogressives. They ore going to be
the future two camps in tliis country.
If we have to proceed^ to a social«lstlc
pattern, the Tiaves-not’ from every
part of the country will have to go
ahead together.
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As far as cultural matters^ linguis
tic matters are concerned, I would 
plead that in different States linguis
tic groups should be given a sort of 
cultural autonomy. Take, for instance, 
England. England, Wales and Scotland 
have come together for ages. But 
have they ceased to be different 
nations? The Welsh people and Scot
tish people say, ‘We are different 
from the English people and the 
Central Parliament is riding rough
shod over US’ . Therefore, they have 
developed a convention that if any 
Bill is to be passed in its application 
to Scotland or Wales, it is referred 
to the Members of Parliament comii\g 
from Scotland or Wales, as the case 
may be. Let us have a similar con
vention. 1 need not give the blue
print in all its details. I only indicate 
in a broad manner, the lines on which 
we should proceed. Let the Gujeratis 
have something by way of cultural 
autonomy; the Maharashtrians will 
have no finger in that pie. Similarly, 
let the Maharashtrians proceed with 
the development of their language 
and culture without interference from 
the Gujaratis. If this sort of arrange
ment is developed, I do not think the 
respective cultures will come into con
flict; I do not think the linguistic 
claims will come into conflict. After 
independence, many persons have 
developed a sort of vested interests: 
pers'onal ambitions have become^ a 
?ort of vested interests. In order to 
get their own personal ambitions pro
perly served, they put on a linguistic 
garb. The frog in the pond feels that 
he is the lord of all he surveys. He 
i<i not prepared to allow the pond to 
develop. (Interruption), My friend 
Shri Trivedi is very anxious to 
prompt me. But, he must realise that 
I am not likely to yield to the prom
ptings of Janasangha,

I know that some of the Maharash
trian leaders, some of the Bombay 
leaders, some of the Gujerat leaders 
are trying to be victims of their own 
sense of prestige. They are entrench
ing themselves in a position where 
compromise is becoming increasingly 

I do not Question their

motives; I do not accuse them. It is 
human nature. When I act in • 
niggardly manner, somebody else res
ponds in the same way. It is, as 
Panditji has said on many occasions* 
faith and generosity which evoke a 
response of faith and generosity. As 
far as the Maharashtrians are con
cerned, I feel that as far as faith and 
generosity is c<mcerned, they do not 
lack in these two virtues but these 
two reservQirs of faith and generosity 
will have to be unlocked for the bene
fit of the county by the key which 
only Panditji possesses. Whatever the 
different leaders may say, I feel that 
Panditji can have that sobering in
fluence and that influence ought to 
be there. These are the only senti
ments which I want to express. T 
would request, through you, Mr. 
Chairman, this House and PanditJ* 
to take a detached view of the  ̂
matter. This matter should not be 
treated as if it is only for the con
sideration of the Congress p>eople and 
that non-Congress people should be 
kept outside...

Shri U. M. Trivedi (Chittor): Non
Congressmen cannot be trusted.

Siiri S. S. More: The respected
leaders from the Congress group are 
now grouped in two warring camps 
and challenge and counter-challenge 
has become the order of the day.' I 
do not know whether all our sanity 
has gone to Geneva for the purpose 
of that conference. And, if it has 
gone there, it must have gone there 
without any visa. I am too mUc'h 
worried though I am a single indivi
dual. Some of the Congress leader* 
feel that it is their father's propf*fty 
and they alone are interested in how 
it is to be partitioned. We. who do 
not belong to the Congress, have a!s« 
claims: we are also agitated over this 
matter. I know the Maharashtj ian 
mind. I know they have a sense of 
frustration, a deep sense of some
thing being done to their disadvant
age. As long as that sense if there ft 
will be very difficult to remove that 
sense of injustice. And even when 
party discipline and party whip force 
any solution on the CongrcsF lead^iir
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[Shri & S. More]
from Maharashtra they will be
accepting that solution in a sullen
^nd dissatisfied manner, smarting
under a sense of injustice, smarting
under some wrong done to them.
Merely whipping on this occasion will
be of no avail. .

Shri Gadflril (Poona Central):
Whipping has‘gone.

Shri S. S. More: My friend Shri
Gadgil says whipping is abolished.
Whipping is abolished from the
statute-book, j know, but it is not
removed from his mind and even
tually—whatever may be his View—
he .will submit to the whip of the
Congress.

Shri Syamaiiandan Saluija
<Muzaffaipur Central): So, you say
that he will ultimately be whipped?

•-•^Shri S. S. More: So, my submis
sion is this that we should say what
'we have to say frankly and bluntly.
At the same time, I would make one
request that the Congress or the
ruling party should not go ahead
implementing this particular measure
in a steam-roller manner. We may
have differences in this matter but
these differences will be of people
animated with the common desire for
the unity of the country or people
who are prepared to offer their wil
ling and full co-operation for bring
ing together the whole of this country
under develc^ing prosperity, irres
pective of whether that part of the
country is linked with the rich Guje- 
ratis or under poor Maharashtrians. I 
feel that if any sanity and soberness
■were required during the last 200 
years,^ it is on this 09casion; if any
real and genuine need for an attitude
of compromise is necessary, it is on
this occasion.

Shri M. L. Dwivedi (Hamirpur
Distt.): What is your suggestion?

Shri Raghvnath StBgh (Banaras
Distt:—Central): What is your con
crete suggestion?

Mr. Chairman: He has said it
thrice; he has given his solution.

An Hon. Member: It is not clear.
Mr. ClMilrman: It will not be clear.
Shri S, S. More: My submission is

to summarise what I have said, tiiat
nothing should be done from Gov
ernment benches, nothing should be
done in this Parliament simply be
cause we are sovereign. It is good
that we are sovereign. But we should
not behave like autocrat sovereigns.
We should bring all sections of the
people together to realise their res
ponsibilities regarding the future,
evolve some spirit of sober approach
to this problem and make them reach
some agreement which they will be
isiteresited in implementing with
strong arms and willing hearts.

Shri Heda (Nizamabad): I thank
you for giving me an early oppor
tunity to express my views. You
know that there are so many recom
mendations which the States Re*
organisation Commission has made.
But there has been <?reat controversy
and a good deal of debate on three
points. One is Bombay touching the
Bombay city, another is Punjab touch
ing Himachal Pradesh and third is 
the residuary Hyderabad State, and
the present Andhra State, whidh is 
called Vishalandhra versus separate
Telengana. '

Sir, as a spokesman of the Telen
gana group, I hope, according to the
ruling of the Speaker, I may be
allowed some more time. Before I go
to the specific point of Telengana and
its merits, I would say a word or two
about the general features of the
S.tt.C. Report. There has been unani
mous appreciation of the work done
by the Commission and the labours
they have put in. There is no doubt
about it. I would not like to go into
details as to how many memoranda
they received, how many witnesses
they examined and all that. But, I
would mention here two or three of
their general recommendations which
are of a very significant nature and
they will go a long way in solving
our problems that may arise or that
have started arising now.
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[Shri Heda]
The first' recommendation is about

the abolition of the Rajpramukhship.
I come from a State where there

is a Rajpramukh, 1 have nothing
particular to say against the i>erson
who occupies that position today for
his activities as Rajpramukh but this
much I must say* that as a Raj
pramukh he had not been useful to
the people to any extent. Governors
and Rajpramukhs are there  ̂ I think
to cheer up the people, to tone up the
administration and to create an enthu
siasm and co-operation between the
peopte for the good of the people.
This has been noticed not only in
Hyderabad but in other places also
where there are Rajpramukhs that
whatever their abilities, whatever
their education and all that may be,
they have not been useful in this
regard. Therefore, I hail this recom
mendation and hope that Governors
that may be appointed whether it is 
separate Telengana or whether it is
Vishalandhra, they would be such who
would be able to take up the onerous
duties that these recommendations
have suggested.

Another * recommendation that
should commend itself to every one
of us is about the abolition of the
three categories of States, Part A,
Part B and Part C. We are feeling a 
sort of stigma that w e , were being
called Part B State. It was very
difficult to realise that Hyderabad
should have B status while so many
other small units were being called A
States. We were feeling this at every
stage. I am glad that now that
differentiation in the categories would
not be there and there would be one
type of States and others would be
territories.

The third thing, and it is very im
portant, is one on which I am glad
the (hon. Home Minister has laid
special stress, and that is about the
safeguards to the linguistic and other
minorities. The recommendation has
specifically asked the Governors to
feel this responsibility and carry it
out. I would not deal at any length
with these points. In the same
401 L.SD.

manner, the recommendation about
the services, creating 3 new categories
of all India services as well as the
suggestion that 50 per cent, of the
services should come from the other
States, are welcome suggestions., I
hope that that will create a very
healthy atmosphere because we find
that power politics are there even in
service and the services are trying to
indulge in it. Many times many high- 
ups in the services associate them
selves with this group or that group
and that creates still greater difficul
ties. Many times we have to feel that
if a public utility work has to be
done we have to find out who is the
Secretary and to which group he
belongs and then make a move. But
this condition that 50 per cent, of the
services should come from the other
States is a very wholesome condition
and I hope this would solve the
problem.

I come to the merits of the case.
So far as Telengana is conceicned, I
need not go into the details. Vne
greatest proof is the recommendation
of the Commission itself. They went
into so many documents, so much of
evidence and they took practically aL. 
aspects into consideration and the;
have reconmiended that the residuary
State of Hyderabad consisting of 9 
Telugu-speaking districts and one
multi-lingual district—all these 10—
should remain as the residuary State
of Hyderabad and it would be called
the Hyderabad State, though, gene
rally, the area is known as Telengana.

However, here I may state a few
points in brief. The first point made
against us is that Telengana is too
small in size. The case is not so. The
size of Telengana is more than 45,000 
square miles and its population is 118 
lakhs. When people say that Telen
gana is a very small State, I have
tried to probe into their minds and
see what they feel and I find that
they equate Telengana with Coorg,
Cutch, Himachal Pradesh or some
Part C States. They naturally forget
that ^ere are smaller States whidi
have been recommended by the SRC.



2651 Uotion tt: 14 DECEMBER 1955 Report of S.R.C. 2652

Apart from that, there is akeady a 
State existing which is smaller in 
population than the Hyderabad that is 
proposed. So, my point is that it is 
not small.

The Commission in their bulky 
report has used two or three words. 
One of them is *unwieldy’ ; I will not 
deal with that. The other is, 'large 
size States’. I will not deal with that 
either. They have pointed out practi
cally by their own recommendations 
particularly about Vidharbha and 
Telengana that these are the sizes 
that would be called medium sized 
or model sized States. Therefore, I 
would first stress here that the size 
of Telengana is not so small as people 
imagine. Its size is good, 45,000 sq. 
miles and 113 lakhs of population and 
I may state here in passing that it has 
a revenue of Rs. 19 crores.

Now I come to the other considera
tion, that is the language. We had 
been agita!ting for linguistic States. 
Our idea in the olden days was one 
language one State. It was the idea 
when we were feeling that the State 
should be as large as possible but at 
that time we felt that the Centre 
would always remain with the 
Britishers and it is only the States 
that would come into the hands of 
the people’s representatives. With 
that view we propounded that idea, 
and I think we were quite right at 
that time. Now the times have 
changed and the people have 
advanced.

[Mr. Deputy-Speaker in the Chair]

So far as the linguistic States are con
cerned, I am prepared to accept that 
language should be one of the very 
important bases, in fact the only basis, 
for Creating new States. But if you 
look at Telengana, it has only one 
language, that is Telugu, which is 
predott»Inant. The»*e are not going to

be two languages as official languages. 
The idea of one language one State 
is certainly going to be fulfilled and 
unilingual State it is going to be. So 
far as linguistic consideration is con
cerned, it is fully met. There is no 
bitterness in my mind or heart witti 
other languages, but I may say if 
Hindi, which is one of the Inaian 
languages and which has got tne 
greatest number speaking it, can hav<̂  
more than one State, the second 
language that has got greater num
bers speaking, that is Telugu, can ais<« 
have more than one State. Wny 
should it not have two States? Hindi, 
the first or foremost language spoken 
here can have and will have mor*» 
than one State; similarly, Telugu 
which is second to Hindi in numbeni. 
should also have more than one State, 
In this regard, the Commission itself 
has stressed certain points and one 
of them was to .reject the theory o f 
one language one S^ate, which is 
neither justified for linguistic homr»- 
geneity nor is practicable. In Telen
gana, Telugu being the only language 
spoken predominantly, the language 
consideration is fully met.

So far as financial viability is con
cerned, I am very glad that they have 
started realising it and nobody sava 
that Telengana is going to be a weak 
State. I was happy that Shri Grpa^an 
in his speech today referred to the fact 
that Telengana was going to be a sur

, plus State; his plea was that as 
Andhra was a deficit State, let tne 
surplus State of Telengana be joined 
to Andhra. The point that he accepts, 
namely, that Telengana is going to oe 
a surplus State, is itself enough to 
convince everyone. The Commission 
also has stated that so far financial 
viability of Telengana is concerned, 
there need be no apprehensions. The 
Bureau of Statistics of the Govern
ment of Hyderabad was asked bv trw* 
Government of Hyderabad to prennre 
certain figures about the present 
Hyderabad State and the pronosea 
Hyderabad Sta^e. They have 
pared those figures and on tncwe 
figures I have based my calculations.
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Mr. Depaty-Speaker: Is it from
the Hyderabad State Government?

Shri Heda: It is the Bureau of
Statistics, Government of Hyderabad.
According to those figures, the pro
posed Hyderabad State will have an
income of Rs. 19 crores, while its
expenditure will be about Rs. 17 crores.
I may state here that both the income
and the expenditure are taken as
actuals and are not taken ajccording
to the population basis. For example,
^0*05 per cent, of the present Hydera
bad State.population is going to be in
the proposed Hyderabad State, but
the income is not taken according to
that; the actuals are taken. In the
same way, expenditure figure is the
actual figure. Nowhere expenditure is
taken according to the 60*05 per cent.
So, the residuary Hyderabad is going
to be about Rs. 2 crores surplus. If
a moot question is asked and very
rightly asked, it is: what about the
excise income- No doubt the excise
income in the re^i'^uary Hyderabad
State will be as large as i%o. 6 crores.
Some of my friends who do not agree
with me sometimes say that the figure
is Rs. 5 or Rs. 5i crores. I may say
that it is not Rs. 5 or 5i crores, but
it is Rs. 6 crores. Even after we
deduct the Rs. 6 crores of our income
out of the Rs. 19 crores, Rs. 13 crores
is there for a population of 1,13,00,000,
which is very good and can compare
very well with the first three or four
States which are surplus or have got
very good revenue in India. The

•question may be asked that if the
Rs. 6 crores go away, then there will
be a deficit of Rs. 4 crpres immedia
tely. That is true. The Prohibition
Enquiry Committee has given a 
recommendation that by 1st April
1958 there should be complete pro
hibition. If that prohibition comes, if
the whole of our income of excise
goes away and the present expendi
ture remains, of course there will be
Rs. 4 crores deficit. But that is not
ihe whole story. The very same Pro
hibition Enquiry Committee has stated
that for the whole of our country
there is an excise income to the tune
o f Rs. 45 crores, and prohibition

should be introduced in such a w a j
that the States may be able to rais»
their income, and if the States arm 
not able to raise their income to the
tune of Rs. 45 crores, then the Centre
should give them grants. The Central
and State Governments would sit
together and think out a way of gain
ing Rs. 6 crores or to curtail some of
their expenditure. In the matter of
expenditure, again I may say that the
•cale of pay in Hyderabad is higher,
and because of the peculiar situations
through which We had to pass two
years before the police action, during
the police action and immediately
after the police action, there is a feel
ing that we. have got some surplus
staff. I am not thinking of retrench
ment. The Government that makes
bold to say that we do not allow even
a factory labourer to be retrenched
as a measure of rationalisation, how
can they allow any retrenchment. But
the Central Government and the
State Government can sit together
and decide these matters between
themselves. Anyway I am glad to
note that the country has started
realising that so far as financial
viability is concerned, Telengana is a 
surplus State and it will remain so.

I come to the economic progress.
Whatever may be the reason, nature
has been very kind to us and the
prospects are very good. So many
raw materials are available, coal and
other minerals, and so many develop
ments took place and today we find
that the residuary State of Hydera
bad, that is Telengana, is economically
well advanced. We have got so many
coal mines and other mines, we have
got sugar factories, p«per facto
ries, rayon, textile and so many
other factories. I may roughly
state here that we have got about one
lakh factory labourers in our State.
After the police action, it so happened
that no expansion would take place.
The result had been that the increase
in the population of labour continued
and there is a feeling that this un
employment would increase if further
economic or industrial progress does
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not take place. The point here is to
create chances for this iridustrial ex
pansion in the residuary Hyderabad
State or in Vishal Andhra. 1 am not
happy over the state ot affairs in
Vishal Andhra, but the fact remains
that the present Andhra is not indus
trially developed. They have got very
few factories—and the factories, apart
from the shipyard, are very small. So,
if there is a big Andhra State, natu
rally that Government would think of
spreading the industrial development
to other portions of the State and
those places where there are no
factories at all would get a preference.
The leadership or the ruling party
that would come, would also come
from that area which is b ig^ r in
population and therefore, it must
have a predominant voice. Therefore,
there is an apprehension. If we are
able to exploit and utilise the raw
material that we have got. there will
be further industrial exnansion. In
stead, if it is merged with an area
which is industrially backward, where
there are unfortunately no industries,
it is just possible that there may not
be many chances of industrialisation.

Take for instance coal. It is there
in Singareni. There was a case of
establishing a fertilizer factory. It
was thought that the fertilizer fac
tory should be established at Bez- 
wada and that coal mieht be taken
about 100 or 125 miles to Bezwada.
So these clashes do occur: even when
there'was a separate fltnte to' look
af*er the establishment of theses fac
tories in Telengana. Government
could not be successful. What will
happen when there is no separate
State? The Government that is sup
posed to be in charge of Telengana
would certainly prefer Bezwada itself
or some other place there. Their
reasoning will be: since we have got
no factories, there should be some

 ̂ Industrialisation at our place.

I now come to one point—adminis
trative efficiency. The point is
whether administrative efficiency is
greater in a large State or in a small
State. The SRC has itself given great

consideration to this point. In para*
graph 212, they have in short put the
points in favour of the smaller States.
From the practical experience, we
cannot say whether a large State like
Bombay was not efficient or a small
State was not efficient; that is very
difficult to say. If we just think prag
matically it is quite clear that the
smaller area in charge of somebody
would be manageable much better*
Moreover my friend Dr. N. M. ./ai- 
soorya, who is taking interest in my
speech is always against red-tapism.
I would ask him whether there wfU
be more red-tapism when there is an
unwieldy^ big State or will it be so
when there is a small well-knit unit.
Moreover communications in Hydera
bad State are developed in sucn a
way—a crossing of the river is there
— t̂hat if the residuary Hvderabad
State is kept separate there would be
greater administrative efficiency.

I now come to the other Doin^— 
people’s wishes or popular supTX)ri.
There are two aspects to this nroblem.
One is merit and the other is what
the people want. So far as the mprit
is concerned, the SRC recommenaa- 
tion is there and I have tried in my
humble way to put some arguments
in that favour.

So far as the wishes of the people
is concerned, there is an argumeni
generally advanced: should we as
certain the wishes of the people of a
smaller area? It is difficult—true. But
Hyderabad is not a small area. If we
read the spirit of paragraph 228 of
the SRC report, we will find that the
wishes of the people of different areaji
should be regarded as a factor that
has to l̂ e considered along with other
important factors, such as human and
material resources of the areas claim
ing statehood, the wishes of the sub
stantial minorities, the essential re
quirements of the Indian Constitution
and the larger national interests. All
the other aspects are there and there
fore, the wishes of the Hyderabad
people should prevail.

If we look at the wishes of the
people there, what do we find? I am
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glad that the SRC recommended in
our favour. The Working Committee
of the Congress Party who desired to
give us some advice felt that there
fihould be Visal Andhra. The Working
Committee is a great democratic body
and they have clearly stated that
th«ir advice is subject to the wishes
of the people concerned—the wishes
of the people of the residuary Hydera
bad or what we strictly call Telen- 
gana. How is this to be found out?

The hon. Home Minister had done
very well in replying to a question
on this point. The wishes of the
people would be found out by three
or four ways. The first and foremost
is the voice of the representatives of
the people, either in the State Assem
bly or in Parliament. I would admit
that so far as the former is con
cerned, a majority of the M.L.As. who
came from Telengana were in favour

Visal Andhra. That majority is not
^ery big. So far as the Members of

the Lok Sabha are concerned who are
directly elected in the same way as
the Assemblies, there are 15; out of
whom there are eight in the Con
gress. Of these seven are in favour
of separate Telengana and I do not
know the minds of the Opposition
Members. I know that the P.S.P.
spokesman is in favour of Telengana;
"t was the first organisation to give
expression to this idea. Therefore, we
will find that a majority of the Mem
bers here are in favour of separate
Telengana whereas a majority of the
Assembly Members are in favour of
Visal Andhra.

An Hon. Member: How much is
that majority?

Shri Heda: The vote was not taken
and so it was not clear. There are
not less than 40 and not more than
42 in favour of Telengana and not less
than 54 and not more than 56 in
favour of Vishal Andhra. It is some
thing like that. My friend was there
in the freedom fight and he can speak
to me and get it. But the M.L.As. are
there and their views are specific and
■clear; there can be difference over
<hat. The wishes of the people can

also be found out by the resolutionn
of political organisations. The most
important and the most representative
body is the Congress. So far as that
is concerned, it has by a majority of
78—80 per cent, of its delegates given
a verdict in favour of a separate
Telengana. The second important
political party is the Communist
Party.

Shri K. K. Basu (Diamond Har
bour): The Chief Minister is a
Congressman.

Shri Heda: He is. Where is the
doubt? The second important party  ̂
the Communist Party, has got such a
rigid discipline that they generally
say—they take pride in saying thing*
with one voice—they are in favour of
Visal Andhra but in their heart of
hearts, it is difficult to say what we
will find. Anyway it is, I take it, in
favour of Vishal Andhra. (Interrupt
tions) .

An hon. Member; They have no
heart because they deny it.

Shri Heda: The third important
political party is the P.S.P. and it
wholeheartedly supports a separate
Telengana; rather it is the first
organisation which openly expressed
this idea. So far as independent mem
bers and other small parties are con*
cemed, about 80—90 per cent, of them
are in favour of Telengana.

Shri B. Y. Reddy ^Karimnagar)
Who are they?

Shri Heda: Apart from this, difTê  
rent organisations have expressed
their views, conventions have taken
place, besides public meetings, resolu^
tions and telegrams; deputationa
have come over here to make their
point very clear that the people in
Telengana are in favour of a separate
Telengana: the Commission have
nowhere said that the people of Telen
gana want a separate Telengana but
they have said that the view in favour
of Visal Andhra is not crystallised.
That got crystallised after the Work
ing Committee’s advice. But they
have said that they will go accordtof
to the wi^es of the people. The vlefr
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is quite clear if you look qt the
demonstrations, hartals and other
things that take place in the cities of
Hyderabad and Secunderabad. They
are only the people in Telangana
would be benefited to a large extent
than any other people if there is
Vishal Andhra. In spite of that fact
the cities of Hyderabad and Secun
derabad showed their wholehearted
support for the separate Telangana.
The Municipal Corporation of Hydera
bad passed a resolution and peaceful
demonstrations took place when the
Prime Minister arrived there and he

‘ had a word of appreciation. (Inter
ruptions). My friend can come and
have a talk with me any time he
likes but here my time is short.

The fourth factor that the Home
Minister said about ascertaining the
wishes of the people was the Intel
ligence Service. I am glad that the
Central Intelligence is doing its best.
I am told they are going into the
villages trying to And out the wishes
of the masses. I do not know what
their conclusions would be, but one
thing I feel and I must give expres
sion to it. Somehow or other, for
what reasons it is very difficult to
say, the attitude of the Press,
whether in Hyderabad or in the City
of Delhi, was very antagonistic so
far as the Telangana matter is con
cerned so much so the resolutions
that we passed, the meetings, that
we held, the hartal that was so
successful, all these things did not
get any publicity anywhere and they
were rather blacked out. I do not
like to state anything further on this
point because I may be said to be a 
concerned party; party I am, no
doubt, but I would like to be fair. So
many public meetings and functions
were held there that the Press in 
Hyderabad or the All India Press
riiould have reported them quite
well.

One thing I should say and that is,
so far as the wishes of the people

are concerned it is very very c]̂ Bmr 
now. Anybody who goes to Hydera
bad and speaks to any section io
Hyderabad will find out that.

An Hon. Member: In the city or
districts?

Shrt Heda: City or districts, you
go to any comer and you will find
out that.

Before I close I would like to make
another point. So far as the language
is concerned Telugu is spoken in
Telangana ’ and the same thing is
spoken in Andhra. But there is one
difference and that the States Re
organisation Commission has not
taken into account. In the whole of
Telangana, even in ihe districts and
in the villages, people can under
stand Urdu and Hindi. They may
not speak Hindi in their replies but
they understand the language all
right. You can go and speak to them
in Hindi. . Swami Ramanand Tirth
who had been President of the
Hyderabad State Congress for a long
time had been addressing all his
meetings in Hindi and the people
were understanding them. In Andhra
the first language spoken is Telugu,
the second language that is under
stood there—I think I may be wrong—
is English and not Hindi.

An Hon. Member: No. You are
wrong.

Shri Heda: I am happy if I am
wrong. But, in Hyderabad the first
language that is spoken—especially
in Telangana—is Telugu, and Urdu
or Hindi is universally understood.
That is the bias there and I should
say that if a separate Telangana is 
created it would be the first State of
its kind in India which is a non-
Hindi speaking State and yet Hindi
is appreciated and welcomed. Hindi
is understood there in every comer
and that would be a great point inr 
iti favour.
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Since myself and my friend Shri

R. N. Reddy—I think my friend is
not here—had been very great friends
and we still continue to be friends I
can quote one instance. He had
issued an open challenge in the
Hyderabad Press on this matter. He
nad asked a certain Minister from
Hyderabad to vacate his seat. Shri
Reddy said that he would vacate his
seat in the Parliament and then both
would contest and find out what the
wishes of the people are in respect
of Visal Andhra and Telangana. That
was a very bold attitude and I wish
some such thing takes place. But, so
far as the wishes of the people are
concerned the final judge is the Home
Ministry.

Mr. Deputy-Speaker: If that Minis
ter stands for a ^eat in the local
legislature and Shri R. Î . Reddy
stands for a seat in the Parliament,
then what will happen?

Shri Hf^a: If the Home Ministry
accepts it as a measure of finding out
the wishes of the people then I may
give an offer to my friends whether
they are in the Congress or whether
they are outside the Congress and
who are supporters of Visal Andhra.
Since the parties would be involved
in this issue we may not be able to
iudge it properly on one seat. There
should be more than one seat. If it is 
for the Parliament let there be four
to six seats and if it is for the
Assembly let there be ten to twelve
seats. Let those seats be contested
on this issue of Visal Andhra and
Telanganisi and whatever the verdict
of the ballot is, we will certainly
accept it. So far as that challenge
against the Minister of,the Hydera
bad State is concerned the trick in
volved in it is that if my friend
means a parliamentary seat then the
Minister has to lose his seat in the
Ministry as he will have to come
here. So, it is a challenge to a per
son who is in the Assembly. A person
can challenge another ^ rso n  in tb^
Parliament and the question mav be
decided. So, so far as the wishes of
the people are concerned our claim

is that 90 to 95 per cent.—let my
Communist friends hear this—of the
population in Telangana, particularly
the nine Telugu speaking districts, is
in favour of Telangana and there is
only a very small section which is in
favour of Visal Andhra.

Dr. Jaisoorya (Medak): What is
the basis of your statement?

Shri Heda: I have given my own
analysis. So, whatever the advice is
the weight of that advice is there-
So far our Andhra friends have not
been able to persuade us and in this
regard I may express a word of
appreciation to the accredited leader
ship of the Andhra Chief Minister
and the Deputy Chief Minister. They
were very democratic—and other
leaders of Andhra also—when they
said, that they would welcome Visal
Andhra but never without the sup
port of Telangana.

Shri Keshvaiengar (Bagalore
North): What is your Chief Minis
ter’s attitude?

Shri Heda: You know it; I know
it. Do you want it to come from my
mouth? The Chief Minister and
Deputy Chief Minister of Andhra are
very democratic because they said:
“We do want Visal Andhra but not
against the wishes of the people of
Telangana. If the people of Telan
gana want it there would be Visal
Andhjra and not otherwise” . That is 
the democratic attitude we want and
I hope the same democratic attitude
will be adopted particularly by those
friends who do not come from
Telangana.

Shri Raghuramalah (Tenali): My
esteemed brother and colleague Shri
Heda has spoken for Telangana. I 
shall also speak for Telangana, but an
extended Telangana, a Visal Telan
gana, a Visal Andhra. It is really very
surprising that while everyone of us
during the course of the debate is go
ing to urge for a little more taluq here,
for a little more district there* for
something more contiguous and of
the same language, here is a friend
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wiko stands up and says; do not want
this district, 1 do not want this area,
I do not want thif population/* We
say we will come to you, we will merge
in you. we want to become part of
you, we want to glorify you, but he
says: “I am afraid of it*'.

The Parliamentary S^retary to the
Minister of Eztemal Affairs (Shri
Sadath Aii Khan): I am overwhelmed
by this generosity.

Shri Rachuramaiah: This, Sir, is
something extraordinary which I with
my ordinary reasoning am unable to
understand. The culture of the
area......

Mr. Deputy-SpealLer: Which is going
to be the capital of Visal Andhra?

Shri Raghuramaiah: That is one
point over which there shall be no dis
pute. We accept their capital Hyder
abad as our capital. We lay no claims
for another capital. All that glory
that is ours will be placed at their
disposal to magnify, to glorify the
present City of Hyderabad.

The most important thing to remem
ber in this matter is that the culture
of the 3 crores of Andhras wherever
they may be, whether this side of
Krishna or that side of Krishna, whe
ther on this side of Godavari or on
that side of Godavari, is exactly identi
cal. It may be that some friends may

JlfUApeaking Hindi......
Shri K. K. Sasu: But, there is a 

difference between you and Shri Heda.
Shri Ragharamalah; Vou will realise

that by the time the debate ends we
will be friends and the difference will
remain between you and me.

Mr. Depttty-Speaker: Hon. Members
have to address the Chair and, there
fore, if he means “you” there is no
difference between jne and him.

Shri Raghnnunaiah: I hope to re
main always close to the Chair, Sir.

■" A n  was pointing out, the culture is
the same. Tt may be that some people
this side of Krishna may understand
Hindi a little more or Urdu a little

more than others. But, my friend Shri
Heda was making out a case that if
Telangana becomes a separate State
then there will be a nice Hindi State
or very soon it is likely to become
one of the first Hindi States in the
south. That is exactly the reason why
we want to join Telangana. We want
to learn Hindi and we Want to become
the greatest Hindi State in the whole
of South India. Why deprive us of
that privilege? That is exactly one
of the. reasons. My friend was point
ing out another thing and that itself
shows what little rationalism there
can be behind it. I do not doubt his
bona fides. 1 do not doubt it.

An Hon. Member: Do not look at
Shri Heda.

Shri Raghuramaiah: Because my
friend Shri Heda was referring to this
matter, I am replying. I have my own
logical and rational conclusions for
Visal Andhra. He was having some
misunderstandings in his mind. On
the one side, they wanted some ferti
liser factory somewhere in Hyderabad
while the Andhras wanted it at Vijaya
wada. Sure. And that is exactly the
situation which would never have
arisen had he and I been in one State.
We would have urged for the best
place irrespective of local considera
tions. If some areas in which you
live, in Visal Andhra, happen to be
best suited for the fertiliser factory, I
would be the Arst man to come and
back him up and say, “this shall be
the place and there shall be no other
place in the whole of Andhra for this
factory” . It is exactly to avoid this
conflict between places which are cul
turally identical that Visal Andhra
necessary. But he has not said one
word, and no person propagating for
Telangana- will ever say one word,
against the cultural unity of the three
crores of pepole. It has been the
dream of Andhras: the dream not of
SO years, not of 50 years, but ever
since the Andhras inhabited this
country, they panted to l>e one with
the rest of their brethren. That dream
has never been so far realised except
for a short while during the histori
cal times of the past. We were divided
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between the Nizam and the other
powers, and for a long time Andhra
was under the jurisdiction of the
Nizam. The so-called ceded districts
are nothing but territories which till
some years back had been under the
Nizam. The fact is that you should
remember that in Visal Andhra, there
is no separation of the Telangana
people from tthe Andhra people. If
the State of Visal Andhra is not
formed now, it is a bus which m j
Telangana people will miss for ever.
It is not a question of five years. We
are not going to keep this problem
boiling any longer. We must close it
down here and now.

An Hon. Member. Let us decide it
now.

Shri Raghuramaiah: I do not know
whether, when we speak here, we
speak with an eye on the glorious
future. Let us not be carried away
by momentary passions. Let us have
a historical perspective. If there is to
be a linguistic distribution of the
States of India, let there be some
logic about it. Let there be some
ftnality about it. What is it that you
are going to do after five years which
you are not going to do now? We had
a section of people even in Andhra—
not all but some of the Rayalaseemas
felt very vehemently over this matter.
(Laughter). My friend is’ laughing.
He is one of them. I say that the
people of Rayalaseema will lose heavi
ly. I do not think today he would say
that, and I do not think Shri Heda
will say that tomorrow. But they
said« and my brethren in Telangana
today are afraid that the coastal dis
tricts are richer, prosperous, the people
there are more educated and more
vocal, that they would swallow up the
Telangana people. It is now discover
ed after two years of rule in Andhra
that nobody has swallowed anybody.
Everybody is alive. That is a fact.
Everybody is getting fat! Nobody is
swallowed. They want safeguards ff
they want to Join Andhra. Who wants
the safeguards? Is it the Rayalaseema
people or the coastal friends? I do
not want to go Into the details of the

case, because we feel we are all one.
There is no doubt that at any rate

* many of us feel and are anxious to
see that the glory of this country lies
in its unity and that we should no
longer talk of linguism and separatism.
I Pm sure the two parts will unite.
The same thing will happen tomorrow.

Now, the Telangana spokesman has
talked about the present self-suffi
ciency of Telangana. I do not doubt
it. If you have a limited ambition,
you will be quite satisfied, of course.
If you are satisfied with a population
of about two crores with whatever de
velopment schemes you can have, then

is all right. But why should you
limit your ambition? Why not have
your ambition at four crores? W ly
not you feel that the whole of Andhra
is yours?

Then, my Telangana spokesman
was talking about a sugar factory and
of a coal-mine. We have also sugar
factories in Andhra. We have also
got cement factories. We have also
got paper factory. But why don't you
feel that our factories are yours? Why
this conflict? I want my factory and
you want your factory. Why this ‘you'
and *me*. It may be that the same
situation may not continue for long.
If prohibition comes, it would mean a 
loss of Rs. 5 crores to them. Why not?
Prohibition is bound to come and,
may be, the sources of revenue on
this side of the Krishna river may
increase enormously. But who knows?
Then, will it not be possible for my
friend from Telangana to say **Now, 
we want to come in, we want to come
to you**. Is it possible? Why hot you
do it now?

About income also, I shall say that
we shall share whatever we have.
Never mind you have four annas less
than us or we have four annas less
than you. But if the basic principle
is that every cultural group or linguis
tic group should be united together,
what is the difference if I gain o r
lose half an anna or you gain or lost
half an anna in the daily average out
put? It makes no d if V e r e n e e .
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There are also fears in regard to 
the services. The Telangana people 
say that, especially with regard to the 
educated young men, their standard is 
not so high as in the Andhra territory 
and that in recruitment to public ser
vices they might have only a secondary 
place. The leaders of Andhra are 
prepared to give every assurance 
possible that in the matter of recruit  ̂
ment, there can be a separate cadre 
for the people from Telangana and 
that they could be governed by that 
cadre. When you are coming to us, 
then, it is our duty to protect your 
interests, as much the duty as any
body else, and especially so beccuse 

I will be brothers in arms.

Acharya Kripalani: Now, what are 
you?

Shri Raghuramaiah: 1 do not know 
what we are now without Acharya 
Kripalani. I suppose we are still 

n^ongressmen. Now, the people of 
Rayalaseema were also less educated. 
Still there has been a Public Service 
Commission doing the recruitment 
work for both the areas, throughout 
Andhra. I do not think any friend 
will get up and say that the Rayala
seema people have suflered by way of 
Inadequate recruitment to the services. 
The Public Service Commission has 
taken every precaution to ensure that 
there has been proper representation 
from every part of Andhra, and I 
am sure the same thing will happen 
tomorrow. The Andhra leaders are 
prepared to consider and discuss any 
other safeguard in particular, apart 
from the services and apart from the 
development schemes, or, even regard
ing the development schemes.

Mr. Deputy-Speaker: Is there any
information in the possession of the 
hon. Member that the Maharashtrians 
and the Karnatakas who also form 
part of the Hyderabad State are afraid 
that they may be overlooked in their 
new States?

Shrl Ranrlniramaiali: Absolutely
none. As I said, I am amazed that any 
of them should be afraid if th ^  are 
tg go into a little bit of territory bert

or there. For example, here is Telan
gana which does not want a little 
more territory. It is something ex
traordinary. Shri Heda has said it. 
Of course?? I do not doubt his bona 
fides. He is the bona fide spokesman 
of a bona fide party with hona fide 
faith.

Shri Mohiuddin (Hyderabad City): 
Why did the Andhras insist on 
separating from Madras if this were 
the attitude?

Shri Raghuramaiah: We wanted
separation from Madras and we want
ed the Madras City for ourselves. In 
the case of Madras and Andhra, it 
was different. In every way, there 
has been difference. But in regard to- 
Andhra and Telangana, even the 
words are the same. Telugu, Telan
gana; Andhra is Telugu; Telugu iŝ  
Andhra. They are the same words. 
It is really amazing how a case for 
Telangana is made out. At the same 
time, I do not doubt the hon. Mem
ber’s bona fides.

An Hon. Member: Do not rub it in.

Shri Raghuramaiah; It is our duty,, 
and it is the duty of every responsible 
Andhra to remove those fears. What 
I am trying to say in my own humble 
words is to assure them that our 
leaders are anxious that whatever 
fears they have, they are prepared to 
remove them.

Of course, broadly speaking, I agree 
that no group of people should be 
coerced. That is certainly a funda
mental concept which we should all 
accept. But the question is, how to 
find out. Here is a majority of 
M.L.A*s from Telangana who say that 
they are willing to come in. Can we 
say that Members of the legislature do 
not represent public opinion? Here are 
the majority of Members of Parlia
ment representing that area saying 
that they can come in. Can we say 
that they do not represent the 
majority opinion? If the majority ot 
members from the local legislature
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and the majority of Member^ repre^
Renting Telangana in Parliament— 
both put together—are against Telan
gana, I for one would say, “Have it in
your own way.” But it is an open
thing. The majority of members of
the Hyderabad Legislature—the lelan- 
gana group—and the majority of
Members of Parliament representing
that area—of course we shall know
it in course of time—are for Visal
Andhra. Therefore, there is no quen- 
tion of coercion, here. I am quite sure
that just like the people in Ravala- 
seema, tomorrow my brothers in
Telangana will also feel that the whole
of Visalandhra is theirs.
5 P.M . •

Mr. Deputy-Speaker: Would there
be any conflicts regarding the river
valley projects?

Shri Raghuramaiah: it is an open
matter and everybody knows it. I 
wish to point out that so far as river
valley projects are concerned, there Is 
absolutely no doubt. All the arguments
are in favour of Visalandhra. All the
river valley projects that are there
will benefit both the Telangana and
the Andhra areas. If hon. Members
core to look at lihe map, they will see
that Telangana and Andhra are only
on the right and left sides of the
rivers Godavari, Krishna and so on.
Every project must necessarily be a 
joint project catering to the population
on either side of the river. But the
trouble we are having with the Tunga- 
bhadra project is this. My friend Mr.
Nijalingappa is lihere; I am very happy
to work with my Mysore friends but
the difficulty is that the head-works lie
in that State whereas the lay-out is
here. By turning a little screw, they
can stop the whole water. That is the
trouble. They had a joint board for the
Tungabhadra project, but it did nof
work and there was trouble in getting
water this side. So, for national secu
rity it is necessary that the head- 
works also must come here. Just like
Rayalaseema, Telangana also is a back
ward area. Hon. Members will re
collect my friend Mr. Lakshmayya get
ting up and saying, “ in the name at
the people of Rayalaseema*’ and so

on. My point is that the Tungabhadra
is the only source of water-supply to
the backward area of Telangana. I
say that a real injustice has been done
to tile poor people of Bellamy. There
everybody knows how the Telugu
people suffer. The Chief Minister
there went on stopping all elementary
schools.....

Shri Nijalinffappa (Chitaldrug): No,,
no.

Shri Raghuramaiah: There have
been complaints from the Telugu
people in Bellary. How can you say
“no” ? I am speaking subject to cor
rection, but I was told that even for
recruitment to services, they have
been trying to neglect Telugu em
ployees as much as possible. Whether
these details are correct or not, the
fact remains that the Telugu people
in Bellary who have been sent to the
Mysore State are most unhappy.
Everybody knows that Justice
Wanchoo is a great man known for his
Impartiality. He went round the whole
area and he gave the judgment that
Bellary District must go to Andhra.

Shri Sivamurthl Swami: Temporari
ly.

Shri Raghuramaiah: Even temporari
ly, you do not give it to Andhra. The
most rational thing to do about Bel*
lary is to give it to Andhra. Now,
look at the injustice done to Kolar.
Hon. Members must have read from
the Report that 54 per cent of the
people there are Telugus.

Shri N. Rachiah (Mysore—Reserved
—Sch. Castes): Nobody is willing to
go.

Shri Raghuramaiah: I do not know
whether he comes from Kolar: but if
he comes from Kolar......

M r Deputy-Speaker: Order, order,
I am glad that there is so much of
good humour; but I am afraid that if
hon. Members go * on addressing one
another, what is an erstwhile mirth
may develop into something else. The
hon. Member may kindly look at me
and continue his speech.

SiMrl RaglinramaMi: I have been
pointing out that the meet importatit
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thing is the head-works snd unless
Ihe head'Works of the Timgabhadra
project come to Andhra, there will be
^orm ous difficulties and the poor
jpeople of Rayalaseema and other back
ward areafi will be without water. I
went to a particular State where even
to call oneself a Telugu man in the
.street was an offence. I do not want
rio mention the name of that State be
cause there will be some heat over it
^nd it is not my purpose to create
heat. I say that such cases are there.
That is why the Constitutional safe
guards mentioned......

Shri Neswi (Dharwar South): Does
ihe hon. Member know that Telugu
people are spread all over India and
nobody knows that they have been
treated like that? Why not cnention
the name of the State? You must be

correct about the facts you mention.
Shri Baghuramaiah: If my friend is

very particular to get that informa'-
'tion, I will tell him privately. As I 
said, I do not want to generate heat
by mentioning the name of that State.
If my friend wants it, I will tell him
privately. ^

I wish to say only one thing in con
clusion. When everything is settled,
constitutional safeguards are of the
Highest importance. We should never
mind whether a bit of the territory
goes to some other State or. whether
a bit of it comes to our State. We
must remember that the whole of
India from Cape Comorin to the
Himalayas is the patrimony and herit
age of everyone of us. That is very
important. Whatever be our tempo
rary differences, by the time the de-
1 âte ends, by the time the decisions
.are made and by the time the decisions
are implemented, we shall have for
gotten the heat which is bound to be
created as a result of the discussions
here. I for one would like to assure
my hon. friends from Telangana, once
we are allowed to come into their fold,
^ e y  will be very happy with us. I
thank you for the opportunity given
io  me.

Shri A. M. nem as (Emakulem):
■f an  glad tkat the House is in a very

pleasant mood and I hope the House
will give me indulgence when I speak
about Kerala, the most lovely part of
the country, ever green and ever
smiling. .

The hon. Home Minister rightly
stressed the importance of the States
Reorganisation Commission’s rei>ort
and also paid a tribute to the three
distinguished Members who formed
that Commission. I am proud to own
one of the Members of the Commis
sion as a distinguished son of my
State. But, although his inclusion has
been beneficial for the country at
large, it was disadvantageous to my
State. It is said that a person who is
placed, in the position of a Judge must
not only act judicially, but he must
also appear to act judicially. The
latter part of the principle I am afraid,
has been observed to such an extent
as to sacrifice the former that lovely
Kerala has been given to us in a 
mutilated form by the Commission.
There is a plan drawn according to
the recommendation of the Commis
sion which has been put in the Central
Hall of our Parliament House. For
a person from Travancore-Cochin, It 
will not be very difficult to spot out
where Kerala is. But, even for me, it
was very difficult to know where
Kerala was in the plan. When you
draw the boundaries of a State ac
cording to a pian, that can only be
done according to the scale. That is
exactly the reason w hy I found it
difficult to spot the place.

As hon. Members are aware, among
the recast States, Kerala is the
smallest. It has got an area of only
14,980 square miles with 13:6 million
people as its inhabitants. The next
in area, if you go up from the lowest
rung in the ladder is West Bengal
with an area of 34,590 square miles

, with a population of 26:5 million
people, so that the disparity between
the State in the lowest rung of the
ladder and th^ next is more than
double, as you can very well see.

Whatever differences one may have
as to the detailed working of the
principles that have been adopted by
the Commission, I do not think that
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with regard to the general principles
that they have laid down, one can
have any quarrel. They are un
objectionable. The main considera
tions that they placed before them
selves, according to the report, are
(i) preservation and strengthening of

the unity and security of India, (it)
linguistic and cultural homogeneity,
(iii) financial, economic and adminis
trative considerations, and (iv) the
successful, working of the National
Plan. It is dangerous to over
emphasise any one of these aspects. I
would submit that it is an overall
assessment of the factors bearing on
each question that we have to take
into consideration. My hon. friend
Shri A. K. Gopalan stressed the im
portance of language. I am afraid, in
his speech, he has given undue im
portance to the factor of language,
though it is necessarily an important
factor. According to me, with regard
to the basic approach that has been
laid down in the Commission’s report
as well as in the speeches that have
already been made, one cannot have
any quarrel. Whether this area is
included in this State or another State
is immaterial because all the States
are integral parts of the Union. There
is the other aspect also, the aspect of
common citizenship so that one must
feel that any part of India is his own,
80 that there must be a feeling of
oneness. All the same, as has been
stated by my hon. friend Shri N. C.
Chatterjee this morning, in the carv
ing out of some of the States, border
adjustments are matters of life and
death. That cannot be demed. Re
organisation has been resorted to as 
a means to an end. The one basic
factor that we have to bear in mind,
the first consideration in fact, is
national security of India and a feel
ing that, whether one part is in one
State or another, it does not matter
because they are integral parts of the
Union. But. we should not stretch
that too much to the detriment of the
other important consideration viz.,
the component parts have oppor
tunities of development. That is a
basic factor which cannot be ignored.

If that paramount consideration is at
any time or at any stage relegated to
the background for other sentimental
considerations, I would say that the
Conunission has failed in its mission  ̂
I would say that, if the recommenda
tions are accepted in toto without thiff
consideration being bome in mind, the
Government itself would be failing
in its mission. It has to be borne in
mind that the existence of a weak
State among the States to be formed
by reorganisation, with meagre
resources, insufficient living space for
its inhabitants, will weaken India as
a whole. No weak link in the chain
of Indian States should be tolerated.
It is not only my concern as a citizen
from Travancore-Cochin. It is. I
would say, the concern of each and
every Indian that there should not be
a weak link in the chain of States,

Another factor which you have to
bear in mind is that no change should
be made unless it is a distinct im
provement. The major part of Kerala
as emerging . from the reorganisation
proposals, is in Travancore-Cochin.
The State of Travancore-Cochin has
been formed by the integration of two
iStates. When any area is sought to
be separated from an existing State,
what we have to bear in mind is
whether that area had been in that
State on account of the vicissitudes
of British rule or the unnatural con
glomeration of territories in th»
States during and after the Moghul
period. Shri A. K. Gopalan rightly
stressed that there has not b ^ n  any
rationalisation at all in the matter o f
distribution of States during the
British rule. If that is so, it has to
be amended. What is the case with
regard to Travancore-Cochin? With
regard to Travancore the territories
forming part of it have been jointly
in existence for centuries past. It has
been pointed out in the Commission’s
report that even .though a State has
been formed on account of the vicis*
situdes of the British rule, the very
fact that it has ?̂een there for 100 or
150 years has to be taken into con
sideration. If that is the case, what of
a Sti t̂e whose existence or whose
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make-up was not due to any of these 
factors, but which, on account of 
other circumstances has been there 
jointly, for centuries past? It is a 
matter of regret tha  ̂ proper con> 
^ideration has not been given to this 
jispect by the Commission.

A general principle that has been 
accepted by the Commission is that a 
district should not be divided excejst 
ior compelling reasons. My hon. 
friend Shri A. K. Gopalan said that a 
village should be the basis of division 
^r demarcation. I am glad that he 
has not said that a desam or an amsam 
should be the basis. If it'is driven to 
that extent, one can even say that a 
house should be the unit of division. 
Whether the inhabitants of one house 
speak Telugu or Tamil or Malayalam 
should be the basis, if my hon. friend's 
argument is accepted. The Commis
sion has rightly stressed the importance 
of not subdividing a district. But, I 
am sorry to state that hardly had the 

Commission stated that, hardly had 
the ink become dry after writing thi's 
sentence, the Commission has given 
the go-by to that principle. They 
have said to the public;

“In our scheme of reorganisa
tion, we have adopted the district 
as the basic unit for making terri
torial readjustments.*'
At page 81 of their report the Com

mission have said:
**We have departed from this 

rule only when, for ensuring 
geographical contiguity or for 
seme other important adminis
trative or economic considera
tions, detachment of part of a 
district has become imperative.” .
But I should say that this principle 

has not been adopted by the Commis
sion in the subsequent paragraphs. 
The Conmiissionr have recommended 
that the five taluks of Thovala, 
Agastheeswaram, Kalkulam and 
Vilavancode (which form what is 
called the Nanjil Nad) and Shenkotta 
should form part of the Tirunelveli 
district of the Madras State. The 
argument that has been advanced by

the Commission is that these taluks 
should go to Tirunelveli district 
because of geographical con ti^ tv .

I am sorry to state that even though 
the Commission consisted of a person 
hailing from Travancore-Cochin with 
an intimate knowledge of the physical 
conditions of these places, yet he has 
omitted to take into consideration the 
fact that the stretch of land on the 
Malabar coast from Kasergode to Cape 
Comorin with the Western Ghats and 
the Arabian Sea on either side, forms 
a compact unit. This entire area 
which has been sought to be detached, 
as endowed by nature, lies to the 
west of the Western Ghats—the West
ern Ghats cover the entire eastern 
boundary and is well nigh impassable 
excepting at a few places. And when 
we think of Kerala, as known to the 
outside world, this area also neces
sarily comes in. It has been stated 
by the Commission that geographically 
this forms part of Tirunelveli.

Shri Nesamony: The Western Ghats 
touch Cape Comorin.

Shri A. M. Thomas: Yes, it touches, 
although the height will be less when 
it reaches there. It goes to the 
extreme south. The only road cut
ting across the ghats is the one at 
Aramboly pass.

Mr. Deputy.Speaker: It i«s only .'lO
miles north of Cape Comorin.

Shri C. K. Nair; Not at all, only 
five or six miles.

Shri A. M. Thomas: You will notice 
further the coastal road does not 
touch Jirunelveli at all. The lie will 
indicate that Trivandrum, which is 
the district headquarters and also the 
capital of Travancore-Cochin is 
naturally and geographically conti
guous to the southernmost part. The 
people of this area have all along 
been depending for higher educational 
facilities, both collegiate and technical, 
on Trivandrum. As far as medical 
aid is concerned, and as far as other 
facilities are concerned, this area has 
for centuries been depending on 
Trivandrum and its suburbs. You
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would appreciate the point better
when I say that the mode of worship,
the form of worship and the temple
xituals etc. in the Kerala temples are
different as compared with those in
the temples in Tamil Nad. But you
will find that there is absolutely no
vdifference in the rituals and the mode
o f worship  ̂ etc. in the temples in
Kerala arid those in the territory
■which is sought to be transferred to
Madras.

Sbri S. V. Ramaswamy: Even the
^opurams are Dravidian in type.

Shri A. M. Thomas: So far as
administrative convenience is con
cerned, I do not think my hon. friend
Shri Nesamony himself will dispute
the fact that it is better to have
Trivandrum as the headquarters rather
than Tirunelveli or Madras.

Shri Nesamony: The Supreme Court
is there to give us protection.

Mr. Deputy-Speaker: The hon.
Member will have an opportunity, if
he wants to speak.

Shri A. M. Thomas: You might
remember that about two years ago,
we had passed a Bill here to bifurcate
the High Court of Travancore-Cochin
•̂ nd to locate a Division Bench at
Trivandrum. That was done mainly
to accommodate my hon. friend Shri
^^esamony and others who hail from
the southernmost part. If they have
to go to the High Court, now they
have to travel at the most only 60 
miles, whereas if they have to go to
Madras or Tirunelveli, I do not know
how many miles they will have to
travel. That, however, is an un
important matter, and I would not lay
any emphasis on this point at all.

One other aspect that I want to
Tnention at this stage is how important
this area is to the future of Kerala.

Mr. Deputy-Speaker: Was theri* not
•some firing somewhere there?

Shri A. M. Thomas: In fact I did
not want to refer to those unpleasant
events, but since you have mentioned

it now, 1 shall just refer to that idso
at the proper place.

I was saying how important this
area is towards the future of Kerala.
Firstly, these taluks really form a 
surplus area in the matter of food, to
the tune of nearly 30,000 tons of rice.
Secondly the mineral sand of this
area forms a unique wealth of Travan
core-Cochin. There are at present
four units on mineral sand working
in Chavara, and two units in Kalkulam.
They are complementary to each
other, and therefore it is not possible
to work the two units in Kalkulam
separately as economic units. Further,
there is a proposal now to work all
these six units together, as a joint
venture by the Centre and the State.
So, it will not be proper for a third
State also to be dragged in besides
these two.

The third point that we have to
bear in mind in this connection is
that the salt utilised for consumption
in the whole State of Travancore-
Cochin is produced mainly from this
area. It is an industry which , has
been fostered, nurtured and built up
with State patronage and assistance.
The argument that the Commission
have advanced for retaining Kolar
with Karnataka in paragraph 330 of
Report is on all fours with the argu
ment which I have advanced for
retaining the southernmost part of the
State of Travancore-Cochin with the
future Kerala State.

Shri N. M. Lingam: What about the
wishes of the people?

Shri A. M. Thomas: The only" other
factor is Linguism or the wishes of
the people, as has just been stated by
my hon. friend Shri N. M. Lingam.
They may be two separate things, but
essentially they form a single factor
only.

One thing which has been taken
notice of by the Report itself is that
the wishes of the people, as expressed
by the two elections that have been
taken place in Travancore-Cochin.
would indicate that this southernmost
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part should go to Tamil Nad. But I 
do not think I need mention that in a 
matter like this, the results of voting 
would be very deceptive. Even 
assuming for argument’s sake, that 
they are conclusive, I would say that 
out of these live taluks my hon. friend 
Shri Nesamony must give up his claim 
to Thovala, because at no time has a 
candidate won from that area in any 
of the recent elections on the TTNC 
ticket; and not only that, the candi
date put up TTNC from that area 
had to lose his deposit also. That is 
why I submitted that these election 
results are no criterion at all. Further, 
you should also take into considera
tion whether the party which fought 
the elections on this stand got the 
majority of votes. It is not enough if 
their candidates merely won the 
elections, but we have to see whetlier 
they had got the majority of the votes. 
In the 1951-52 elections they did not 
get a majority of the votes. So, even 
if election results are made a criterion, 
my hon. friends must be prepared to 
give up their claim and lose on this 
score.

You, Mr. Dcputy-Speaker, have 
referred to the matter of shooting. I 
am, therefore, tempted to refer to the 
proceedings of the Travancore-Cochin 
Legislative Assembly. When Shri 
Pattom Thanu Pillai. <>x-Chief Minis
ter of Travancore-Cochin, in whose 
regime this shooting took nlace, was 
speaking on this matter, Shri Kunjan 
Nadar, spokesman of the TTNC iust 
intervened and said, “we should be 
grateful to vou for the SRC renorting 
these five taluks in our favour*’. The 
meaning was that it was because of 
this shooting that they got those five 
taluks. You will see therefore the 
absurdity of the entire thins.

I would just read to 3̂ u Shri 
' Kunjan Nadar's intemiDtion which la 

very interestine.

BIr. Depaty-Speaker: That only
shows that they w'ere not satisfied 
with the High Court.

Shri A. M. Thomaa: You will find 
from the proceedings of the State 
legislature that with regard to the 
developmental works executed in that 
areâ  there is absolutely no complaints 
There is no complaint of digcrimina* 
tion at all. When all these works 
that had been done were catalogued^ 
one member just said that his com
plaint was that there were no Secre
taries from the Tamil Nad in the 
Secretariat. That was therefore his 
only complaint.

You will find that in the matter of 
development works or any other 
matter the Tamil Nad people had 
absolutely no reason to complain at 
all. I am afraid the Commission also 
was a little influenced by the fact o f 
this shooting. Otherwise, the follow
ing observation in para. 292 of the 
Report would not have been there: —

“The demand for Tamil-speak
ing taluks has a history behind it 
and has assumed a form that pre
judices the political and adminis
trative stability of this area. We 
have, therefore, considered it 
necessary, in the special circum
stances of this case, to examine 
the Tamil claims to these taluks 
and to make recommendations 
about their future” .

So that I should think that because 
of those unhappy incidents and 
because of these pressure tactics, the 
Commission also thouKht it better that 
that area should be given over to 
Madras. It was pointed out in the 
Assembly by Shri Thanu Pillai when 
the matter of shooting was raised, 
that shooting has taken place in other 
parts also, the shooting in Bombay for 
example, and asked: Has it been due 
to discrimination or victimisation?

Shri Punnoose (Alleppey); Because 
there was shooting in Bombay, is it a 
justification for shooting in Travan- 
core?

Shri A. M. Thomaa: So that these
arguments do not hold water at alL
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When Shri Thanu Pillai was speak- 

auu Shri Kuxijan Nadar rose and
said:

“Does the member know that
we are extremely thankful to him
for securing these five taluks?''

So that there is no logic or convinc
ing reason; there is only emotional
consideration and nothing else.

I would not take much more time
with regard to this aspect. But you
have also to bear in mind that though
the Tami’ ians form the predominant
section of the population there, it is 
essentially a bilingual area. You have
to bear in mind too what exactly is
the difference between Tamil and
Malayalam.

Mr. Depoty-Speaker: Absolutely
none.

Shri A. M. Thomas: Malayalam has
been bom out of Tamil and Sanskrit.
The difterence between Tamil and
Ma'ayalam is little. For ‘I go’, we
say in Malayalam “Gnan Pokunnu** 
and in Tamil "Nan Pohiren**. This is
all the difference. For this difference,
whether we should separate those
areas from Travancore-Cochin or not,
is the whole question.

Mr. Depaty-Speaker: Even brothers
born of the same parents separate.

Shri A. M. Thomas: You have also
to note that so many safeguards have
been noted in the Report for the
minorities. The Report of the Com
mission goes only to the extent of
saying that at least till the primary
stage care should be taken to give
education in the mother tongue. As
far as the . so-called Tamil area of
Travancore-Cochin is concerned, they
can have medium of instruction as 
Tamil till the end of the collegiate
stage. So that all the safeguards and
mpre are now being provided as far as 
tJiat area is concerned. There is abso
lutely no ground for any grievance on
that score at all. In any view of the
matter, I would submit that there is
no ground for complaint.
491 L.S.D.

With regard to the Shenkotta taluk,
it is said in para 294 of the Report:

“The Shenkotta taluk is partly
an enclave in Tinmelveli district
of Madras Slate.**

^ I have absolutely no quarrel with it.
That enclave should certainly go to
Madras, just as Fort Cochin, now an
enclave in Travancore-Cochin, should
go to the future Kerala State. But I
submit the whole of Shenkotta taluk
should not be merged in Madras. You
will note from the map that the
portion where Shenkotta taluk has
been noted cuts into the heart of the
Western Ghats and will really form
a bulge into the Kerala State. The
estates in the reserve forests of this
area are of considerable importance
to the future Kerala. Two rivers
have their source in this area, and if
this portion is tagged on to the
Tinnevelly district, there will be
inter-State river problems. So far as
the Shenkotta taluk is concerned, I
have no objection to the villages of
Sanboorvadakara, Klangad and
portions of Elathur and Achenputhoor,
now forming an enclave in the Madras
State, being merged in that State.
The entire area of the rest of the
taluk should, on grounds of geo
graphical contiguity, cultural affinity,
economic necessity etc. continue to
remain in Travancore-Cochin. In any
case, there is no Justification whatso
ever to add any portion west of the
Western Ghats which form the natural
boundary between Madras and the
Travancore-Cochin State to Madras
State.

I will come next to the question of
Devikulam and Peermade. I would
submit that the Report has devoted
certain valuable paragraphs to the
consideration of this question—they
are paragraphs 295 to 298. I have not
so far heard any arguments either in
the Press or on the platform, against
any of the arguments that have been
advanced in this Report for retaining
Devikulam and Peermade in the future
Kerala State. I would also invite the
attention of this hon. House to the
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observation made in the T.C. 
Assembly by Shri Nataraja Pillai 
himself a Tamilian, and who has been 
Finance Minister of Travancore- 
Cochin twice. You will, notice that 
although he supports the SRC recom
mendation for separating the southern 
taluks from Travancore-Cochin and 
adding them on to the Madras State, 
as far as Devikulam and Peermade 
are concerned, he says:

*1 would ask my friends who 
claim to know everything Tamil 
better than myself to quote any 
passage to prove that Devikulam 
and Peermade were in the Tamil 
area,**

He further says:
**I would even go to the extent 

of saying that Dr. N. Subramonia 
Aiyar who was in charge of the 
census operations has stated in his 
report that all the hill tribes in 
this area spoke Malayalam. For 
example, the Uralis, Malavelans, 
Malapandarams etc. are all speak
ing Malayalam. And, those are 
the indigenous people.'*
He again says:

**As far as Devikulam and 
Peermade taluks are concerned, it 
was never, according to my 
knowledge, considered to be a 
Tamil area by anyone in South 
India.̂ *

These are the words of a dis
tinguished Tamilian.

1 do not want to take up the time 
of the House by advancing arguments 
in support of that. The Commission 
has done that. I would just mention 
only one or two aspects which may 
kindly be borne in mind. You will 
notice that this Devikulam and 
Peermade area is a plantation area 
inhabited mostly by labourers. 
According to the Census Report which 
was prepared as long ago as 1931, the 
aaajority of the emigrants are only 
temporary residents there. This agita
tion for separation started in 1947, 
whereas this report was prepared as 
long ago aa 1981.

Mr. Deputy-Speaker: The Report
gives this area to Travancore-Cochin 
State. ,

Shri A. M. Thomas: The position
was not different according to the 
Census of 1931 prepared by the 
Madras Government. “The large 
majority of emigrants are only 
temporary; some are permanent 
sojourners.** Till the enforcement of 
the Minimum Wages Act recently in 
this area, the labourers used to be 
paid back for their passage, when the 
picking season was over, to their 
homes in Tamil Nad. '

Shri Punnoose: That is so even now.

Shri A. M. Thomas: This would
indicate that the personnel used to 
change and that there was neither 
continuous employment nor identity 
of labour; and that they always looked 
back to their homes in Tamil Nad as 
their permanent abode.

Another factor which you can notice 
is this. An analysis of the figures 
would indicate that among the per
manent settlers in these two taluks, 
not much more than 20 per cent, in 
Devikulam and 12 per cent, in 
Peermade constitute the Tamil 
element.

Another factor is that Devikulam 
and Peermade constitute 12J per cent, 
of the total area of Travancore-Cochin, 
and Travancore-Cochin has got the 
highest density of population. The 
addition of Malabar will not con
siderably alter the position. Coloni
sation and settlement of the surplus 
population in the littoral tracts ia. 
therefore, an important problem 
facing the State. Already in the 
Devikulam area, the State is working 
a colonisation scheme.

So that bearing these considerations 
in mind, we will find that there is no 
basis for the stand of the Madras 
State that this area should go to them. 
On the other hand. I would submit it 
is a little improper also on their part 
to lay a claim to the territory Of 
Devikulam and Peermade.
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Within the few minutes at my dis

posal I would just refer to another
area, that is, Gudalur taluk, which
now forms part of t' ê Nilgiri district.
You will find that although claim to
Gudalur was put forward by so many
responsible organisations and also in
the memorandum of the Travancore-
Cochin Government, the Report is
silent about Gudalur, so that we must
take it that it is an open question.
The claim has not been considered at
all by the Commission. '

Shrl N. M. Lingam (Coimbatore):
all by the Commission.

Shrl A. M. Thomas: You will find
whether that is untenable or not from
the facts that I’ will presently place
before you. Y»ou will find that accord
ing to the latest census 57 per cent, of
the voters are Malayalees and among
the non-Malayalee voters 12,035 are
Marunadan chettiars who are the
original inhabitants of Gudalur. Their
culture is a mixture of Malayalam
and Kannada and they form 26 per
cent, of the population. In their
customs and habits they cannot be
distinguished from Malayalees. The
rest of the population—Shri Lingam
may just hear this—the rest of the
population. Tamils and Kannadigas is
only 17 per cent
 ̂ Mr. Depnty-Speaker: Do they

observe the Marumakkattayam law?
Shri N. M. Lingam: I cannot accept

the figures, Sir. The Malayalees are
only 35 per cent.

Shri A. M. Thomas: Physically and
geographically, Gudalur forms an
integral port of Malabar. It was a 
part of Malabar and because Malabar
district was a heavy district, a portioi:> 
of it was tacked on to the compara
tively light district of Nilgiris. You
will find that even though it was
tacke'd on to the NiJgiri district in
1877, Malayalam continued to be the
court language and the medium of
instruction in educational institutions.
The voters list of the taluk was
always published in Malayalam; but
recently—a few months ago when

this dispute 'arose—it was changed to
Tamil. The land tenure in Gudalur
is the same as that of Malabar sc
much so that the Malaba^ Compensa
tion for Tenants* Improvement Act
was made applicable to Gudalur as 
early as 1933, while the other two
taluks of the Nilgiri district have the
same system of land tenure as that of
adjoining Tamilnad.

Shri N. M. Lingam: I do no  ̂ want
to interrupt the hon. Member.

Shri A. M. Thomas: The Pykara
Head Works find the two Power
Houses 'Sinkara' and *Moyar' are out
side the Gudalur taluk.........

Mr. Depaty-Speaker: The hon.
Member supports some portion and
opposes some portion. The other hon.
Member supports that portion which
the hon. Member opposes. Would it
not be proper to say, all right we
stand on the status quo?

Shrl A. M. Thomas: We have to
proceed on the right lines; as stated
by the hon. Home Minister, the SRC
Report is not the last word on the
subject.

Shri N. M. Lingam: I do not want
to interrupt the hon. Member but I
think I will have an opportunity to
reply to that.

Shrl A. M. Thomas: The Pykara
Head Works and the two Power
Houses 'Sinkara' and *Moyar* are out
side the Gudalur taluk so that »:hat 
argument also would not hold wafer,
that is, the argument based on that.
The claim of Kerala to this taluk,
therefore, rests on geographical com
pactness, physical similarity, adminis
trative convenience and linguistic
preponderance.

I have also one more point to ^ay.
Because I have no time I will leave
that to some of my. friends, especially
hailing from Malabar, with regard to
the question of Kasargode.

Mr. Depaty-Speaker: Kasargodf;
has been given to Malabar.

An Hon. Member: To Kerala.
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Mr Deputy - Speaker:
Malabar means Kerala.

think

Shri A. M. Thomas: The entire area
irom Kasargode to Cape Comorin
west of the Western Ghats should form
part of Kerala and if any portion
from that area is taken out it will be
a mutilated Kerala and not a Kerala
which was the cherished dream of the
people inhabiting the western side of
the Western Ghats.

Shri Nesamony: Mr. Deputy-
Speaker, Sir.....

Mr. Depnty-Speaker: I am disposing
of two persons one on either side of
a State with respect to the different
States. I think Vishalandhra to some
extent has be^n done. Mr. Heda
headed all the Members from Hyder
abad.

Shri T. B. Vittal Rao: No, Sir.

Mr. Deputy.Speaker: The position
is M s. The Speaker wanted to know
the names of those persons one for
•nd one against. The first round will
be oVer and there are the second,
third and fourth rounds. We will
have many rounds.

Shri Nesamony: Mr. Deputy-
Speaker, Sir, I thank you for giving
me this opportimity to make this
maiden speech.

Mr. Depnty-Speaker: The hon.
Member wanted to be a maiden all
«long.

^ Shri Nesamony: Mine is the sole
voice that speaks for the Tamilians of
the Travancore-Cochin State. I am
the only representative of the Travan- 
core Tamil Nad Congress which is
referred to in page 83 of the Report
of the Commission. The declared
objective of the Travancore Tamil Nad
Congress is the merger of the nine
predominantly Tamil taluks of
Travancore-Cochin with the Madras
State. Those taluks are Thovala,
Agastbeeswaram, Kalkulam. Vilavan- 
code, Neyyattinkara, Devikulam and
Peermade and Shenkotta, and also

Chittur. Of these 9 taluks, the Com
mission has recommended the merger
of 5 taluks, Thovala, Agastheeswaram,
Kalkulam, Vilavancode and Shen- 
kotta. The claim now remains for
the remaining 4 taluks.

Before I proceed with our claim to
the remaining 4 taluks, I would just
like to rep^y to Shri Thomas who his
raised certain points. I would like to
dispose of them as quickly as possible
because they do not deserve much
consideration. (Interruption) .

Shri A. M. Thomas: You must bear
in mind that Shri Nesamony is a
distinguished lawyer.

Shri Nesamony: You must compare
the Travancore-Cochin territory with
the adjoining Tinnevelly district. If
he had travelled through Aramboli
he would And for himself that there
is a vast territory about 30 miles
broad from Cape Comorin to Aramboli
which is not obstructed by any
mountain.

Then he may say the High Court is
in Travancore-Cochin. We do not live
upon litigation. When Pattom Thanu
Pillai wanted to drive us out of the
State and let loose a reign of terror,
it was the Supreme Court of India
that gave us protection. It was the
High Court of Mysore that granted u s . 
our liberty. So, I would say that
wherever we may have the High
Court of Travancore, it is of no avail
to us. We had to come to the Supreme
Court half a dozen times so that it is
absolutely immaterial to us wh^re the
Travancore-Cochin High Court Is, 
whether it is in Nagercoil—in my own
village—or whether it is in Ernakulam
or whether it is in Kailash. It is
absolutely of no use to us.

The reference is to the surplus
district From the documents and
evidence before the Reorganisation
Commission, it has come to the con
clusion that it is not a surplus district
as it Is claimed by Shri Thomas out of
ignorance. We pointed out to th«
Commission that on a populntkm
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[Shri Nesamony] 
basis we have got 6 cents, of paddy 
land per head which would not be 
sufficient to keep an individual going 
on for a year. That has been accepted 
by the Commission and they say 
Nanjanad which is said to ba the 
granary of Travancore-Cochin docs 
not show that it is a surplus area.

Then the next is (mineral sandi. 
It belongs to the Centre. It is true 
that we have got deposits of thorium, 
monozite, zircon and other sands—an 
inexhaustible source— b̂ut it is not 
exploited simply because of the diffi
culty of finding labour for those people 
in these factories at Chavara.

Thovala has to be given up and our 
candidates failed—that was an argu
ment that was put forward before the 
States Reorganisation Commission. 
Shri T. S. Ramaswami, was the repre
sentative of the P.S.P. at that time. 
When Shri Jayaprakash Narayan and 
Shri Asoka Mehta came down there, 
they said that it must be merged in 
Madras. Quotations from his speech 
and election manifesto were produced 
before the Commission in which he 
said that this place must go to 
Madras, and it was on that basis that 
he stood for election and he supported 
the merger of that taluk with Madras. 
When this question came up again in 
the recent debates of the Travancore- 
Cochin Assembly, we demanded thut 
these nine taluks of Travancore- 
Cochin State should merge in Tamil 
Nad. It was he who first moved the 
no confidence motion on the Pattoni 
Thanu Filial Ministry though ha 
belonged to the P.S.P. at that time, 
because they did not keep up the 
promise and it was the non-confidence 
motion moved by him that brought 
down Pattom’s Ministry.

Mr. Depnty-Speaker: Now there is 
a change of government tnere and all 
will be well.

Shri Nesamony: No. Sir. I will 
come to that later. My friend, Shri 
Thomas, is not in the know of things 
so far as these problems are con
cerned. So far as ihooting is con
cerned, what is it that we did? All 
that we wanted was that the people

in Devikulam must be protected 
against the repression of the police, 
against the atrocities by the police. 
We went on a deputation to Sihri 
Pattom Thanu Pillai when he was 
Chief Minister—not I, but representa
tive members of my party who are 
members of the legialature.

They went to Devikulam and 
Peermade and made a study on the 
spot and then saw the Chief Minister. 
But he scorned and said "Are you 
coming to dictate to me” ? All we 
wanted was the transfer of a sub
inspector who was causing havoc 
there. Shri Pattom Thanu Pillai said 
that he is not going to be dictated to 
by us. Then we declared the ‘Devi
kulam Day', on June 30, 1954, to 
bring popular opinion to bear upon 
the Government to reverse its policy 
of repression. The Government did 
not yield. On the 4th July, the day 
was observed in Devikulam and res
ponsible members of my organisation 
including myself, and a member of 
the Council of States and an ea?- 
Minister went to Devikulam to speak 
to our people and to see that a calm 
atmosphere was brought about there. 
We were served with an ante-dated 
prohibitory notice under section 144. 
We felt that it was our duty not to act 
like cowards and run away. We dis
obeyed that illegal and most arbitrary 
order, and in the statement issued we 
said that it is an illegal and arbitrary 
order and it was our duty to disobey 
it. I was very glad that people 
followed us; members of the munici
pality, members of the legislatures, 
presidents of panchayats, business
men and leading citizens all over 
Tamil Nad followed us, and Shri 
Thanu Pillai’s government was not 
able to accept that challenge that we 
set, namely, that this repression must 
cease. He let loose all his engines of 
oppression on us. The very fountains 
of justice were polluted, the whole 
executive, which is absolutely manned 
by Malayalees, the police, the magis
tracy and the judiciary were corrupt...

Shri A. M. Thomas: Is it proper for 
the hon. Member to mention that the 
whole judiciary there is corrupt?
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Shri Nesamony: I say that half a
dozen case? were taken to the Supreme
Court of India against the decision of
Travancore-Cochin High Court......

Mr. Deputy-Speaker: It is rather
difficult. Generally no aspersions
ought to be cast on judges of any
High Court. These people are now
building an argument that they do
not have confidence in the Travancore-
Cochin High Court and that is one of
the grounds for them to get separated.
The judges are all honourable, but
language seems to weigh not with
these judges but generally in the
abstract, judges from that area may
be different from the judges from
Tamil Nad area. Is that what the
hon. Member means?

Shrl Nesamony: Yes, Sir. The
Supreme Court wanted the Advocate-
General to have the case transferred
and tried at Tinnevelly. But he stated
that the State of Travancore will not
get justice at the hands of Madras as
there is tension in Tinnevellv between
Malayalees and Tamilians there. The
case was finally transferred from
Madras to Mysore, from where we
got our liberty and our freedom.

Shrl C. K. Nair; Not because the
judges are corrupt but because the
feelings were running high.

Shii Nesamony: That is why I say
it is corrupt. Having disposed of that
matter, I come to Peermade-Devi- 
ku’am. People speak of moimtains
and rivers; people speak of colonisa
tion: but the human problem is not
taken account of anywhere. A i I
observed, it is because of the repres
sive policy followed by Pattom Thanu
Pillai’s government that we disobeyed
its order and went to jail. 484 persons,
including 20 women, were arrested
because security proceedings were
started against thrm. You should go
and see those 20 women who spent
their days in the lock-up wKh men,
60 miles away from Devikulam-
Mooattupusha and other places. You

should interview these women to 
know how they were treated. Any
man of common sense and decency
will revolt against it. That is highly
revolting—434 men and 20 women.
When these people were arrested and
kept in the lock-up, we tried our
level best to bring pressure upon the
Government to stop it.

An Hon. Member: How did you do
it?

Shri Nesamony: There is the Kerala
INTUC and there is the TamU Nad
INTUC. The South Indian Planters
Workers Union is affiliated to the
Madras INTUC. The High Range
Workers Union supported by the Gov
ernment and the Kottayam District
Congress Committee was functioning
there. The present hon. Minister for
Labour, when he was President of
INTUC, cancelled the affiliation of the
Kerala High Range Workers Union
from the INTUC: It was supported
by interested capitalists of Kottayam
and the local capitalists to break the
solidarity of the workers. In spite of
the order of the President of • the
INTUC, this High Range Workers*
Union crops up like a mushroom now
and then.
6 P.M.

Mr. Deputy-Speaker: May I know
if the House is willing to sit for
another half an hour?

Several hon. Members: No.
Mr. Depnty-Speaker: How lOBf

will the hon. Member take?
Shrl Nesamony: Such time as the

Chair is pleased to grant me. But I 
would like to have my full say.
Probably I am the only person to
speak On this from Travancore-
Cochin.

Mr. Depaty-Speaker: Then hie maj
continue tomorrow.

The L>ok Sdbha then adjounrned till
Eleven of the Clock on Thursday, the
15th December 1955.




